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various other rules/regulations and judgments/directions passed 

by the Hon'ble Supreme Court of India, this Tribunal and 

various High Courts. 

2. That this Hon’ble Tribunal in terms of its order dated 14.03.2023 

has been pleased to constitute a Joint Committee comprising of 

representatives of Central Pollution Control Board (CPCB), 

Punjab State Pollution Control Board (PPCB) and District 

Magistrate, Mohali to verify the factual position of the parks 

within municipal limits and activities going on there having 

concern to the environment and to submit its report with 

suggestions for taking of appropriate remedial action. 

3. That the Joint Committee has submitted its report dated 

29.05.2023 and pursuance to the same, this Hon’ble Tribunal 

has been pleased to inter-alia direct as under: 

“9. In view of the factual position duly verified by the Joint 

Committee that respondent no. 8 has not obtained 

requisite permissions as mentioned therein and 

mandate in Section 20 of the National Green Tribunal 

Act, 2010 requiring this Tribunal to apply precautionary 

principle and also the provisions made in Section 19 (4) 

(j) of the National Green Tribunal Act, 2010 empowering 

this Tribunal to require any person to cease and desist 

from committing or causing any violation of any 

enactment specified in Schedule I thereof, respondent 
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no. 8 is directed to desist from organizing any marriage 

party or such like social function in the premises in 

question till further order to the contrary.  

10. The District Magistrate and the Senior Superintendent of 

Police, Mohali are also directed to take appropriate 

steps to ensure that no marriage party or such like 

social function takes place in the premises in question.” 

4. That the Answering Respondent is constrained to state and 

most humbly submit that though the order dated 14.03.2023 

passed by this Hon’ble Tribunal specifically directed the Joint 

Committee inter-alia to “verify the factual position of the parks 

within municipal limits and activities going on there having 

concern to the environment and to submit its report with 

suggestions for taking of appropriate remedial action” still the 

purported report dated 29.05.2023 has been submitted only 

selectively with respect to the Answering Respondent No.8. It is 

most humbly submitted that credentials, illegal activities, illegal 

constructions, illegal sale of plots by carving out plots without 

sanctions/permissions, illegal encroachment of Patiala Ki Rao 

river by Applicants and other persons/entities, “Forest Hill 

Resort” spread over approx. 700 acres and various other 

properties organising large, lavish, wild and big gatherings, 

social functions, marriage functions on a large scale adjacent to 

and in nearby vicinity of the addresses of the Applicants which 
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is on a large scale than that of Answering Respondent No.8 has 

been miserably left out from consideration in the said report. It 

is the settled law that where credentials and bonafides of 

applicants are raised, this Hon’ble Tribunal ought to consider 

the same as has been held by the Hon’ble Supreme Court in 

the case of The State of Uttar Pradesh & Ors. Vs. Uday 

Education and Welfare Trust & Ors. Reported as (2022) 

SCC Online SC 1469. The Joint Committee in all fairness and 

in law ought to have considered and submitted its fair, lawful 

and complete report covering the true letter and spirit of the 

order dated 14.03.2023 for the kind and judicious consideration 

of the underlying aspects by this Hon’ble Tribunal in the present 

case. 

5. That the Answering Respondent No.8 is further constrained to 

state that the Ld. Joint Committee while filing its report dated 

29.05.2023 while reporting that no permissions from competent 

authorities were obtained ought to have stated and pointed out 

that the land admeasuring 1092 acres of village Karoran, S.A.S 

Nagar, Mohali Punjab is the subject matter of proceedings in 

COCP No.1502 of 2023 titled as Gram Panchayat Bari 

Karoran Vs. Vikas Garg, IAS & Ors. where the issue of 

sanctions/permissions by the Competent Authorities for various 
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development/construction activities over the area is pending 

before the Hon’ble Punjab & Haryana High Court at Chandigarh 

and the authorities have filed various affidavits clarifying the 

position over the development plans, permissions and 

sanctions etc. and the next date in the matter is fixed for 

15.09.2023 before the Hon’ble High Court which is already 

seized of the matter. The Hon’ble Supreme Court in its order 

dated 01.06.2022 passed in Civil Appeal No.4522-4524 of 2022 

in the case of the State of Andhra Pradesh Vs. Raghu 

Ramakrishna Raju Kanumuru (M.P.) has been pleased to 

consider a similar situation and hold as under: 

“12. We are, therefore, of the considered view that it was 

not appropriate on the part of the learned NGT to have 

continued with the proceedings before it, specifically, when 

it was pointed that the High Court was also in seisin of the 

matter and had passed an interim order permitting the 

construction. The conflicting orders passed by the learned 

NGT and the High Court would lead to an anomalous 

situation, where the authorities would be faced with a 

difficulty as to which order they are required to follow. There 

can be no manner of doubt that in such a situation, it is the 
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orders passed by the constitutional courts, which would be 

prevailing over the orders passed by the statutory tribunals. 

13. In that view of the matter, we are of the considered view 

that the continuation of the proceedings before the learned 

NGT for the same cause of action, which is seized with the 

High Court, would not be in the interest of justice.” 

 

However, it humbly submitted that the Ld. Joint 

Committee has not considered and report the factum of 

overflowing sewerage from pot holes and garbage dumped all 

over the roadsides in village Nayagaon, SAS Nagar, Mohali, 

Punjab in its report filed before this Hon’ble Tribunal. 

Photographs showing overflowing sewerage from pot holes and 

garbage dumped all over the roadsides in village Nayagaon, 

SAS Nagar, Mohali, Punjab are annexed herewith as 

ANNEXURE R/8/1 (Colly). 

6. That the Answering Respondent No.8 further most humbly 

submits that the Ld. Joint Committee filed its report dated 

29.05.2023 i.e. one day before the date of hearing scheduled 

on 30.05.2023 and without providing any opportunity to the 

Answering Respondent No.8 to file its response to the same in 

absence of any advance service of the said report upon the 
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Answering Respondent No.8, the order dated 30.05.2023 

directing the Answering Respondent No.8 to desist from 

organising any marriage party or such like social function in 

the premises in question came to be passed which has 

caused serious and grave prejudice to the rights, interests 

and entitlements of the Answering Respondent No.8 which 

cannot be compensated in terms of money. The Answering 

Respondent most humbly relies upon the decision of the 

Hon’ble Supreme Court rendered in the case of Singrauli 

Super Thermal Power Station Vs. Ashwani Kumar Dubey 

& Ors. reported as 2023 SCC Online SC 824 categorically 

holding that an opportunity to the aggrieved party be provided 

before passing any onerous and prejudicial order on report by 

an expert committee. 

7. That the Answering Respondent No.8, at the very outset 

submits that it denies all the statements and/or allegations 

contained in the Original Application by the Applicants which 

are contrary thereto and/or inconsistent therewith are 

categorically denied and disputed as if the same are set out 

seriatim and specifically traversed save and except what 
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appears from the records of the case and what is specifically 

stated hereinafter. 

8. That before proceeding to reply on merits, the Answering 

Respondent No.8 inter-alia seeks to place on records its 

following preliminary objections and submissions, which are 

crucial for a holistic adjudication of the present case and craves 

leave of this Hon’ble Tribunal to consider the same before 

adjudicating merits of the Original Application. The preliminary 

objections as stated hereinafter are without prejudice to each 

other:  

PRELIMINARY OBJECTIONS: 

A. APPLICANTS NOT AGGRIEVED PERSONS UNDER SECTION 

18 (2) OF THE NATIONAL GREEN TRIBUNAL ACT, 2010 AND 

AS PER THE VARIOUS DECISIONS OF THE HON’BLE 

SUPREME COURT: 

9. That it is pertinent to mention that out of the 9 Applicants 

herein, 5 of them are from the same family while the other two 

are next door neighbours and one is the manager/associate of 

the 5 Applicants who are admittedly inimical to the Respondent 

No.8 on account of complaints/objections made qua their illegal 

and objectionable activities carried out by them in the vicinity of 

the area. It is specifically stated that all these Applicants have 
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indulged into raising large permanent structures and illegal sale 

of shamlat / forest land in village Naya Gaon/Nadda, illegally 

carving out plots and selling it to various persons including 

making illegal encroachment, placing stone danga in steel 

mesh in the Patiala Ki Rao river flowing nearby and adjacent to 

the area in question without any permissions/sanction for the 

same from the competent authority which cannot be 

countenanced in law in any manner. The Answering respondent 

No.8 herein below seeks to place the following facts in support 

of its submissions: 

S No. Name Violations 

1. Applicants No.1, 2, 3 & 

9, Rana Iqbal Singh 

Jolly, daughter-in-law 

Seema Jolly and his 

Son Karan Jolly 

Involved in illegal 

development/carving out and 

sale plots on GPAs/sub-

GPAs (including GPA of a 

dead person namely one Mr. 

Shekhon, who had already 

demised almost 10 years 

ago) in illegal colony on 

shamlat land in village 

Nadda, Distrct S.A.S. Nagar 
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closed under Forest 

Conservation Act, 1980 / 

Indian Forest Act, 1927 

adjacent to location of farm of 

Respondent No.8. Huge 

construction of permanent 

structures being carried out in 

violation of all norms of law. 

Have Illegally constructed 

huge farm house in the name 

of “Baikunth Farm” raising 

several permanent structures 

with concrete roofing in 

contravention of the Punjab 

New Capital (Periphery) 

Control Act, 1952 and the 

Punjab Regional and Town 

Planning and Development 

Act, 1995. 

The farm in question has 

been constructed on river-
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bed for which demolition 

notice has been issued by 

the drainage department. 

Demolition Notice has also 

been issued by the GAMADA 

for carrying out illegal 

constructions. 

Admittedly, the actions of the 

Applicants are fraudulent and 

clear and categorical violation 

of all applicable law of land. 

2. Applicant No.3/Ms. 

Vandana Chauhan is 

the real sister of Ms. 

Seema Jolly/Applicant 

No.2. 

Illegally constructing two 

huge houses by raising 

permanent structures on 

shamlat cum forest land of 

village Nadda. 

3. Applicant No.4/ Mr. 

Manjit Lakhmana 

Constructed huge Farm 

House in the name of 

“Gurchetan Farm” and 

involved in illegally carving 

out plots and selling the 
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same without any 

permissions/sanctions. 

4. Applicant No.6/Jagjit 

Singh 

Illegally constructed huge 

farm house by way of 

permanent structure on 

shamlat cum forest land of 

village Nadda. 

5. Applicant No.7/Pawan 

Kumar 

Manager of illegal butchery 

being run under the name of 

“Billy Goat Farm” being run 

by Rana Iqbal Singh. 

6. Applicant No.8/Mr. 

Gurbhachan Singh 

Illegally constructed huge 

farm house under the name 

of “Inderjit Farm” and has 

raised permanent structures. 

 

The Applicants themselves being perpetuators and 

violators cannot be held to be entitled to file and maintain the 

present petition before this Hon’ble Tribunal in law and more so 

by making false, concocted and unfounded allegations. No 

equities, whatsoever exists in favour of the Applicants justifying 

them to file the present petition before this Hon’ble Tribunal 
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targeting the Answering Respondent No.8 in a manner 

unknown to the law. 

It is submitted that on account of rampant and blatant 

encroachment of the river bed by the Applicants No.1, 2, 3 & 9 

the Patiala Ki Rao river became very narrow resulting in its 

overflowing and silting the entire Farm of the Answering 

Respondent No.8 which had to incur huge and substantial costs 

towards de-silting and maintaining its farms. Repeated requests 

made to the Applicants No.1, 2, 3 & 9 did not yield any fruitful 

results and thus became a cause/concern of dispute between 

the parties which is now being used as a tool to settle personal 

scores by making false, concocted, unfounded and 

unsupportable allegations without there being any basis for the 

same. Copies of the formal complaints made by the Answering 

Respondent No.8 to the authorities in this regards are annexed 

herewith as ANNEXURE R/8/2 (Colly). 

10. That the Answering Respondent No.8 is further constrained to 

submit that the Applicant No.1 namely Rana Iqbal Singh Jolly, a 

one time friend/known acquaintance of family/father of partner 

Shri Saurabh Gupta owning Respondent No.8 has chosen to 

file the present Original Application arraying his family 

members/neighbours/manager as Applicant/Applicants solely to 
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exert undue and illegal pressures so as to pressurise the family 

of partner to give up their claims to that lands admeasuring 38 

Kanals 0 marlas and 40 kanals (approx. 10 acres) in village 

Karoran, Hadbast No.352, Sub-Tehsil, Majri, Kharar, Distt. 

Ropar sold illegally by the Applicant No.1 despite having 

executed the registered GPA both dated 10th April 1997 

registered with the Sub-Registrar, Amritsar, Punjab in favour of 

Shri Sunish, S/o. Shri Shanti Lal, R/o. 576, Sector-16-D, 

Chandigarh who happens to be brother-in-law of the father of 

the partner of M/s. Orchid Space Design LLP owning the 

Answering Respondent No.8. The present market value of the 

property in question is approx. More than Rs.30.00 Crores. 

Admittedly, the said GPA has not been cancelled till date and 

the Applicant No.1 has been consistently refusing to convey a 

valid/lawful title to the said land on one pretext or the other 

giving rise to inter-se disputes which is now being used an tool 

to launch the present malicious/vexatious proceedings in the 

guise of violation of Noise/Sound pollution as falsely alleged in 

the present Petition. True copy of the registered GPAs both 

dated 10th April 1997 registered with the Sub-Registrar, 

Amritsar, Punjab in favour of Mr. Sunish are annexed herewith 

as ANNEXURE R/8/3 (Colly). 
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11. That the Answering Respondent is further constrained to state 

that the Applicants No.1, 2, 3 & 9 (belonging to the same family) 

herein have been served with show cause notices from the 

competent department having found indulged into encroaching 

the free flow of Patiala Ki Rao river and using large earth 

mover/excavation JCB in the river bed. It is further submitted 

that Applicant No.3 has been throwing garbage into the river 

from her farm and even after repeated requests to stop has 

been continuing the same till date.  True translated copy of 

show cause notice dated 31.12.2021 & 18.05.2022 together 

with its true copy in Punjabi issued to the Biakunth Farm owned 

by Applicant No.1, 2, 3 & 9, photograph showing installation of 

large iron danga in the river and illegal 

excavation/encroachment and use of large JCB in the Patiala Ki 

Rao river and Photographs depicting garbage thrown by 

Applicant No. 3 into the river are annexed herewith 

ANNEXURE R/8/4 (Colly). 

12. That this Hon’ble Tribunal in view of the submissions made 

herein above may kindly consider that the credential of the 

Applicants are in serious doubts and so are their intentions in 

filing the present petition before this Hon’ble Tribunal to cause 

serious prejudice to the rights, interest and entitlements of the 
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Answering Respondent No.8 and to achieve other obvious 

illegal objectives which cannot be countenanced in law in any 

manner. 

B. SELECTIVE TARGETTING OF ANSWERING RESPONDENT 

NO.8 FOR VESTED/MALAFIDE REASONS: 

13. That the Answering Respondent No.8 is constrained to state 

and bring to the kind notice of this Hon’ble Tribunal that there 

are various other properties organising large, lavish, wild and 

big gatherings, social functions, marriage functions on a large 

scale adjacent to and in nearby vicinity of the addresses of the 

Applicants still the Applicants have for their vested, malafide 

and motivated reasons/intentions best known to them have filed 

the present Applicant by maliciously and selectively targeting 

the answering Respondent No.8 and by making false, frivolous, 

concocted and unfounded allegations which are far from being 

true. 

14. That the Answering Respondent No.8 as an example wishes to 

refer to “Forest Hill Resort” spread over approx. 700 acres of 

land adjacent to and in very close proximity of the addresses 

Applicants mentioned in the cause title of the present petition 

which organises various, multiple and on regular basis large, 

lavish, wild and big gatherings, social functions, marriage 
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functions, concerts, events involving very large gatherings on a 

very large scale without there being any permission from the 

competent authorities. Details downloaded from web-site and 

photographs showing relevant details/location and address of 

“Forest Hill Resort” are annexed herewith as ANNEXURE R/8/5 

(Colly.) 

C. DISTORTED/MISLEADING FACTS PRESENTED TO MISLEAD 

THIS HON’BLE TRIBUNAL WITHOUT ANY BASIS: 

15. The Answering Respondent No.8 most humbly submits that the 

Applicants solely to mislead and cause serious and grave 

prejudice to the rights, interest and entitlements of the 

Answering Respondent No.8 have falsely alleged that more 

than 2000 2.6 million year old fossils have been recently 

discovered which are older than the previously known world’s 

oldest fossil in the near vicinity of the forest area in near vicinity 

which is clearly false and concocted and contrary to the existing 

site. It is submitted that the 2.6 million year old fossils have 

been discovered in village Masol which is approx. More than 8 -

10 kilometre away from the location of the farm of the 

Answering Respondent No.8 and the contrary assertions made 

by the Applicants are clearly false and concocted solely to 

mislead this Hon’ble Tribunal.  
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16. That the Answering Respondent No.8 submits that the land 

where its farm is located is not a forest area nor there any 

restrictions applicable and rather to the contrary it falls within 

1092 acres of land in village Karaoran, SAS Nagar Mohali, 

Punjab and the development thereof has to be undertaken as 

per the mater development plan applicable to Nayagaon 

Municipal Committee Area. The Gram Panchayat, facing 

various and multiple difficulties in absence of 

permissions/sanctions being withheld by the competent 

authorities under the State of Punjab despite orders passed in 

the Writ Petition being CWP No.22756 of 2013 and Contempt 

Petitions filed by the affected persons, have again approached 

the Hon’ble High Court of Punjab & Haryana at Chandigarh by 

filing the COCP No.1502 of 2023 where various 

orders/directions have been issued to the authorities concerned 

to comply with the order passed in the writ petition pertaining to 

granting permissions/sanctions to the various development 

activities/amenities/facilities and the Contempt Petition as on 

date is pending before the Hon’ble High Court on this issue. 

17. That it is pertinent to mention that the affidavits filed by the 

competent/concerned authorities including the proceedings 

carried out in Nayagaon MC further states and reiterates that 

18
172



the development plans pertaining to Nayagoan Municipal 

Committee would include the areas of the land ad-measuring 

remaining 504 acres which has been urbanised and would 

invariably include the area of the farm of the Answering 

Respondent No.8 which, otherwise, is covered under the 

notification under the Punjab Housing and Urban Development 

Department, Govt. Of Punjab.  

D. CONTRAVENTION OF RULE 14 OF THE NATIONAL GREEN 

TRIBUNAL (PRACTICES & PROCEDURE) RULES, 2011 

BARRING PLURAL REMEDIES: 

18. The Answering Respondent most humbly submits that the 

instant Petition as filed by the Applicants herein alleging 

violation/contravention of Noise Pollution (Regulation and 

Control) Rules, 2000 notified under the Environment Protection 

Act, 1986 and  Solid Waste Management Rules, 2016  is clearly 

against the mandate of law laid down in the case of Vikash K. 

Tripathi Vs. MoEF & Ors. (M.A. No.628/2013) O.A. No.17/2013, 

Appeal No.80/2013 in the matter of D. V. Girish & Ors. Vs. The 

Secretary to the Govt. Reported as 2015 SCC Online NGT 37 

wherein this Hon’ble Tribunal has been pleased to categorically 

hold that an appeal or an application must be filed on a single 

cause of action and cannot be filed on several causes of action 
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or for violations under different laws as per Rule 14 of the NGT 

Rules, 2011. 

PRELIMINARY SUBMISSIONS: 

19. That the Answering Respondent No.8 in order to show and 

establish its bonafides submits that the “The Hermitage Farm” 

developed by it is consonance and eco-friendly in all respects 

and the contrary assertions made by the Applicants herein for 

their vested reasons are false and concocted to their positive 

knowledge. The Farm has been developed on a barren land 

with no vegetation and converted into lush green farm with no 

permanent structures constructed thereon. The 2 DG sets 

(Environment Friendly complying green norms) installed as 

essential services without reducing green belt norms therein for 

captive requirements are only used for irrigation/watering of the 

farm/parks and water-bodies and never for any social functions 

organised therein. There is tin sheds for storing agricultural 

implements used for agriculture/horticulture purposes. There is 

one small kitchen and two toilets for amenities/facilities strictly 

for personal usages.  

Admittedly, the Answering Respondent No.8 has been 

granted the due and requisite sanction/permission for extraction 

of ground water (which as per the report of the Ld. Joint 
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Committee was absent) as also the NOC from the Fire 

Department and are being placed on record. Besides the 

above, the Answering Respondent No.8 has applied for grant of 

requisite permissions from the concerned department under the 

Govt. Of Punjab which either has been granted/or are pending 

consideration which hereto before were not entertained and are 

being entertained on account of the various orders passed by 

the Hon’ble High Court of Punjab & Haryana at Chandigarh. 

The Answering Respondent No.8 in its reply addressed 

to the Chairman, Punjab Pollution Control Board, Patiala has 

succinctly submitted its response inter-alia in the following 

manner: 

i). The Hermitage Farm was never conceptualised or 

developed as a Marriage palace, it is basically a Farm, 

which is on a very limited basis, being rented out for few 

days, to generate some resources to sustain itself. 

ii). The land in question was in our ownership since 1995 

but due to Very poor quality bf soil, being sandy and 

lack of water source, no plantation could be done & 

sustained. Not a blade of grass grew here till 2019. 

iii). Marriage of my daughter was fixed for 1st February 

2020. For the purpose of holding family function on our 

own piece of land, the process of developing the land 

was initiated in October 2018 after installing a bore-well 

and levelling & soil filling. 
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iv). Only 25% work of soil development could be done till 

the time of marriage. 

v). No wash rooms were constructed till 2022. For our 

function, a mobile toilet unit was hired from Delhi. 

vi). Due to Covid crisis in 2020 from March onwards, in the 

country & subsequent lock down, all development work 

was stopped. 

vii). Due to Covid restrictions no functions could be held in 

2020. 

viii). In 2021 also, due to even more severe Covid wave, 

strict restrictions were imposed on number of persons 

who could collect at one place. Hence, only low key 

marriages were taking place & only 5/6 small functions 

of close family/ friends were held at farm. 

ix). No washrooms could be constructed till 2022 due to 

lack of funds & non availability of manpower due to 

Covid. 

x). In 2022 we applied to GAMADA vide no 364112 dated 

05/07/2022 to grant us permission for Open Marriage 

Palace. We gave an undertaking to abide by all rules & 

regulations in this regard. 

xi). However, the Department did not revert back to us as 

there was an inter departmental lack of clarity regarding 

implementation of Hon Punjab & Haryana High court 

orders in contempt petition CACP No 13,14,15 of 2016. 

xii). Further, in CACP no 13 of 2016, the following orders 

were passed on 04/05/2016:- 

“In CACP No.13 of 2016, again on 04.05.2016, the 
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following order was passed:- 

"Heard the submissions made by Sh, Ashok 

Aggarwal, Advocate General, Punjab for the 

appellants and Sh. Puneet Bali, Senior Counsel for 

the respondents. 

Sh. K.S. Sidhu, IAS, ACS (Revenue), Sh. 

Vishwajeet Khanna, IAS, F.C. (Forest), Government 

of Punjab, Sh. Vikas Pratap, IAS, Secretary to 

Government of Punjab, Department of Local 

Government, Sh. D.S. Mangat, IAS, D.C, SAS 

Nagar and Sh. Paramjeet Singh, IFS were present 

in the Court. 

During the course of hearing, Sh. Vishwajeet 

Khanna, IAS, F.C. (Forest), Government of Punjab, 

Sh. Vikas Pratap, IAS, Secretary to Government of 

Punjab, Department of Local Government and Sh. 

D.S. Mangat, IAS, Deputy Commissioner, SAS 

Nagar swore to their individual affidavits and the 

same have been placed on record. 

It is found that out of 1092 acres of land 

identified and demarcated as non-forest area by the 

State of Punjab, approximately 588 acres of land 

which squarely fall within the Revenue Estate of 

village Karoran form part of Nagar Panchayat, 

Nayagaon. The remaining 504 acres of land are 

found to be non-forest area. 

Learned Advocate General, Punjab appearing 
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for the appellants submitted that as there was no 

Master Plan to develop the above 504 acres of land 

which also do not fall under the forest area, the 

individuals concerned may develop their respective 

lands subject to the laws which are applicable for 

such development. In this context, it is noticed that 

the Bench, while disposing of the main writ petition, 

observed that the notifications issued by the State 

would in substance apply only in case the land in 

question has been classified as forest land in the 

Government records. 

In the light of the above observations, we are 

of the considered view that the restrictions imposed 

will not apply to 1092 acres of land identified as non-

forest area, which, in fact, forms part of the 

notification issued on 30.08.2010 by the Department 

of Forest and Wild Life Preservation, State of 

Punjab.” 

xiii). The Hon'ble Punjab & Haryana High Court has now in a 

fresh Contempt Petition No. coCP-1502 & 1105 Of 2023 

(O&M) titled as Gram Panchyat Bari Karoran Versus 

Vikas Garg, IAS and Others has passed an order on 

01.06.2023 followed by order on 07.07.23 clarifying 

position in regards to approvals/ permissions in the area 

of Village Nayagaon. (Copy of orders Dt. 01.06.23 & 

07.07.23 are enclosed herewith) 

xiv). In view of aforesaid directions of Hon High Court, we 

have once again submitted an application for grant of 

CLU for Hermitage farms on 05.06.2023. 
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xv). GAMADA vide their letter no 967 dt 19.05.2023 has 

asked us to submit some documents which we are in 

the process of submission very soon. 

xvi). it is submitted that we started holding limited number of 

functions in 2022 from November onwards till February 

2023. No function has been held thereafter. 

xvii). We never converted our Farm into a marriage palace in 

practice, as we have allowed limited number of 

functions in 2022/2023 winter only, during 4 months of 

winters from November to February. Functions cannot 

be held in remaining months due to lack of a hall/ 

permanent cover. Due to prolonged summer & monsoon 

seasons, functions cannot be held in the open area. 

xviii). The basic character of our place is only Farm which is 

not even a Farm House as nobody resides there. We, 

as a family live in Panchkula. Few temporary or pre-

fabricated Structures have been raised at the farm. 

There is one green house for developing seasonal 

plants & flower saplings as it is entirely done in house. 

xix). Two rooms by way of a pre-fabricated structure has 

been put up for occasional use as our Farm has been 

approved under Punjab Tourism Department scheme of 

'Farm Tourism' vide number PHTPB/FT/2021/34 Dated 

04-10-2021. (Copy enclosed). 

xx). Washrooms for both men & women alongwith a Septic 

Tank have been constructed in the year 2022. They 

have been used only during last season. 

xxi). We have never discharged any effluent or waste water 

into the soil or in the river/seasonal rivulet as we 
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strongly believe in upholding Nature including trees & 

birds and animals. 

xxii). We by way of sheer hard work & our commitment to 

preservation of environment, converted completely 

barren sandy soil into a lush green farm With hundreds 

of Trees/ Plants & shrubs. 

xxiii). We have planted a large number of fruit trees all along 

the boundary along the choe side to attract birds & 

squirrels. We do not pluck any fruit from the trees & 

simply allow them to enjoy the fruits so that they come 

there in large numbers. In fact, the farm witnesses a 

huge number of migratory birds also due to large water 

bodies & tranquil atmosphere. 

xxiv). Even the complainants before the Hon’ble NGT have 

not made any complaint regarding discharge of effluents 

& degrading natural environment. They only raised the 

issue of sound. 

True copies of the Photographs of the Hermitage Farm, 

application filed by the Answering Respondent No.8 seeking 

approval/NOC and permission granted by the Drainage 

Department, Punjab Water Regulation and Development 

Authority, provisional NOC dated 07.08.2023 from Fire 

Department (Punjab Fire Services), application dated 

24.07.2023 seeking NOC from Forest Department, 

Application dated 03.08.2023 seeking permission for CLU to 

DTP, SAS Nagar, Mohali, Punjab, letter dated 28.07.2023 
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and reply dated 10.07.2023 submitted by the Answering 

Respondent No.8 to the Respondent No.2 are annexed 

herewith as ANNEXURE R/8/6 (colly). 

20. That the Answering Respondent No.8 submits that it “The 

Hermitage Farm” is duly approved by the Punjab Government, 

Punjab Heritage and Tourism Promotion Board, under the 

“Farm Stay Scheme” to promote Farm Tourism in the area. 

Copy of the Certificate of Registration dated 04.10.2021 

granted to the Answering Respondent No.8 is annexed 

herewith as ANNEXURE R/8/7. 

21. That the Answering Respondent No.8 submits that it had 

always taken prior permission from the competent authority 

being the Ld. Naib Tehsildar, Majri District SAS Nagar, Punjab 

exercising the power of DC, SAS Nagar, Mohali, Punjab for all 

the functions held at its farm. Copies of the application and 

permissions in this regards are annexed herewith as 

ANNEXURE R/8/8 (Colly.) 

22. That the Answering Respondent No.8 most humbly submits that 

under the applicable policy of the Govt. Of Punjab for the year 

2017, the Marriage Places have been recognised as Special 

Category/Social gathering falling within essential services and 

further holding that marriage palaces have become a social 
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necessity, reliance is paced on para 1.1 the said policy. It is 

submitted that as per para 1.2 of the policy regularisation of 

Marriage Places were undertaken by the Govt. Of Punjab 

wherein out of around approx. 1000 marriage places (alleged to 

be illegal), around 100 such marriage places were regularised 

while further almost 250 marriage palaces were regularised 

under the new policy. It is specifically provided in Clause 4 that 

for areas not falling within notified Master Plan, the marriage 

places would be permissible. It is also pertinent to submit as per 

clause 7(v) of the said policy the marriage palaces which are 

fully compliant as per the provisions of this policy but are facing 

/ closure due to non decision of Govt. Department / Authority 

will be allowed to function. Admittedly, the issue of 

implementation / applicability and the master development plan 

for the area in question is pending adjudication before the 

Hon’ble High Court and is subject matter of COCP No.1502 of 

2023, the specific approval/CLU for the “Hermitage Farm” as a 

marriage place is under consideration before the Competent 

authority and as such the Answering Respondent cannot and 

ought not be alleged to be in violation of the applicable norms of 

law. It is further submitted that even the Municipal Committee 

has unanimously taken the decision to extend jurisdiction to 
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remaining areas including the farm areas which implies that this 

entire area has been urbanised. Copy of the Notification dated 

11.08.2017 of the Department of Housing and Urban 

Development, Govt. Of Punjab is annexed herewith as 

ANNEXURE R/8/9. 

23. That it is also pertinent to mention that the Govt. Authorities 

under the State of Punjab have filed various affidavits including 

the affidavit dated 10.08.2023 wherein the Hon’ble High Court 

of Punjab & Haryana at Chandigarh which is seized of the 

COCP No.1502 of 2023 titled as Gram Panchayat Bari Karoran 

Versus Vikas Garg, IAS and Others has been pleased to pass 

various orders regarding approvals, sanctions, permissions, 

development activities etc. and the applicability of the master 

development plans of the area in question to fully and 

completely seek the compliance of its earlier orders which were 

flouted/ignored and brushed aside by the concerned authorities 

and which in all eventuality would have a bearing on the 

consideration and adjudication of the issues of necessary 

approvals/sanctions and permissions alleged in the case of the 

Answering Respondent No.8. Admittedly, the Concerned 

Authorities under the State of Punjab have not been complying 

with the authoritative, binding and valid/operatives passed by 
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the Hon’ble High Court with respect to granting appropriate and 

requisite approvals/sanctions/treating the areas in question as 

non-forest land and entitled to grant of all requisite 

sanctions/permissions as required in law. Copies of the affidavit 

dated 10.08.2023 filed by Principal Secretary, Department of 

Local Government, Punjab with its annexures and the orders 

dated 18.05.2023, 01.06.2023, 07.07.2023 and 11.08.2023 

passed by the Hon’ble High Court of Punjab & Haryana at 

Chandigarh in COCP No.1502 of 2023 are annexed herewith as 

ANNEXURE R/8/10 (Colly.) 

24. That the Answering Respondent No.8 further submits that on 

the objections raised and communicated by the Drainage 

Department, Punjab Water Regulation and Development 

Authority, it had of its own demolished the small shed and the 

concerned department has advised that the appropriate and 

necessary NOC would be granted shortly and compliance 

would be report to this Hon’ble Tribunal.  Photographs showing 

demolition carried out by the Answering Respondent at its farm 

are annexed as ANNEXURE R/8/11. 

25. That the Answering Respondent No.8 most humbly submits that 

as per the applicable notification dated 24.03.2023 of the 

Department of Housing and Urban Development, Govt. Of 
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Punjab, the norms prescribed for obtaining a change of land 

use categorically provides for grant of the NOC/Permission 

within 15 days time and in case of delay for consideration of the 

requisite application with supporting documents by the 

competent authority for its disposal within 45 – 60 days. It is 

further submitted that in the case of the Answering Respondent 

No.8 the requisite approvals by the Pollution Control Board, 

Punjab would ensue once the requisite CLU is granted by 

GAMADA where the application of the Answering Respondent 

No.8 is already under consideration.  Copy of the Notification 

dated 24.03.2023 of the Department of Housing and Urban 

Development, Govt. Of Punjab is annexed as ANNEXURE 

R/8/12. 

26. The answering respondent no. 8 reserves its liberty and seeks 

indulgence of this Hon’ble Tribunal in filing such additional 

documents / add, amend its reply as may be required at a 

subsequent stage in accordance with law. 

Without prejudice to the Preliminary Objections / 

Submissions appearing herein above and without admitting any 

of the averments made out in the Original Application (including 

the Synopsis and List of Date and events) under reply, 
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Respondent No. 8 while relying upon the above submissions 

most humbly submits his response parawise in the manner 

appearing herein below:  

PARAWISE REPLY: 

1. Contents of para no. 1 of the Original Application filed by the 

Applicants are denied as false, frivolous, incorrect, 

misleading and motivated.  It is denied that the applicants are 

law abiding, public spirited citizens of the Country and are 

residing in Village Karoran, SAS Nagar, Mohali for the past 3 

decades and their residences are located at the periphery of 

a forest area and the village is home to around 2000 people 

as per census 2011 as false alleged and Applicants be put to 

strict proof regarding the same. It is further denied that many 

of the Applicants are senior citizens as falsely alleged. In 

reply it is submitted that Naya Gaon is a Nagar Panchayat 

city in district of Mohali, Punjab.  The Naya Gaon city is 

divided into 15 wards for which elections are held every 5 

years.  It is further submitted that the Naya Gaon Nagar 

Panchayat has population of 50,869 of which 27,458 are 

males while 23,411 are females as per report released by 

Census India 2011. It is submitted that population of children 
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with age 0-6 in 7031 which is 13.82% of total population of 

Naya Gaon (NP) and In Naya Gaon Nagar Panchayat, 

female sex ratio is of 853 against state average of 895. It is 

further submitted that moreoever, Child Sex Ratio in Naya 

Gaon is around 896 compared to Punjab State average of 

846.  Literacy rate of Naya Gaon city is 82.61% higher than 

state average of 75.84%. In Naya Gaon, male literacy is 

around 88.62% while female literacy rate is 75.50%.  

Contrary assertions are denied as false and incorrect to the 

positive knowledge of the applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

2. Contents of para no. 2 of the Original Application filed by the 

Applicants to the extent being a matter of record requires no 

reply. Contrary assertions are denied as false and incorrect to 

the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 
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3. Contents of para no. 3 of the Original Application filed by the 

Applicants require no reply to the extent being a matter of 

record. Rest of the averments as stated are not admitted to 

be true and correct, hence denied. It is denied that the 

addresses of the Applicants are given in the Memo of Parties 

for the service of notices of this Original Application as falsely 

alleged. Contrary assertions are denied as false and incorrect 

to the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

4. Contents of para no. 4 of the Original Application filed by the 

Applicants to the extent being a matter of record requires no 

reply. Contrary assertions are denied as false and incorrect to 

the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

5. Contents of para no. 5 of the Original Application filed by the 

Applicants are denied as false, frivolous, incorrect, 
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misleading and motivated.  It is denied that illegal activities 

are being carried out by R. No. 8 as falsely alleged. In reply it 

is submitted that it is the actions/activities indulged into by the 

Applicants are a threat to the environment as well as to the 

society and the applicants has approached this tribunal with 

unclean hands while filing the instant OA solely for the 

purposes to settle personal scores and wreak vengeance 

being erstwhile partner of Respondent No.8 / Sh. Sanjeev 

Gupta father of partner in M/s. Orchid Space Designs LLP.  It 

further submitted that the Answering Respondent No. 8 has 

obtained necessary sanctions / permissions / No Objections 

from the competent authority being the Ld. Naib Tehsildar, 

Majri for the functions while ensuring that no harm of any 

nature is caused to the environment. In fact it is the Applicant 

No. 1 who has blatantly and rampantly violated all applicable 

norms and law by illegally constructing permanent structures, 

encroaching upon the river embankment which is clearly born 

out from the records. Contrary assertions are denied as false 

and incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 
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submissions mad herein above and the same are not 

repeated for the sake of brevity. 

6. Contents of para 6 of the Original Application filed by the 

Applicants are denied being false, incorrect unfounded and 

misleading and being bereft of any merits. It is denied that in 

the year 2018, Respondent No. 8 started its operations as an 

open air marriage in the said area of village Karoran and 

Respondent No.8 marriage palace is located right at the 

periphery of the forest area and even shares its boundary 

walls with the residences of some of the Applicants as falsely 

alleged. It is submitted that the farm of Answering 

Respondent No. 8 shares its boundary with the Applicant 

No.1 and the instant OA has been filed only as an instrument 

to harass, humiliate and cause irreparable loss to the 

Answering Respondent No. 8. It is further submitted that the 

property of the Answering Respondent no. 8 is admittedly not 

a forest land. Contrary assertions are denied as false and 

incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 
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7. Contents of para 7 of the Original Application filed by the 

Applicants are denied as false, incorrect, misleading, 

afterthought and bereft of any merits. It is vehemently denied 

that the Applicants and other residents of the area are 

aggrieved of the fact that R. No. 8 is causing Air/Noise 

pollution by organizing large gatherings, blowing loud music 

on loudspeakers, using bright laser strobe lights and 

firecrackers all throughout the night time well into early 

mornings (around 3:00-4:00 am) as falsely alleged. It is 

further denied R. No. 8 also organizes lavish and wild festive 

parties and invites DJs to play loud music, Loud cheers and 

shouting of attendees under the influence of liquor at this 

marriage palace can also be heard at late night/early morning 

hours as falsely alleged. It is further denied that these events 

and activities not only immensely disturb the village residents 

by making it almost impossible for them to sleep at night and 

lead a peaceful life, but is also adversely impacting the 

biodiversity of the adjacent forest area as falsely alleged. In 

reply it is submitted that every function by answering 

respondent No. 8 are carried out only during day time and 

only on few occasions it unintentionally spilled over after 
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evening for which oral consent was taken from the Applicant 

No. 1 and it was always ensured that all the functions end by 

the sunset. It is further submitted that no loud music is played 

by Respondent No. 8 after 10 PM following the law of the 

land. Contrary assertions are denied as false and incorrect to 

the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions made herein above and the same are not 

repeated for the sake of brevity. 

8. Contents of para 8 of the Original Application filed by the 

Applicants are denied being false, incorrect, misleading, 

afterthought and bereft of any merits. It is denied that the 

Applicants and various other residents of the Village Karoran 

have on multiple occasions in the past 2-3 years approached 

the management/owners of Respondent No. 8 to discontinue 

their illegal activities through personal meetings, phone calls 

and messages and time and again, the management/owners 

of Respondent No. 8 have given assurances that they will 

discontinue their illegal activities as falsely alleged. It is 

further denied that all these assurances have without fail 

turned out to be false as falsely alleged. It is further denied 
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that the Applicants and various other residents of the area 

have on multiple occasions also approached the legal 

authorities including the local police station with their 

aforementioned grievances but to no avail at all as falsely 

alleged. Contrary assertions are denied as false and incorrect 

to the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

9. Contents of Para 9 of the Original Application filed by the 

Applicants are denied being false, incorrect and motivated. It 

is denied that the Applicants had addressed Representation 

dated 07.12.2022 to the Respondent Nos. 2-8 and requested 

them to take action against the air/noise pollution caused by 

the illegal activities being carried out by Respondent No. 8 in 

violation of various laws for want of knowledge. Contrary 

assertions are denied as false and incorrect to the positive 

knowledge of the Applicants. The answering respondent 

relies upon the preliminary objections / submissions mad 

herein above and the same are not repeated for the sake of 

brevity. 

39
193



10. Contents of para 10 of the Original Application filed by the 

Applicants are denied being false, incorrect and motivated. It 

is denied that due to the aforementioned activities carried out 

by Respondent No. 8, there have been instances where wild 

animals frightened and disturbed by loud music, bright lights 

and firecrackers have rushed out of the forest area onto the 

roads and caused serious accidents with the passing vehicles 

s falsely alleged. In reply it is submitted that there is 

absolutely no material placed on record to support the said 

false/bald averment made in the corresponding para under 

reply and the same is utterly false, frivolous, concocted and 

the same has been pleaded solely to show the Respondent 

No. 8 in poor light and in order to settle personal scores. 

Contrary assertions are denied as false and incorrect to the 

positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

11. Contents of para 11 of the Original Application filed by the 

Applicants are denied being false and incorrect to the positive 

knowledge of the Applicants. It is vehemently denied that in 

40
194



the recent past, the forest area adjacent to Respondent No. 8 

has been witnessing increasing incidents of wildfires owing to 

its dry and arid topography as falsely alleged. It is further 

denied that firecrackers and rockets used by R. No. 8 are 

capable of causing such wildfires and prove disastrous for the 

flora, fauna and humans alike as falsely alleged. In reply it is 

submitted even an iota of evidence has not been produced 

by the applicants to buttress the said averment which 

establishes that the said averment is absolutely false, 

fictitious and against all norms which is to be looked into 

seriously. It is further denied that the Applicants have reasons 

to believe that Respondent No. 8 may be responsible for 

causing such increasing incidents in the recent past as falsely 

alleged. Contrary assertions are denied as false and incorrect 

to the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

12. Contents of para 12 of the Original Application filed by the 

Applicants are false, incorrect, mischievous, motivated and 

being devoid of any merits to the positive knowledge of the 
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Applicant and are denied. It is vehemently denied that 

Respondent No. 8 also flies aerial drones for filming the 

events and functions organized therein as falsely alleged. It is 

further denied that very often, these drones stray into the 

forest area as well as the private properties of the Applicants 

as falsely alleged. It is vehemently denied that Aerial Drones 

straying into the forest area disturb the tranquillity of the 

forest and cause an immense adverse effect on the wild 

animals of the said forest area as falsely alleged. In reply it is 

submitted that the Applicants in order to harass, humiliate 

and cause serious prejudice to the answering respondent has 

been raising concocted, false and bald averment based on 

no material evidence at all which should be looked into 

seriously by this Hon’ble Tribunal.  Contrary assertions are 

denied as false and incorrect to the positive knowledge of the 

Applicants. The answering respondent relies upon the 

preliminary objections / submissions mad herein above and 

the same are not repeated for the sake of brevity. 

13. Contents of para 13 of the Original Application filed by the 

Applicants are denied being false, incorrect, misleading, 

motivated, mischievous and thus devoid of any merits. It is 
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vehemently denied that since the Respondent No. 8 has 

failed to discontinue its illegal activities and causing Air/Noise 

pollution and Respondent Nos. 1-7 have failed in enforcing 

the law and have made life of the Applicants and the 

surrounding biodiversity miserable as falsely alleged.  It is 

denied the Applicants have been constrained to invoke the 

plenary jurisdiction of this Hon’ble Tribunal through the 

present Original Application for the enforcement of their legal 

rights as falsely rights. In reply it is submitted that the instant 

OA has been filed only as a tool of harassment by using the 

instrumentality of this Hon’ble Tribunal and is a classic 

example of how the pious remedy of public interest litigation 

to save the environment has been used as 

political/private/personal interest litigation solely for the 

motive to score out personal scores/vengeance. Contrary 

assertions are denied as false and incorrect to the positive 

knowledge of the Applicants. The answering respondent 

relies upon the preliminary objections / submissions mad 

herein above and the same are not repeated for the sake of 

brevity. 

REPLY TO GROUNDS 
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Use of loudspeakers and firecrackers without permission and 

at night time 

A - B) Contents of Ground ‘A’ & ‘B’ are denied being false and 

incorrect besides also being devoid of any merits. It is denied 

that R. No. 8 has not obtained any written permission from 

the authorities for using the loud speakers and is openly 

flouting the aforementioned provisions of the Noise Pollution 

(Regulation and Control) Rules, 2000 as falsely alleged. It is 

further denied that R. No. 8 uses loudspeakers, etc. at night 

time in absolute violation of Rule 5(2) which absolutely 

prohibits the use of loudspeakers, etc. from 10:00 PM to 6:00 

AM as falsely alleged. It is submitted that all the functions 

carried out by the Respondent No. 8 are during the day after 

taking due permissions from the competent authority being 

the Ld. Naib Tehsildar, Majri in the area and there is 

absolutely no violation of any law for time being in force as 

duly borne out from the record.  It is pertinent to state that the 

grant of sanctions/permissions/development activities etc. in 

the area is the subject matter of COCP No.1502 of 2023 

before the Hon’ble Punjab & Haryana High Court at 

Chandigarh. Contrary assertions are denied as false and 
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incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

C) Contents of Ground ‘C’ are denied being false and incorrect 

besides also being devoid of any merits and applicant be put 

to strict proof regarding the same. It is denied that 

Respondent Nos. 3-7 failed to reply to the Applicants’ 

Representation dated 07.12.2022 (Annexure A-3(colly)) by 

which the Respondents were informed of the of the 

aforementioned and other violations being committed by 

Respondent No. 8 and thus causing Air/Noise Pollution as 

falsely alleged. Contrary assertions are denied as false and 

incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

D) Contents of Ground ‘D’ to the extent the judgment passed by 

the Hon’ble Supreme Court requires no reply being clearly 

distinguishable on facts as the same does not apply in the 
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case of Respondent No.8. However, it is vehemently denied 

that the Respondents have failed in giving effect to the above 

directions of the Hon’ble Supreme Court of India, even after 

18 years of passing of the above directions, the state of 

affairs still remains pathetic as violators like Respondent No. 

8 continue to use loudspeakers, firecrackers, etc. in violation 

of the Noise Pollution (Regulation and Control) Rules, 2000 

and the mandate of the Hon’ble Supreme Court in Re Noise 

Pollution case as falsely alleged. It is further denied that the 

State continues to encourage such violators by not seizing 

and confiscating the violating instruments as falsely alleged. 

Contrary assertions are denied as false and incorrect to the 

positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

E)  Contents of Ground ‘E’ to the extent the judgment passed by 

the Hon’ble Supreme Court requires no reply. However, it is 

vehemently denied that the use loudspeakers, lights and 

firecrackers all throughout the night time by Respondent No. 

8 has made it almost impossible for the 2000 villagers 
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including the Applicants (many of whom are senior citizens) 

to sleep at night as falsely alleged. Pertinently, no body from 

the village has come forward to support such false, bald and 

fictitious allegations except for the Applicants who being 

inimical to the Answering Respondent are seeking to settle 

personal scores to silence the Answering Respondent No.8 

from raising objections to their illegal activities. It is further 

submitted that there is not an iota of evidence produced to 

prove that answering respondent has been creating noise 

pollution beyond the timeframe prescribed under law. It is 

further denied that Respondent No. 8 is depriving the 

Applicants of their fundamental and human right to sleep and 

inflicting third-degree torture on them as falsely alleged. It is 

further denied that even the State and its functionaries 

(Respondent Nos. 1-7) are equally responsible for violation of 

the aforementioned fundamental and human rights of the 

Applicants inasmuch as they have turned a blind eye to the 

plight of the Applicants and are allowing Respondent No. 8 to 

openly flout the law and directions passed by the Hon’ble 

Supreme Court and the Hon’ble National Green Tribunal on 

various occasions as falsely alleged. It is further denied that 
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only when the Applicants could not bear such third-degree 

torture anymore that they have approached this august 

Tribunal and invoked its jurisdiction as falsely alleged. In 

reply it is submitted that the applicants have approached this 

Hon’ble Tribunal to iron out their differences with the 

answering respondent where the applicants are related 

persons and hands in gloves with each other and are 

themselves grave violators of law as duly demonstrated from 

the records. Contrary assertions are denied as false and 

incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

F) Contents of Ground ‘F’ to the extent the judgment passed by 

this Hon’ble Tribunal requires no reply. However, it is 

vehemently denied that the use of loudspeakers and 

firecrackers without permission and all throughout the night 

time by the management/owners of R. No. 8; and the 

indifference shown by the State and its functionaries (R. Nos. 

1 -7) are violative of the right to a noise free environment 

which is a part of the fundamental right to life of the 
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Applicants as falsely alleged. Contrary assertions are denied 

as false and incorrect to the positive knowledge of the 

Applicants. The answering respondent relies upon the 

preliminary objections / submissions mad herein above and 

the same are not repeated for the sake of brevity. 

G) Contents of Ground ‘G’ to the extent the judgment passed by 

this Hon’ble Tribunal requires no reply. However, it is 

vehemently denied that Respondent No.8 routinely flashes 

and projects bright/colourful strobe lights into the forest area 

and the residences of some of the Applicants as falsely 

alleged. It is further denied that the noise of the loud music 

played on loud speakers used by the Respondent No. 8 goes 

deep into the forest area as falsely alleged. It is vehemently 

denied that the firecrackers, rockets used by the Respondent 

No. 8 also stray into the forest area apart from causing loud 

noises and such acts of the Respondent No. 8 are in gross 

violation of the mandate of the aforementioned judgment of 

this Hon’ble Tribunal which has held use of lights and sounds 

to be non-forest activities as falsely alleged. It is further 

denied that apart from loss of sleep of the Applicants, there 

have been several instances where animals frightened by the 
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loud sounds, lights and firecrackers have rushed out of the 

forest area and caused fateful accidents with the vehicular 

traffic passing by as falsely alleged and applicants be put to 

strict proof regarding the averment made. Not a single 

incident of any flash lights/fire crackers penetrating deep into 

the forest has been substantiated except for bald allegation 

which is nothing but the figment of imagination of the 

Applicants and being far from truth. It is reiterated that all the 

functions carried out by the answering respondent are carried 

out in daytime and end before 10.00 PM except for only very 

few occasions when unintentionally it spilled over till late 

evening/night and for which all due precautions were taken 

not to cause any inconvenience to anyone in the area. The 

answering respondent specifically denies all the photographs 

produced by the applicants as false, fabricated, concocted, 

misleading and motivated to the positive knowledge of the 

applicants. The Answering Respondent No.8 further 

reiterates and reassures this Hon’ble Tribunal that it would 

never violate any applicable laws and more particularly the 

norms prescribing noise/sound regulation as applicable for 

the timing between 10.00 PM to 6.00 AM. Contrary assertions 
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are denied as false and incorrect to the positive knowledge of 

the Applicants. The answering respondent relies upon the 

preliminary objections / submissions mad herein above and 

the same are not repeated for the sake of brevity. 

H) Contents of Ground ‘H’ are denied being false and incorrect 

besides also being devoid of any merits and applicant be put 

to strict proof regarding the same. It is denied that the 

marriages/events that are organized at Respondent No. 8 

involve gathering of thousands of attendees in the 

ecologically sensitive village Karoran as falsely alleged. It is 

further denied that the village roads have not been designed 

to carry the load of hundreds of vehicles of the attendees at 

R. No. 8 marriage palace as falsely alleged. It is vehemently 

denied that whenever an event/marriage is organized at 

Respondent No. 8 marriage palace, the village roads get 

totally chocked with slow-moving traffic and the villagers are 

forced to face incessant honking of cars as falsely alleged 

and applicants be put to strict proof regarding the said 

averment. It is further denied that the village and the 

surrounding forest are thus crippled by grave air/noise 

Pollution owing to the large gatherings organized by R. No. 8 
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marriage palace as falsely alleged. The answering 

respondent specifically denies all the photographs produced 

by the applicants as false, fabricated, concocted, misleading 

and motivated to the positive knowledge of the applicants. 

Contrary assertions are denied as false and incorrect to the 

positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

I) Contents of Ground ‘I’ are denied are false, incorrect, 

mischievous, motivated and being devoid of any merits to the 

positive knowledge of the Applicants and are denied. It is 

denied that R. No. 8 organizes gatherings of thousands of 

attendees but has made no provision at all in terms of the 

Solid Waste Management Rules, 2016 for the segregation 

and disposal of the hundreds of kilograms of waste generated 

by it as falsely alleged. It is vehemently denied that 

Respondent No. 8 often disposes hundreds of kilograms of 

waste generated by it at open spaces in the village and the 

surrounding forest as falsely alleged. It is further denied that 

at times, Respondent No. 8 has also littered its waste inside 

52
206



the premises of the residences of some of the Applicants as 

they share common wall with R. No. 8 as falsely alleged. In 

reply it is submitted that the answering respondent has made 

sufficient arrangement as far as solid waste is concerned 

wherein all the waste collected is sent through mechanised 

suction trucks to STP located at Chandigarh for proper waste 

management and process as per law as duly demonstrated 

from the records. The answering respondent specifically 

denies all the photographs produced by the applicants as 

false, fabricated, concocted, misleading and motivated to the 

positive knowledge of the applicants. Contrary assertions are 

denied as false and incorrect to the positive knowledge of the 

Applicants. The answering respondent relies upon the 

preliminary objections / submissions mad herein above and 

the same are not repeated for the sake of brevity. 

J) Contents of Ground ‘J’ are denied are false, incorrect, 

mischievous, motivated and being devoid of any merits to the 

positive knowledge of the Applicants and are denied.  It is 

further submitted that the answering respondent has 

wherever necessary and applicable applied for grant of NOC 

and in some cases has been duly granted as stated and 
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made out in the Preliminary Submissions appearing herein 

above and which may kindly be read as a part and parcel of 

the reply to the para under reference.  It is vehemently denied 

that the Respondent No. 8 has not obtained any approval 

from the said committee and are operating Respondent No. 8 

as a marriage palace in violation of the policy and law as 

falsely alleged. Contrary assertions are denied as false and 

incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

K) Contents of Ground ‘K’ to the extent that R. Nos. 1-7 being 

the State and its functionaries are duty bound to protect and 

improve the environment and to safeguard and improve the 

forests and wildlife of the country as envisaged under Article 

48A of the Constitution on India and the public at large is the 

beneficiary of the environment and the State and its 

functionaries being the trustees of the environment are under 

a legal duty to protect and improve it for the safety of its 

citizens require no reply. Contrary assertions are denied as 

false and incorrect to the positive knowledge of the 
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Applicants. The answering respondent relies upon the 

preliminary objections / submissions mad herein above and 

the same are not repeated for the sake of brevity. 

L) Contents of Ground ‘L’ are denied being false, incorrect, 

misleading mischievous, motivated and devoid of any merits.  

In reply it is submitted that the Applicants consciously with 

malafide and motivated intentions has made such false 

accusation just to cause prejudice to the answering 

respondent No. 8 in order to wreak vengeance. It is 

vehemently denied that contrary to the mandate of Article 51 

A(g), the activities carried out by the management/owners of 

Respondent No. 8 evidences grave dis-compassion for the 

lives of all living creatures, animals and humans alike as 

falsely alleged. Contrary assertions are denied as false and 

incorrect to the positive knowledge of the Applicants. The 

answering respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

M) Contents of Ground ‘M’ are denied are false, incorrect, 

mischievous, motivated and being devoid of any merits to the 
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positive knowledge of the Applicants and are denied. It Is 

vehemently denied that the balance of convenience lies in 

favour of the Applicants and the other residents of Village 

Karoran as falsely alleged. It is further denied that the 

Applicants, the forest area in and around Village Karoran and 

the biodiversity therein will suffer irreparable loss if the reliefs 

as prayed are not granted by this Hon’ble Tribunal as falsely 

alleged. Contrary assertions are denied as false and incorrect 

to the positive knowledge of the Applicants. The answering 

respondent relies upon the preliminary objections / 

submissions mad herein above and the same are not 

repeated for the sake of brevity. 

14. Contents of para 14 of the Original Application filed by the 

Applicants are denied being false, incorrect, misleading, 

motivated, mischievous and thus devoid of any merits. It is 

vehemently denied that the activities carried on by the R. No. 

8 have caused great damage to the Applicants as falsely 

alleged.  It is vehemently denied that the Quality of sleep of 

the Applicants and other residents has been adversely 

affected by the incessant and loud music as falsely alleged. It 

is further denied that as a result, the overall quality of life has 
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been greatly impaired and the loss of sleep is evident from 

the fact that the Applicants even at late hours of the night are 

forced to send text messages to the owners/management of 

R. No. 8 as falsely alleged.  In reply it is submitted not even 

an iota of evidence has not been placed on record qua the 

false and fictitious averment made. It is further denied that 

the tranquillity of the forest area has been adversely impacted 

as falsely alleged. It is further denied that there has been a 

rise in the incidents of wildfires which cause huge loss of 

forest biodiversity as falsely alleged and applicants be put to 

strict proof regarding the false and fictitious averment raised. 

It is further denied that animals frightened by the loud music, 

strobe lights and fireworks often rush out of the forest area 

and meet with fateful accidents with the passing traffic, 

causing loss of life to animals and great damage to humans 

as falsely alleged and applicants be put to strict proof 

regarding the false and fictitious averment raised.  It is further 

denied that the children of the area are facing disturbance 

and disruption in their studies owing to the loud music played 

by R. No. 8 as falsely alleged. It is vehemently denied that 

the present case is a case of ultra-rich and modern people 
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throwing wild and lavish parties at the periphery of a forest 

area at the cost of tranquillity, safety and health of the 

surrounding residents and the forest biodiversity as falsely 

alleged. It is further denied that these ultra-rich and modern 

people are shelling out crores of rupees to organize such 

events at Respondent No. 8 in flagrant violation of various 

environmental and other laws and directions of various courts 

as explained in this Original Application above as falsely 

alleged. It is further vehemently denied that it is unfortunate 

that even the State authorities who are otherwise considered 

as custodians of environment under the ‘public trust doctrine’ 

have provided a safe haven to such ultra-rich and modem 

people to violate the environment and lives of the Applicants 

herein as falsely alleged. It is vehemently denied that that this 

Hon’ble Tribunal should exercise its discretion and invoke the 

polluter pays principle along with the principle of deterrence 

and impose exemplary cost on R. No. 8 to serve as a 

deterrent for it and others like it as falsely alleged. Contrary 

assertions are denied as false and incorrect to the positive 

knowledge of the Applicants. The answering respondent 

relies upon the preliminary objections / submissions mad 
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herein above and the same are not repeated for the sake of 

brevity. 

 Contents of the instant para under reply under the 

heading ‘LIMITATION’ are denied being false, frivolous, 

motivated, mischievous and all norms of law. It is denied that 

the cause of action for filing this Original Application arose 

when Respondent No. 8 was set-up as an open air marriage 

palace and started its operations in 2018 without the required 

approvals as falsely alleged. It is denied that the cause of action 

further arose when the Respondent No. 8 started using 

loudspeakers without permission and at night time in violation of 

the Noise Pollution (Regulation and Control) Rules, 2000 as 

falsely alleged. It is further denied that the cause of action 

further arose when the Respondent No. 8 started using bright 

strobe lights and firecrackers and affecting the forest area as 

falsely alleged. It is further denied that the cause of action 

further arose when the Applicants approached the legal 

authorities multiple times but to no avail as falsely alleged. It is 

further denied that the cause of action further arose when the 

Applicants made representation dated 07.12.2022 to the 

Respondents but the Respondents neither redressed the 
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grievances nor replied to the Representation as falsely alleged. 

It is further denied that the cause of action is a continuing one 

as Respondent No. 8 still continues to operate without 

approvals, use loudspeakers, strobe lights and firecrackers at 

late night, thereby causing Air/Noise Pollution and R. Nos. 1-7 

are failing to take any action against Respondent No. 8 as 

falsely alleged. It is further denied that the Applicants have 

made all efforts to approach the Respondents with their 

grievances but their repeated failure to act has forced the 

Applicants to finally approach this Hon’ble Tribunal for the 

enforcement of their legal and fundamental rights as explained 

in this Original Application as falsely alleged. Contrary 

assertions are denied as false and incorrect to the positive 

knowledge of the Applicants. The answering respondent relies 

upon the preliminary objections / submissions mad herein 

above and the same are not repeated for the sake of brevity. 

 That in view of the submissions made in the above 

reply the answering respondent denies the prayer clause which 

is untenable, impermissible and unsustainable in the eyes of 

law. The present OA is totally false, frivolous, malafide, 

vexatious, devoid of any merits, without any cause of action and 
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the same is liable to be dismissed with exemplary costs. The 

balance of convenience lies in favour of the answering 

Respondent no. 8 which shall be seriously prejudiced and 

would be put to irreparable loss in case the instant OA under 

reply is allowed. Further, the Applicants are not at all entitled to 

any reliefs whatsoever. However, it is further submitted that the 

Applicants are not all entitled to file and maintain the instant 

Original Application being themselves grave violators / un-

benign / malevolent to the environment which is duly 

demonstrated from the records. 

 

In the premises and circumstances set forth in the reply 

filed by the Answering Respondent No.8, this Hon’ble Tribunal 

may graciously be pleased to forthwith vacate the interim order 

dated 30.05.2023 whereby it has directed the Answering 

Respondent No.8 to desist from organising any marriage party 

or such like social function in the premises in question being 

passed on being mislead by the false, fictitious and motivated 

allegations made in the instant petition as also the motivated, 

incomplete and misleading report dated 29.05.2023 of the Ld. 
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Joint Committee filed before this Hon’ble Tribunal thereby 

causing huge, substantial and grave prejudice to the name, 

reputation and financial loss of the Answering Respondent. It is 

further prayed that appropriate directions for furnishing 

adequate security by the Applicants for having resorted to false, 

concocted and malicious litigation by unnecessarily dragging 

the Answering Respondent No.8 on the basis of unfounded, 

false, malicious, motivated and untenable allegations / 

averments made by them in that regards be passed for causing 

serious, grave and substantial prejudice and loss to the 

Answering Respondent No.8 as per the settled law on the 

subject. In any case, it is the settled law of the land that in such 

like cases the Applicants are required to be burdened with 

adequate and appropriate costs/compensation where a 

innocent third party suffers grave and substantial loss on 

account of the motivated and malicious allegations made solely 

to mislead and play fraud upon this Hon’ble Tribunal without 

any exceptions. The Answering Respondent No.8 hereby 

and once again reiterates and assures this Hon’ble 

Tribunal that there would be no violation of any of 

applicable norms relating to noise/sound regulations in any  
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manner which in any case has never been spelt out much 

less proved/made out by the applicants as per law. The 

Answering Respondent No.8 being a law abiding and 

responsible entity could not and ought not to have been roped 

into such motivated, false and malicious proceedings without 

there being any lawful or reasonable basis. 

It is prayed accordingly. 

Date: f~ 

VERIFICATION: 

fo r ,~.iglis LLP 

(RESPONDENT _No. 8) Partner 

Through ~~ 
Dinesh C Pandey & Dushyant Dahiya 

Counsels For Respondent No.8 

407, Vishal Bhawan, 95, Nehru Place 

New Delhi - 11 0019 

Tel. :011-40514875/981 0124 707 

Verified at Chandigarh on this day of August 2023 that the 

contents of the reply in para 1 to 18 of preliminary objections, para 

19 to 26 of preliminary submissions and para 1 to 14 of the 

Scanned with CamScanner 
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parawise reply are true and correct to my knowledge based upon 

records maintained by the Respondent No. 8 in ordinary course of 

business which I believe to be true and correct. No part of it is 

false and nothing material has been concealed therefrom. 

Date: 

2 0 AUG 2023 

for Orl~"ns LLP 

Partner 
DEPONENT 

(RESPONDENT No. 8) 
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218



65
certificate No. POT2023H7 

GRN No. 106194581 

Name : Orchid Space Designs lip 

Indian-Non Judicial Stamp 
Haryana Government 

·I ll '/mlrJI 111

J1IItlll l'j' 1'/Jil l~ 

I~IHJIII:JI'IJ i l\1'/rl m II' I~ 
Dep_onent 

H.No/Fioor : Sco118/120 Sector/Ward : 34/a Landmark : Na 

Date : 20/08/2023 

stamp Duty Paid: ~ 101 

(AS. On~) 

Penalty : ~0 

(Rtt Zero Ontvl 

CityNillage : Chandigarh 

Phone: 

District : Chandigarh state : Chandigarh 
1!]~1!1 

~r~t,7~~~~ 
Purpose : AFFIDAVIT to be submitted at Concern 

"' "#ft..:ri1. 
'=1:-t;~~j~ L~.u~~:~~ 

The authenticity of this document can be v~rified by scanning this QrCode Through smart phone or on the website https://egrashry.nic.in 

Space Designs LLP · 

~artner 
Scanned with CamScanner 
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instructions, the contents where are not being repeated herein 

for the sake of brevity and which may kindly be treated to the 

part and parcel of the present affidavit and which are true and 

correct. 

VERIFICATION 

t;;·orchid ~~s LLP 

DEPONENT Partner 

Verified at Chandigarh on this ui'/1. day of August 2023 that 
fiW~ 

the contents of my above affidavit in para no. 1 & 2 are true 

and correct to my knowledge, no part of it is false and nothing 

material has been concealed therefrom. 

.P.MA1-1;1 ~~ 
NOr~ UUUC 

for Orchid ~7ris LLP 

DEPONENT Partner 

~ 0 ~UG 2023 
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J 

To 

"-2. 
;~)cJ"i( 1 / 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

Date: 24-04-2023 

Chief Administrator,- PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

4. The Sub-Registrar 
)\\ Majri, Tehsil Kharar, District SAS Nagar (Mohali) 

"~.M-)9;7>_\'-
', ··~ 

"\$.'. · SDM, Kharar, District Mohall 

c~)1 6. 
(:~i\~~-~ 
~::_ii:Zr~ 

Principal Chief Conservator of Forests (Head of Forest Force) 
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

District Forest Officer, SAS Nagar 
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

Sru~bjed: Inegal construction of Farm houses and permanent 
stmctures in village Karoran, Sub Tehsil Majri, Tehsil 
Kharar, District SAS Nagar in contravention of the 
provisions of "The Punjab New capital (Periphery) 
Control Ad 1952 and The Punjab Regional and Town 
Pbmning and Development Act 1995. 

Respected Sir, 

It is submitted that undersigned owns land in village 

Karoran, District SAS Nagar. One Sh. Rana Iqbal Singh Jolly S/o Sh. 

Annexure R/8/2 (Colly)237
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Dharambir Singh Jolly, Rio "Baikunth Farms" Village Karoran, 

Nayagaon, Dist. SAS Nagar, Punjab, Mobile 9216702717 has/is 

constructing farm house by way of carrying out permanent 

constructions with concrete roofing and other allied facilities in 

contravention of the above acts. No action has initiated against him 

despite our repeated complaints. 

It is requested that appropriate action may be initiated to 

get the said violations removed. 

·~~~~~//-
Saurabh Gupta S/o Sh. S:mjiv Gupta 
Vinage Karoran, 
Sub-Tehsil Majri 
Tehsil Kharar, District SAS Nagar 
Mobile 9592700000 
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) 

To 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

G;t"l '1\"'::oA 

Date: 24-04-2023 

Chief Administrator, ~' PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohall Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

4. The Sub-Registrar 
(/ ~·Jri, Tehsil Kharar, District SAS Nagar (Mohali) 

~~%~ 
..... . SDM, Kharar, District Mohali 

{+¥- ~ ~Principal Chief Conservator of Forests (Head of Forest Force) 
~~ Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

~ -r~ District ;orest Officer, SAS Nagar . . . 
d.:.'\""\t9 Forest Complex, Sector 68, SAS Nagar. Mohall, PunJab 

Subject: (1) Illegal construction on Shruniat land of ViHage 
Nadda, .Distdet SAS Naga:r, 

(2) Illegal colony on land dosed tmde:r ~~o:rest 

(Conservation) Act 1980 and Indian l<'orest Act 1927. 

Respected Sir, 

It is submitted that the undersigned owns land in Village 

Karoran. One Sh. Rana Iqbal Singh Jolly S/o Sh. Dharambir Singh 

Jolly, Rio Village Karoran, Nayagaon, Dist. SAS Nagar, Punjab, 
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Mobile 9216702717 has been illegally cutting the forest area falling on 

the shamlat land of village Nadda/Karoran . He is carrying out 

constrution of illegal colony by carving out plots on the above land 

and selling to innocent buyers by showing the land as khewat land of 

village Nayagaon, District SAS Nagar. The land is being sold through 

GPA/Sub-GP A to evade stamp duty payable to the State Government, 

as well as escape the legal liability for illegal carving of colony, 

without obtaining necessary permissions from the competent 

authorities. No permanent construction is allowed in this area but 

? seveml permanent structures on this land (photographs attached) are 

being constructed. This construction is coming up for which no action 

has been initiated despite our repeated complaints. 

It is requested that appropriate action may be initiated to 
get the shamlat as well as Forest land vacated. 

Saurabb Gupta S/o Sh. S:!mjiv Gupta 
ViUage Karoran, 
Sub-Tebsil Majri 
Tehsil Kharar, District SAS Nagar 
Mobile 9592700000 
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I 

To 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

Date: 24-04-2023 

Chief Administrator,~ PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

4. The Sub-Registrar 
.~~/ .. Majri, Tehsil Kharar, District SAS Nagar (Mohali) 

. ,~ SDM, Kharar, District Mohali 
'/') 

g ·~~.\ ~:9J ~rincipal Chief Conservator, of Forests (Head. of F~rest Force) 
P"'dK,~/ !•orest Complex, Sector 68, SAS Nagar. Mohall, PunJab 

. - -~--

~!strict Forest Officer, SAS Nagar 
~ 'vt.l;> Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

~~QP 
1.'~ Subject: (1) Illegal construction on Sbamlat land of Village 

·"'. Nadda, District SAS Nagar. 

(2) IUegal construction on bmd closed mtder Forest 
(Cm1servati.on) Act 1980 and Indian Forest Act 1927. 

Respected Sir, 

It is submitted that the undersigned owns land in Village 

Karoran. One Ms. Vandana Chauhan (Aged 45 years), D/o Sh. Karam 

Chand Chauhan R/o Village Karoran, Nayagaon, Dist. SAS Nagar 
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(Mohali) Punjab, Also at Village Brall, P.O. Jharag, Shimla, Jubal 

(HP)-171206, Mobile 9810758623 has been illegally cutting the forest 

area falling on the shamlat land of Village Nadda, Sub Tehsil Majri, 

Tehsil Kharar, District SAS Nagar. She is carrying out illegal 

construction on this land (photographs attached). This construction is 

being done on a illegal colony being developed by Sh. Rana Iqbal 

Singh Jolly S/o Sh. Dharambir Singh Jolly, Rio Village Karoran, 

Nayagaon, Dist. SAS Nagar, Punjab, Mobile 9216702717 and his 

family. Despite repeated complaints to the Forest Department, as well 

as Revenue Department, no action has been initiated against this on­

going illegal construction. 

It is requested that appropriate action may be initiated to 

get the shamlat as well as Forest land vacated. 

~ 
~l 

Saurabh Gupta S/o Sh. Sau.iiv Gupta 
Village Karoran, 
Sub-Tehsil Majri 
Tebsil Kharar, District SAS Nagar 
Mobile 9592700000 
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To 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

Date: 24-04-2023 

C,MA~ 
Chief Administrator, W£>A, PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

4. The Sub-Registrar 
~( ~1\1-ajl:i,. ·~eh. sil Kharar, District SAS Nagar (Mohali) 

\~5;\4:;~ 
.· ~~()IDM, K arar, District Mohali 

(;::i~~~,q;) Principal Chief Conservator of Forests (Head of Forest Force) 
~_6_'!]fY Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

1 /~ I 
lf') I 
V/ 

IC 
/ 

District Forest Officer, SAS Nagar 
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

Subject: Illegal construction of Farm houses and permanent 
structures in village Karoran, Sub Tebsil Ma.iri, 'I'ebsH 
Kharar, Oistrid SAS Nagar in contravention of the 
provisions of "The Punjab New capital (Periphery) 
Control Act 1952 and The Punjab Regional and Town 
Planning and Development Act 1995. 

Respected Sir, 

It is submitted that undersigned owns land in Village 

Karoran, District SAS Nagar (Mohali). One Sh. Ma~jit Lakhmana S/o 
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Sh. Arvind Manjit Singh, Rio "Gurchetan Farm" Village Karoran, 

Nayagaon, Dist. SAS Nagar (Mohali), Punjab Also at C-34, Second 

Floor, Barsati Anand Niketan Marg No. 13, Anand Niketan, Dhaula 

Kuan, Delhi-110010, Mobile 8826068899 has/is constructing farm 

house by way of carrying out permanent constructions with concrete 

roofing and other allied facilities in contravention of the above acts. 

No action has initiated against him despite our repeated complaints. 

It is requested that appropriate action may be initiated to 

get the said violations removed. 

~ 
})v/_/ 

-~ 
-- IY"-' 

Saurabh Gupta S/o Sh. Sanjiv Gupta 
Village Karonm, 
Sub-Tehsil Ma.j:li 
Tehsil Kharar, District SAS Nagar 
Mobile 9592700000 
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~ 

To 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

Date: 24-04-2023 

~\>'1~~ 
(t~\ ?/}Chief Admini~trator, j>UDA., PUDA Bhawan, Sector 62, SAS 
/z'3 · Nagar (Mohall) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

4. The Sub-Registrar 
'"'l"'""''"'ajri, Tehsil Kharar, District SAS Nagar (Mohali) 

~v 

{~/ rvo'V"· 
'd.:~~ Subject: Inegal encroachment of river near Begampura Farm & 

ManaH Farm on Karonm Baddi Road, District SAS 
Nagar. 

Respected Sir, 

It is submitted that Sh. Rana Iqbal Singh Jolly S/o Sh. 

Dharambir Singh Jolly, R/o Village Karoran, Nayagaon, Dist. SAS 

Nagar, Punjab, Mobile 9216702717 and his associates, are carving 
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;,~ 

out an illegal colony on Nadda Village Shamlat land falling under the 

provisions of Forest (Co11senratioKR) Act 1980 and Indian Forest 

Act 1927. They have illegally encroached upon the river-bed by 

erecting a stone Danga, resulting in stopping free flow of rain water 

with the intention of illegally selling the same by carving out plots. 

This has resulted in the river overflowing during the rainy season and 

Hooding the farm of the undersigned named 'The Hermitage'. For last 

two years, extensive damage has been done to our farm due to 

flooding and silting as the river is very wide tin the point where Sh. 

Rana Jolly has encroached the land. This results in unnatural blocked 

leading to over flow of the river. Despite our repeated requests the 

encroachments ofthe river-bed have not been removed. 

You are requested to take suitable necessary action against 

this encroachment. 

J~-
Saumbb Gupta S/o Sb. Sanjiv Gupta 

,_ Vmage Karo:nm, 
Sub-Tehsil Maj:ri 
Tebsil Kha:rar, District SAS Nagar 
Mobile 9592700000 

Enclosed:- Photographs. 
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1. The Deputy Commissioner, 
District Administrative Complex, Sector 76, 

Date: 24-04-2023 

~ Sahibzada Ajit Singh Nagar (Mohali) 

~ ~ C'h' f Ad . . ~UD~ 
·, \ flA. te mmtstrator, , PUDA Bhawan, Sector 62, SAS 

, ot Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

District Forest Officer, SAS Nagar 
Forest Complex, Sector 68, SAS Nagar. Mohaii, Punjab 

~v~~ 
?._~" Sub.iect: (1) mega! construction on sham.lat hmd of Village 

Nadda, District SAS Nagar. 

(2) Illegal construction on the bmd dosed under Forest 
(Conservation) Act 1980 and Indian Forest Act 1927. 

Respected Sir, 

It is submitted that the undersigned owns land in Village 

Karoran. One Sh. Jagjit Singh S/o Sh. Gurbax Singh Rio 'Begampura 

Farm' Village Karoran, Nayagaon, District SAS Nagar, Punjab, 
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Mobile 8837727375 has been illegally cutting the forest area falling on 

the shamlat land of Village Nadda, Sub Tehsil Majri, Tehsil Kharar, 

District SAS Nagar. He is carrying out illegal construction on this land 

(photographs attached). This construction is being done on an illegal 

colony being developed by Sh. Rana Iqbal Singh Jolly S/o Sh. 

Dharambir Singh Jolly, R/o Village Karoran, Nayagaon, Dist. SAS 

Nagar, Punjab, Mobile 9216702717 and his family. Despite repeated 

complaints to the Forest Department, as well as Revenue Department, 

no action has been initiated against this on-going illegal construction. 

It is requested that appropriate action may be initiated to 
get the shamlat as well as Forest land vacated. 

(\ 
'I 

·~ 
Saurabh Gupta S/o Sh. Sanjiv Gupta 
Vmage Karonm, 
Sub-Tehsil Majri 
Tehsil Kharar, District SAS Nagar 
Mobile 9592700000 
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1 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

~Mj\.~ 

Date: 24-04-2023 

Chief Administrator, ~UDA, PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

~e Sub-Registrar 
~~~ Tehsil Kharar, District SAS Nagar (Mohali) 

~~~. Khamc, Di,tcict Mohali 

~4~~\ 6: ,) Principal Chief Conservator of, Forests (Head_ of F~rest Force) 
~~~~~· Forest Complex, Sector 68, SAS Nagar. Mohall, Punpb 

~ District Forest Officer, SAS Nagar 
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

Hlegai eonstntetion of Butchery and permanent 
str11ctures ill Village Ka:ronm, Sub TehsH Majri, Tehsil 
Kha:ra:r, District SAS Nagar in contravention of the 
provisions of "The Punjab New capital (Periphery) 
Control Ad 1952 and The Punjab Regional and Town 
Planning and Development Act 1995. 

Respected Sir, 

It is submitted that undersigned owns land in village 

Karoran, District SAS Nagar. One Sh. Pawan Kumar Rio "Billy Goat" 
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Village Karoran, Nayagaon, District SAS Nagar (Mohali), Punjab 

Also at: Village Fatoh, PO Baidwara, Tehsil Baidwara, Fatoh (480), 

Mandi, Himachal Pradesh, Mobile 8195010169 has/is constructing 

farm house/Butchery by way of carrying out permanent constructions 

with concrete roofing and other allied facilities in contravention of the 

above acts. No action has initiated against him despite our repeated 

complaints. 

It is requested that appropriate action may be initiated to 

get the said violations removed. 

~~ 
Saauabh Gupta S/o Sh. Sanjiv Gupta 
Village Karoran, 
Sub-Tehsil Ma.i:ri 
Tehsil Kha:n.ar, District SAS Nagar 
Mobile 9592700000 
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X: 

To 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

Date: 24-04-2023 

Chief Administrator,~ PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

The Sub-Registrar 
Majri, Tehsil Kharar, District SAS Nagar (Mohali) 

/ / . 

/ DM, Kharar, District Mohali 
/\X 

#~\-'.\. \,~h Principal Chief Conservator of, Forests (Head. of F~rest Force) 
· · .J~~ Forest Complex, Sector 68, SAS Nagar. Mohall, PunJab 

~ ~~·District Forest Officer, SAS Nagar . . . 
'7J...l::J...'~·''f1?/ • Forest Complex, Sector 68, SAS Nagar. Mohah, Punjab 

Subject: Inegal construction of Farm houses and permanent 
structures in village Karoran, Sub Tehsil Majri, Tehsil 
Kharar, District SAS Nagar in contravention of the 
provisions of "The Punjab New capital (Periphery) 
Control Act 1952 and The Punjab Regional and Town 
Planning and Development Act 1995. 

Respected Sir, 

It is submitted that undersigned owns land in village 

Karoran, District SAS Nagar. One Sh. Karan Singh Jolly S/o Rana 
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Iqbal Singh Jolly Rio Village Karoran, Nayagaon, Dist. SAS Nagar, 

Punjab, Mobile 9816616668 has/is constructing farm house by way 

of carrying out permanent constructions with concrete roofing and 

other allied facilities in contravention of the above acts. No action has 

initiated against him despite our repeated complaints. 

It is requested that appropriate action may be initiated to 

get the said violations removed. 

"~ VJA>JL~~ 
Si'mmbh Gupta S/o Sh. Sanjiv Gupta 
Village Karonm, 
Snb-Tehsil Majri 
Tehsil Kharar, District SAS Nagar 
Mobile 9592700000 
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\ Date: 24-04-2023 

To 

~ L-----1. 
.~sf ~),(3 

The Deputy Commissioner, 
District Administrative Complex, Sector 76, 
Sahibzada Ajit Singh Nagar (Mohali) 

(, 'i>"J I"~ 
Chief Administrator, Pnn, PUDA Bhawan, Sector 62, SAS 
Nagar (Mohali) 

Additional Chief Administrator, Greater Mohali Area 
Development Authority, PUDA Bhawan, Sector 62, SAS Nagar 
(Mohali) 

4. The Sub-Registrar 
r-,L"r:::·""".-r:· ~~hsil Kharar, District SAS Nagar (Mohali) 

SDM, 1 harar, District Mohali 

k~~~\~)i;l '\ ~rincipal Chief Conservator of Forests (Head. of F~rest Force) 
~::~~~ l'orest Complex, Sector 68, SAS Nagar. Mohall, PunJab 

District Forest Officer, SAS Nagar 
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab 

Subject: Illegal construction of Farm houses and permanent 
structures in ViHage Karoran, Sub Tehsil Majri, Tehsil 
Kharar, District SAS Nagar in contravention of the 
provisions of "The Punjab New capital (Periphery) 
Control Act 1952 and Tl1e Punjab Regional and Town 
Planning and Development Act 1995. 

Respected Sir, 

It is submitted that undersigned owns land in village 

Karoran, District SAS Nagar. One Sh. Gurbachan Singh Rio 'Inderjit 
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Farms" Village Karoran, Nayagaon, District SAS Nagar (Mohali), 

Punjab Also at: House NO. 510, Phase-- 1, Sector 55, Mohali, (SAS 

Nagar), Punjab, Mobile 9915155220 has/is constructing farm house 

by way of carrying out permanent constructions with concrete roofing 

and other allied facilities in contravention of the above acts. No action 

has initiated against him despite our repeated complaints. 

lt is requested that appropriate action may be initiated to 

get the said violations removed. 

'~~-
Saurabh Gupta S/o Sh. Sanjiv Gupta 
Vmage Karoran, 
Sub-Tehsil Majri 
Tehsil Kharar, District SAS Nagar 
Mobile 9592760000 
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• 

Th~SHO, 

Ni1Yi!Jli1<:m 
\'Hstrlct SAS Nagar 

Sub:~ 1\thlmp! by RM!\ Jolly and othQr$10 forcibly ottUPY our land In KhamJ Ng, 'P7/26/1, 
'ii1/26/2, Hudbll$t No. !ISZ, Vlilnlll! KtitQrnn, Knrornn·ll!lddlllo8d, Teh~ll Kh~rar, !)!strict 
SAS N\ltf4t. 

Sit, 

as 

.already 

d fiis ass.d,ciates have 
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KNOW ALl. 
H€N BV TH!SE PRESENTS THAT 1, 

1 rrsident oi b -
o1 or . Dhar amblr Sin;h Jol y, 

Slngh Jolly "on t nominate and 

Rani Ka Bagh . 
A~r.~.tear. do h~reby appo1n • 

t ~al re 1dent of 
const1tute Sh . Suniah aon of Shr1 Shan 1 • 

h a my GENERAL LAWFUL ATTORNEY, 
'7b . s~ctor 16-D . Chand~oar • a 

to 
seta, de •dS ~nd things, w1th 

do the followinQ p 

,.egard to 

Kanal 

9 Mo.rla and 1 ts 1584/158380 •har~ btnn; 38 •.anal-v Marla and 

tn
15 

3SK-0 Mar-la, beinQ ·~tu~ted 1n V1lloge Karoran, Hadba•t 

No. 352, Sub-Teh. MaJr1, Teh. Khorar, Ropar, 

(JnmabandJ. for tM' yea.r 1991-92) wh:a.c:h has come into my 

n~mo/ahare by v1rtu~ of transfer of ownersh1p 1n my n m and 

ln r~apec t of 11\Y share wh1c h w1ll como in my n me of Sham 1 at 

Deh of Village Panchayat of Karoron. which han bestn 

tranaferrod 1n my name, alongwith all rights 1n Mu&tor~a 

Shamlat/Deh Shamlat, that lS to say:-

1. To ~a~e all sorts of corr.uspondance with thP. 

L .A.O. of the a r ea c d onc~rne , Patwari, Tehaildar, Coll~ctor) 

Sub-;RP.gLstror of tha ~ire l ei 'and WJ.th Ql\ 

dther ap ~ 
.,., propr1.~t~ d~ptt5./author1 •• •ns "•"' conc~rned, 

1 

ANNEXURE R/8/3 (Colly): 256
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~J~~·~·. 

-)'~' 

, ... 

Jf'b~ 
-rj~J ~ 7 

~~ J. "t,1 \? 

' \ . ... 
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.:lny ff . to appw~r and act documents in any o 1~e, before 

O~ fJ." ce/offi~ers under his own signatures. off l.~ers o r any r 

I 

s.aid 

2 . To make any \ payment of th~ prop~rty to thl! 

revenue deptt. and obtain receipt thereof, to get the copl.e~ 

of record, to pay th~ necassary feea, to get the Nishandehl.• 

demar~ation of the property from the deptt. concerned, to 

sJ.gn any document in my name . 

3 . To give on batai, chakota, lease the s~id 

property to any other person, to anter 1nto SI..\Ch agreements~ 

dee d s , to rQceive amount, to is~ue r@ceipt, to deliver ~nd 

get the possession, to get the deeds registered and complete 

all formalitieg under hi!5 own signatures . 

4. 
To apply for and get the connectJ.On$ of 

Tubewell, water and electricJ..ty, to get the connectJ.ons 

restored, to deposit the secL.Irities, to get the seCI..lrities 

refL.Inded, under his 01-111 signQturcs. 

5. 
To apply for ~ny plot in lieu of the said 

property to the Govt. if the 'd 
Sal. property is acq t.tJ.red by the 

~ Sovt . /revenue deptt . , to 
receive any compensation of the sa~d 

property fGm the L.A . O. 
of the circle, to receive the 

2 
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to 51gn any document 

under hi.a own Slgnatur ea . 

6 . To gut the mutation sale atteated .l.n 

8CCOrdlllncct w1th Land R~enue Act , 1887 and the rules fr~med 

thereunder f rom t1me to t1me and to pply for and obtain 

thefards and the Patweri/Tehs1ld~r of the c1rcle, to appear 

bef o r e any off1cora, under his own s1gnatures. 

7. To aell, trans fer. gift, mortgage, exchangv the 

said l and, ~nd to enter into such agreemonts/doeds , to 

exchang~ deod• , to present the same O.fore the Sub-Reg1strar 

o f tho circle for 1ts execut1on and registrat1on. to rece1ve 

the cona .l.dera t1on money i\nd to .l.S&llft rece1pt thereof , and 

complete a ll 
lnd1an under the 

R•g1strat101n Act,l908 and to get tho necessary permi~s1ona 
for the sa1d purpose, under h1s own S.l.Qnatures. 

B. 
To appo~r and act before any offlce/off.l.cers/ 

c ourts, whether c1v11, crtminal, revenue or m.l.sc. F~uJdar1 ln 

CA&e of any d1spute ar1ning out of th• sa1d property , to sign 

and ver1fy ~11 ~ d ~ 
. ln s o. pload1ngs, appear 1n any court , 

attend dey to d•~~roceod.l.ngs, to engage •ny advocate, to get 

3 
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.... 

the decr~e , to 9et th~ docree ~xecuted/aati51i6d, to get the 

.-ward mA~e tho aword r-uloo o"f the cour-t, to c:ompr-oml.ae, 

co~pound ~nd withdraw all procoodinga ta~e deci~ion , to 

appear- as hl& own w1tness, to give statement, to authent~c~te 

before any court and to pcrauc the same upto the h.igh~t 

court o1 law 1n India, under his own s~gnatur-ea. 

9. To appo1nt Rnd remove SUb-attorney. •o~t 1or 

thR said purposes, under his own •~onaturea. 

10. And Generally to do every Acta, deeds and thl.nQa 

in th~s behR11, 1 do hereby ratify and agree to r~ti1y all 

acts, doeda and things as done by my attorn~y, ... Sub-attorney , 

agent as if the aame wora done by mr. 10 person. 

dend 

IN WITNESS WHEREOF I havt• set lilY hund .. on 

Vt'JVI &.\&~on tha \ o t-e, day of ~ 
1997, in the presenco of the Wl.tnonsea . 

at 

Witnesses: 

KJ~7MA.&! > 

~ 
(QA .. hA~\~) 

-'\»""' 
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.. . 

QENERet.. ~ Qf.. WQRNEV 

ALL MEN 9V TH£SE PR€S£NTS THAT J ' 

oomin&tv and 

o1 
con•titut.o 

576 , S.Ctor 16• 0• Ch&ndJ.garh, ·1U• I¥Y ~At.. LAWF\A. ATT~NEY • 

t.o - ftlll~~. ~ .net t.~;.no•' with reo;:~rd to 

No.639/696 to 829, Kha•ara Kittv-567. Total arva 22965 ~~nal 

9 N~rla and 1tS ~34/!91676 p~rt bo1n9 40 ~anal-0 ~arla And 

No. 352, Sub-Teh . Majri, Teh. ~~harar, 0.1 tt. Rop&l.- , (-..n per 

ZntkaJ No. 6287 and J•~~bandA for th~ year 199~-92) whACh 

ha• ca.. into .y namo/~h-rn vAde ~tation No.7177 , b y v1rtuQ 

o f transfer of owner hAp 1n My n~me and 1n r&sp~t of my 

o;.l"oarv ..tueh •u ll COI"Ie 1n my na111e of Sho.ml"t Oen a-t VJ.llagr• 

PancnAy.J t of Karor"n. '"'h1Ch na• betan tran11ferred ~o.n my nAmf• 

v1de Muta t.>on No. 7177 , atonow1tn .Jll r19hts 1 n Mu~tar~~ 

Sha•lat/Oeh S.,.•lat, that 1s to fiAY•-

l. 
To mA~o all aort• of co.-ro•pond•nc& w1tn th~ 

L.A. O. of the area concerned, Patwar1 , T~h~1ldar , Collector , 

Revooue Off 1cer, Sub-Registrar 6! the circla ~nd 
c. with all 

1 

r 
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.... 

pro~M'rty to any otht:r person. to •nt•r into. 11\.IC:h a9ro~rnont!> . 

d~~da. to roc~ive &~nt. to >.ssvv roc:•:o.pt, to deliver and 

<~~•t t ha pos•e~s1on, t o QPt th• deeds r•q ;~ tf'ntd .~nd c:OI!Ip l';;.!. 

all fOt'..,.lltl- under tH~ o~ 1UQnllturn~;.~ 

4. To appl y for 11nd oet th~ conn~ct1on~ o f 

Tubewvll, -t•r •nd olectr:o.c:o.t.y, to CiJOt th~ connnc t>.on• 

rl'storod , to d epo•:o.t th• ••cur~tioe. to CjJel the •ec:ur>.ttv~ 

refunded, under ~• OMn 1119naturea . 

~. To apply for any plot tn l>.vu of th~ ~A>.d 

. propqr ty lo tho 6ovl. >.f the sa>.d pr~~r~v 1~ ac:qu>.rt'd by 

\~e 6bv~./rovonue doott. , to rec:o • v~ ~ny • v ~ co~pen•~tton of th~ 

2 

D 
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~•ld property f~m th~ L.A.O. o1 thP c~rcle. to rece~vv the 

ch~Qu~·. to &lgn •ny document and co~olete all tor~al1t1es. 

o . To Qott 

accord•nce w1th Land Rev..nuc Act .l98? and the rules fra-d 

t~rvunder fro. tl_. to tl~ &nd to apply for and obta1n 

) thefards and ~ Pat..ri/TehsLldar of thP c1rcl•• to 4ppear 

~foro any officer&, under tu• o..n siQnature~ . 

7. 

~a&d l&nd , and to ~ntwr 1nto such &Qroement~/dood~ . to 

R*91s trat101n Act,1908 and to QPt the nece•sary per•1ss1onG 

for tho •~d ourpoae, under h1a own SlQnaturo•. 

9. To ~PP~•r ~nd ~ct boforo anv off1co/ofi1cers/ 

c::our t$, .. hether C1Vll. cr1•1roal . re·~on\llt or '"'l!lC. Fo&\•Jdarl 
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,, 

4tt~nd day to day procovd~nvs, to enoa9v any advoc~tv . to 

vet the decree, to Qet the dvcrov exocuted/sat&&f~ed, to oct 

the a wnrd ••~~ the dw•rd rule& of the court . to comproal&e, 

appear at. h.tc own w1tnes•. to q1vo t-"tl'""-•nt , to 

A~•nent•c~t• th~ •am~ to 1•1• tnv wrlt, rev1vwo. . r~~~. r-....-:---_ __.. .. 
or ._.PPI"al b<>for~ ...... court .. nd to pc.r~t·tne ..... upto ~ 

h19nput court of l~w ln lnd~ a , under ~•• OMn S1Qnatur~~ 

.. 
lO. And Generally to do evury acts , deeds and 1 

1n t tus 

rat11y all act&, 

I N WITNESS wi1ERFOi" I have ·•t lily nand on trnr 

d•~ •~ ~~ On th1~ I C H.. d,v, 01 ~ _ 

1q~7. 1n the presenc o1 tnn w1tnessvs. 

··-
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Number 2926-27 

To 

Sh. Baikunth Farm 
R/o Village Nada/Karoran, 
District SAS Nagar 

Notice 

Date 18/05/2022 

Subject:- Notice regarding illegal construction on Natural Flow/Bed of river 'Patiala Ki 
Rao', passing through Village Nada/Karora. 

You are informed in regard to subject cited above that you have obstructed 

the natural flow of Patiala Ki Rao river by constructing a structure /Shed, which is in 

violation of Section 55 of the Northern Indian Canal Act No. 7 of 1873 U/S 3. 

You are hereby notified that the obstruction (Shed/ Structure/Soil) created 

by you in the river bed should be removed immediately without any delay. If the obstacle 

raised by you is not removed, appropriate departmental and legal action will be taken 

against you. 

Sd/-
Sub Divisional Officer, 
Drainage-cum-Assistant District Mining Officer, 
Mohali 

Copy:-

Sd/-
Executive Engineer 
Nanga I Mechanical Division 
Headquarter at SAS Nagar 

Deputy Commissioner, District S.A.S. Nagar for information and necessary action 
please. 
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"f.it .... ~ ·~ 
rnilhi~liil~. 

f,:mv ~ .. ~.~ ~~ 

ful:r:- 1lhi ?>"~liiiB<f', ~~~eft~ oe! ~ <j'C<J3l ~/lf.;r MJ 

oi'l'futi ~1 Cf<lO ~Mal 

<iTI <l'U ~ ~ <jea::.fl ~ ~ licd"'ti<:Jrifir ~ ~ ~ §<il''ilc ~ <>il3t <ITlE <'tl 1'T 

m ~ ~~ ~ ~ 1 >wa 1an u1s 3 ~ "QTa'" 55~~~ <'t1 

">1'1-r ffi ~ ftm Mal <:!'<it~~ <'t fc;r 1>Wtf ~ oe1 ~ ~ -kM m3t 

{!OJ'~<: (~l>~caOJ'tl<Jfffi"a) ~ ftlO'" fcffi" ~ 3 ~ ~ ~i 1>Wtf ~ ~ <ft3t 

<J"'''I!e 7; ~ ~ 0'" fu1w 3' 1>Wtf ~ ~ f<il!'l'@tot•661 ot·a~·l!l <ft3t i'1'<il<ffi 1 .... ~ - ~ 

n 1?sorli-cm->~<J' re"' ~ 
w~ "i'\IGI'RJ, 

~ 

~ 

~ '11~61otH ~ ~ ~ 

~CB ~.t'l:.>iJn O<ll<JI 

Ofl.fi:- fu1..ra ~ f.::rw -.\lfr.l!.-.llfr O<IRf ffi * '!ttJO'" Y!f3" \'tl<Jifli<:fl ~ 01 '<:I ii:'ill fu ~ 
:;::: t;: 

ffil 
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Number 11244-

To 

Sh. Baikunth Farm 
R/o Village Nada/Karoran, 
District SAS Nagar 

Notice 

Date 31/12/2021 

Subject:- Notice regarding illegal construction on Natural Flow/Bed of river 'Patiala Ki 
Rao', passing through Village Nada/Karora. 

You are informed in regard to subject cited above that you have obstructed 

the natural flow of Patiala Ki Rao river by constructing a structure /Shed, which is in 

violation of Section 55 of the Northern Indian Canal Act No.7 of 1873 U/S 3. 

You are hereby notified that the obstruction (Shed/ Structure/Soil) created 

by you in the river bed should be removed immediately without any delay. If the obstacle 

raised by you is not removed, appropriate departmental and legal action will be taken 

against you. 

Sd/-
Sub Divisional Officer, 
Drainage-cum-Assistant District Mining Officer, 
Mohali 

Copy:-

Sd/-
Executive Engineer 
Nangal Mechanical Division 
Headquarter at SAS Nagar 

Deputy Commissioner, District S.A.S. Nagar for information and necessary action 
please. 
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(Golf Booking I Coaching I Membership) (Restaurant/ wedding I corporate/ school booking event) 

• Home 
Resort 

• Recreation 
• Events 
• Memberships 
• Magnurn Opus 
• Reciprocal Clubs 
• £ontact 
• Other 

Type something to search 

Type something to search .. 

• FHR Projects 
• .S,p01ts and Adventure 
• Golf Club Tlw Complete gQ([expcrient'e 
• WEDDINGS EVENTS Occasian.1· made special 
• Cottages at FHR 
• Flora & Fauna 

Menu Services 

Get in touch with us! 

WWICS Resorts Private Limited - Good food, adventure, golf, fun and much more is available at Forest Hill 
Golf and Country Club, a WWJCS Resorts hospitality venture. Have unlimited fun with near and dear ones amid 
nature. Spread across acres and acres of verdant beauty, Forest Hill Golf and Country Club is an idyllic destination 
for nature lovers. 

Forest Hill Golf & Country Club Resort 
View large-r rnap 

4ll!Horest Hill Golf & .,? Country Club Result 

Map data ©2023. 
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WWICS Resorts Private Limited 
Rcso1·t: 
Forest Hill Golf & Country Club, Village Karoran 
(Near Punjab Engineering College, Chandigarh) District Mohali, Punjab. India 

Regd. Office : 
DLF Center, Mezzanine Floor, Savitri Cinema, 
Commercial Complex, Greater Kailash-11, New Delhi-11 0048 

For Queries Call at : 

Mobile Number: 
:.!.:..2. 1 /9(i_2Qj.f?J2J. ( , 'IUfl-liri,'.> .fi;r !ndivirluul .:\-1('!/IIH-'rsluj! /Stud em ,\iemhersiri;J/ Go!( Training) 

E-mail Address: info@foi·esthillresort.com 

Forest Hill Resort 

Forest Hill Golf & CountJy Club 
Village Karoran, District Mohali, 
(Ncar Punjab Engineering College, Chandigarh) Punjab, Jndia. 

Sports and Adventure 

Adventure, Indoor/Outdoor Games 

Golf Club 

The Golf Course 
<JolfAcademy & RangQ 

Events and Conferences 

Corporate Events 
Wedding;, 
Collages 

Terms & Policies 

Terms & Conditions 
Hotel Policies 

CnmH.•rt \Vith Us 

Face book 

Twilter 
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Call us at 

lvstagram 

Pinlcrcst 

"!179ir90 1 c>ln. ( Golf Booking I Coaching I Membership) 

( Restaurant/ wedding I col]JOrate/ school booking event) 

Copyright 2023 design by PinnaclclnfoEdgQ.. All rights reserved 
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-~ foresthillresort 

56 likes 

• 

. 
• . 

foresthillresort Enjoy a pleasant stay or celebrate any special 
occasion amidst the picture perfect views at @foresthillresort 
that is comfortable and luxurious, with tons of facilities to make 
your stay the best one! 
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~ foresthillresort 
J Chandigarh, India 

. 
• . 

..... 

I.~J (4,)::· ... :·~ I ~c; .~E I r~ I ~ I M GIC FUNNEL I sluNDFOAM 11rns I Jl~-~~ 

<:? 0 ~ ~ 
Liked by 32stitchesmusic and 54 others 

foresthillresort The BIGGEST HOLI PARTY in town 
• @wildin .ixc CHANDIGARH !! 

VH1 SUPERSONIC TAKEOVER!! 
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foresthillresort and amaltasfarms 

~ Chandigarh, India 

00~ 
' ~ Liked by theperiwinklestudio and 84 others 

foresthillresort Celebrate your wedding or any special occasion 
at the Gorgeous and Scenic views of @foresthillresort on a lake, 
with elegant and eye-catching decor & support by 
@amaltasfarms that will make your special day, extra special '+ 
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Annexure R/8/6 (Colly)292
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/ 
: f 
j 

APPLICATION FORM FOR GRANT OF NOC FROM DHAINAGE DEPAHTMENT (CHECI(LI~J) 

To 

The Chief/Superintending /Executive EngineH 
Drainage-Cum--Mining & Geology-'! 
WRD, Punjab, Chandigarh 

I. !/We request to apply for the grant of a No Objection Certificate from drainage 
department to sr't up 'Open Marriage Palace' 

Tlw requisite particulars ar(~ as under, 

i. Status of the applicant whether: llP (Limited liability Partnership) 

ii. 

iii. 

In the case oi' Individual a) Name 
b) Address 

N.A. 
N.A. 

In the case of Firrn/C-operativP societies/Companies: 

. a) Name.: ORCHID SPACE DESIGNSllP 
b) f\clcfress: Regd. Office -s.c.o. 118·119·120, Sector 34-A, Chandigarh 

Corporate Office~ DSS-3, 1st floor, Sector 2, Panchkula (Haryana) 
c) Major· Activities: Hospitality 
d) Name and 1\ddress o! Partners: (l).SAURABH GUPTA S/0 SH. SANJIV GUPTA 

(2). ANI<ITA GUPTA W/0 SH. SAURABH GUPTA 

i'!. Longitude and Latitude• of the Plot: 76.8137S3, 30.802334 

v. Status of CLU: Under Progress, Application Submitted vidn No.506$53 dated 
31.05.2023 of DTP vide their office Reminder Letter No. 967 dated 
19"06·23 for NOC they have asked for certaih documents (letter 
Enclosed) 

vi. Status of f\EHA: 1\pproved/Under Progress/Not f\pplicablc; N.A. 
(No Colony to be developed) 

vii. \\lht~Hwr ·-:e applicant had ever been granted perrnission/NOC to setup a colon-y 
under any other law, if so details thereof.. N.A. (No colony to be developed) 

viii. 'Nhether the applicant had ever been [;ranted permission/NOC to setup a colony clnd 
if applying for pxtension of the same project undf:'lr any other law, if so, ck)l<Jil> 

thereof: N.A. (No <olony to be developed) 
rx. Whether the Jpplicant h;,s ever established n colony or is establishing a colony ;mr! if 

so detail thereof: N.A. (No colony ever developed) 

x. Any other information that the~ applicant may like to furnish. 

Orchid Space Designs LLP 
Hcg(J. Offic(; S.C.O.:US: 11:1··120, Sector 34·A, Chandig<nh, Corporate Office DS$ 8, 1 ~t f'ioor, Sec 2, P;-mch~:ul:! 

Q!\.(~Un.dJJ~.\4?illl\di I -~WJ 
Cont;\rt no. 9592911000 .. 9592700000 
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2. We enclose the following documents in triplicate, namely: 
i. Copy or copies of all the title de reds and other documents showing the interest of the 

applicant in the land under the proposed colony alongwith a list of such deeds and 
other documents and if the land is owned by another person the consent of the 
owner of such land to the development of the colony or construction of the building. 

ii. A copy of the shajra plan showing the location of the colony alongwith the name of 
the revenue estate, khasra number of each field and the area of each field. Also if 
any drain/sheet flow crt"ek/choe/ Nallah passes through the propos<"d colony. The 
alignment/ flow of the drain/ sheet flow creek/choe/Nallah should not be 
obstructed/ changed in any way. 

iii. A guide map on a scale of not less than 1:1,000 sl1owing the location of the colony in 
relation to surrounding geographical features to en<Jble the identification of the s·,te. 

iv. A survey map (Contour Plan) of the land under the colony on a scale of not less than 
1:1.000 showing the spot levels at a distance of thirty metres and where necessa<y 
contour plans and the survey will also show the boundaries and dimensions of the 
said land the location of streets. of at least thirty metres of the said land and existing 
means of access to and from existing roads. In addition to this, if any culvert is 
present along the road of the proposed colony, it should be shown in the map. Also 
show any drain/culvert passes within the radius of 200m of proposed colony. 

v. An explanatory note explaining the salient features of the proposed colony in 
particulars the sources of the arrangements for undisturbr>d sheet flow, storm water, 
water passing through existing culverts and techniqutes/ structures for Rain W<lter 
hdrvesting.: 

The applicant proposes to convert already existing and fully 
developed Farm into an 'Open Marriage Palace', without 
carrying out any new construction on site. All facilities 
already exist on site and no fresh digging or cutting etc. is 
required to be undertaken. Rain water Harvesting is 11ot 
feasible as it is an open space. 

vi. Plans showing the Green belt according to the approved Master plan of the District. 
Master plan not approved for thls area. However, sufficient 
green belt has been provided. 

vii. Document: depicting demarcation of the propos<?d location/ Area frorn 11evenue 
Department. 

viii. Affidavit must be given by· the applicant stating that they will obey every 
instructions/g<.tidelines given by the Water He sources department. If not followed by 
the Builder, then the right to cancel wanted NOC is reserved by the Water Resourcl"s 
department. 

Enclosed 
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ix. If CLU hils been issued th<m attach that document. 

Not issued as the same is under process. 

x. If any kind of Pucca structure (Bridge, Foot Bridge including Ramp and another allied 
works connected to Bridges, etc.) needs to be constructed at the site then proper 
case for NOC including drawings/ documents should be submitted separately along 
with appropriate Performa's as per the Punjab Government, WRD Notification No. 
WR IRWR03/1/W1/8 dated 2023/01/06. 

N.A. as no access to seasonal rivulet is required. 

xi. The builder should obey point no. 4 and 5 of "Punjab State Sand and Gravel Mining 
Policy 2022" issued by Punjab Government, WRD Notification No. ·2022/4/ll PJ 
338/6 dated Chandigarh 2022/08/24 or any subsequent notification issued !yy the 
Dept. of Mines & Geology w.r.t. payment of royz,lty of ordinary earth/clay. 

The applicant shall fully comply with these instructions. 

xii. The builder will bound to install STP/ETP of required capacity and will ensure the use 
of tre;Jted water within their premises for other activities. ln·case the builder 
violates the rules and disposed·off untreated water directly in any natural 
choe/drain/creek then he is liable to pay penalty as per Canal and Drainage /\ct. 

The applicant undertakes to install STP/ETP as apprnved & 
required by Punjab Pollution Control Board. No \mtreated 

water shall be disposed off in the cnoe. 

3. 1/we solemnly affirm and declare that the particulars given in para 1 '"'" correct to 
the best of my/our knowledge and belief. 

Datt~> 

Plc.lce: 
Yours SiJ;cerely 

for t_JrcnKl •"'f'ct'··'' r~•ec;ig 

(Saur~bh Gupta) 
Partner 
Orchrd Space Designs LLP 

.,.r·JJ./ 

'The Hernlitdge Farrn' Viliage J<aroran, 

KarorarHladdi Road, TehsiiKiwrar 
District SAS Nagar. 

Enclosed;. 
(1) Fards of the land (2) Detail of land 
(3) Notification (4) District Town Planner Letter Dt. 19.6.23 
(S) Registries of land (6) Girdawari of land 
(7) Hon'ble Punjab & Haryana High Court Orders (8) Authority Letter/Resolution 
(9) Partnership Deed (10) Company Certificate 
(11) PAN Card of Company (12) Adhar Card & PAN Cord of partners 
(13) Al<s Shajra (14) Latha copy 
(15) Topographical Plans (16) Guide Map 
(17) Google Earth Map (18) Affidavit 
(19) Punjab Farm Tourism Registration Certificate {20} Ground Water Extraction Permission 

u,) 1:)..\..(lr(!)se>Q. J'lcq··~ 
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-~ . ,~•? I'·~ PUNJAB WATER REGULATION AND DEVELOPMENT AUTHORIH 

.§ ill \ sco 149-152, Sectorl7 c, Chandigarh -160017 

-" PERMISSION FOR EXTRACTION OF GROUNDWATER 
(Under Tile Punjab Groundwater Extraction And Conservatiott Directions, 2023) 

Unit ID: Pennission Number: Date of Grant ofPennission Valid up to 

1370701259 PWRDAII/07 /2023/L 1/84 05.07.2023 04.07.2026 

1 Nan1e of Unit: The Hennitage Fann By Orchid Space Designs LLP 

2 Activity of Unit: Other (Fann Stay Registered Under Punjab Heritage and 
Tourism Promotion Board, Certificate No. PHTPB/FT /2021/34) 

3 Address/Location of Karoran-Baddi Road, Village Karoran 
Unit: District SAS Nagar PIN: 160103 

4 Assessment Area Majri Status: Green 
(Block): 

5 District SAS Nagar 
6 Head Office Address: Regd. Office: SCO 118-119-120, Sector 34, Chandigarh 160022 

Corporate Office:- DSS 8, 1" Floor, Sector 2, Panchkula 
(Haryana) 134109 

Email osdlindia@gmail.com 

Phone/Mobile No. 9592700000 9592911000 

7 Project Status: Existing 
8 No. of Existing Tube- No. of Proposed Tube-Wells Total Number ofTube-Wells 

Wells Pennitted 
01 00 01 

9 Volume of Ground Fresh Brackish/Saline 
Water Pennitted to be 
Extracted(m3 /month) 1500 -

Note: This pennission is granted in tenns of the Punjab Groundwater Extraction and Conservation 
Directions, 2023 notified on 271

h January, 2023 under section IS of the Punjab Water Resources 
(Management and Regulation) Ac}.JO~~hlld,j: subject to the conditions given overleaf . 

.fr"' """"'>"!!'""'"· ' N,.£:A.O.L-1 Dated: 05.07.2023 
Place: Chandigarh Sub Divisional 0\ticer 

Punjab Water Regulation and Development Authority 
Chandigarh. 
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punjab Fire Services 

( t<HARAR MUNICIPAL COUNCIL) 

FIRE SAFETY CERTIFICATE 

wfe<J FlGtl Ul-f'C tBo 
NOC Type1 PROVISIONAL 

Certified thstlh'· nlFI>lFI'MITA•r.E 

.No,N<> 3'5< \'ILLAU< KAROR_AN, _-}(haror, Mohall, 133301, has 

Dated: 7/B/2023 

is 'vacant/ under­

Bod 1 (Upper 

.Gro~j>,F 6<1Sir1ess subdivision 
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0 
C> 

To, 

The District Forest Officer, 
SAS Nagar. 

Subject:- Application for grant of NOC 

Date:24·07-2023 

1, saurabh Gupta, partner of Orchid Space Designs llP, owner of land at Village Karoran, H.B. 
No. 352, Tehsil Kharar, District SAS Nagar (Mohall) (Fard of land attached as Annexure 1) 
have applied for CLU for Open Marriage Palace (without permanent construction) on the 
above said land. The detail of the land attached herewith as Annexure 2. 

Area 67 1<·02 M (8 Acre-03 Kanal-02 Marla) 

The District Town Planner, SAS Nagar asked us to get NOC from Forest Department for the 
above mentioned area. Our above mentioned land is Delisted land and the restrictions, 
regulation and prohibitions under Section 4 & 5 of Punjab Land Preservation Act 19.00 are 
removed vide Notification No. 39/578/2005-Ft.lll/6087 dated 13,08.2010. (Notification Copy 
Attached as Annexure 3). Copies of the orders of Hon'ble Punjab & Haryana High Court 
dated 01-.06-2.023 & 07-07-2023 clarifying removal of all restrictions on the delisted land are 
enclosed herewith as Annexure 4 & 5 for your kind reference. 

It is, therefore requested that kindly issue us NOC tc> apply for CLU for Open Marriage Palace 
(Without permanent construction) on the above mentioned land. 

Yours faithfully 

for Orchid Space ~e~ 

f Partner 
(Saurabh Gupta) 
Partner 
Orchid Space Designs LLP 
R/o H.No. 826, Sectpr 2 Panchkula. . 

'The Hermitage Farms' H.B. No. :3.52,Village Karonm,Tehsil @~1'<\r; Dist 5ASNagar. 
Mol:lile-95927000.00, 9592911000 · · · 
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154To 

The District Town Planner, 

District SAS Nagar, 
PUD/1 Bhawan, Sector 62 

SAS Nagar, Mohali, Punjab. 

Subject:- Application fo( grant of permission for CLU. 

Sir, 

Please refer to your letter No. 967/DTP (SAS Nagar) dated 19-06-2.023 (Enclosed), in regords to 

my application for grant of permission for CLU, for 'Open Marriage Palace' at "The Hermitage: 

Farm", Village Karoran, H.B. No. 352, Tehsil Kharar, District SAS Nagar (Mohali). A complete set 

of documents, as asked for, vide letter cited above, is enclosed. 

It is, therefore requested that the permission applied for may please be granted. 

{Saurabh Gupta) 

Partner 
Orchid Space Designs LLP 
'The Hermitage Farm' Village Karoran, 

Karoran-Baddi Road, -:-ehsil Kharar 

District SAS Nagar. 

{2) Registries of Land, Girdawari of Land 
Google Earth Map (4) CRO Report 

9(!;)Aks.~ihajra.Superimposed Plan (6) Aks Shajra 
Land {10) Project Report 

{15) Undertakings 
1116\Rer,.,io•ino of.A!ll1lkati<>n for NOC to Drainage Department 

1711 Re!ceiivir•v of application for NOC to District Forest Officer 

of Application for NOC to Fire Department 
I70.1)Nc,,51D4101 of Rs.13,000/- dated 31-07·2023 of ICICI Bank 

Superimposed Plan 

Notification Dt.l3.08.2010 
O.ll'llle Punia,b & Haryana High Court Order (3) Partnership Deed 

(5) PAN Card of Company 

(7)Topographical Plans 
(9} Ground Water Extraction Permission 

Orchid Space Designs LLP 
.\'Rfjj:gq)Jfi,r.!l ~;:C;O;ll8·l19-120. Sector 34---;":l,, Chandigarh. Corporate Office 055 8, 1': Hoor, :.ec 2, P;:mchku\\1 

osdiind ia{Wgrna lL com 
Cmlla'.:t no_ 959291 tOOO. 9592700000 
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~ .... ., , .... ,.., 

Proceedings (Autosaved - 2023) 

..... ..... -y:;g F.l <! d 0( EP Jf ns -::::rd =r~ - ... W ... UFE 
~fli!IJ;!} Lifestyle foe 
.,.tf"(r;/ Env1ronment "i~fii-5 t!\.33\f-l, ?'Ol?"<R" NO, o-rgr ~. ufZJ"WW-·147001 

Phone no. 0175-2301182 

ii<JQ $l:L~--

To ~he Hermitage, 
Vi!L Karooran, Tehsil Kharar, 
Distt. SAS Nagar 

REGISTERED 

Subject: Proceedings of the personal hearing given to M/s The Hermitage, Viii. Karooran, Tehsil 
Kh3rar, Distt. SAS Nagur u/s. 33-A of the Water {Prevention & Control of Pollution) Act, 
1974 by the Chairman of the Board on 19/7/2023 

The following were present: 

From Board's side: 

Sh. G.S. Majithia, Member Secretary 
Sh. Sandeep Bahl, Chief Environmental Engineer (P) 
Sh. Lavneet Kumar, Sr. Environmental Engineer (ZP-1) 
Sh. Rajeev Kumar Gupta, Environmental Engineer {ZP-1) 

From project proponent side: 

Sh. Sanjeev Gupta, Owner 

It was brought out that the project proponent has failed to apply for obtaining consent to 

establish/ operate of the Board as required under the Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution} Act; 1981. 

,n,n app!ie<Hion OA ow. 161 of 2023 titled us Hana Iqbal Singh JOlly v/s Stote of Punjab and 

others was field in Hon'ble NGT regarding noise pollution by the Hermitage, village Ka roo ran, Tehsil Kharar 

by organizing functions/ Marriages. Hon'ble NGT in its order dated 14.03.2023 directed to visit the site by 

constituting a joint committee with direction to submit report within 02 months. Accordingly, the joint 

committee comprising of SDM Kharar, DFO Mohali, DTP GAMDA, EO M.C Naya Gaon, CPCB and PPCB vide 

order no. ADC(UD)/2023/143 dated 09.05.2023 was constituted by ADC (UD) MohalL 

The site of M/s The Hermitage, Village Karooran, Tehsil Kharar, District SAS Nagar was 

visited by the joint committee on 12.0:.1.2023 <1nd contacted Sh. San jay Gupta, Prop. During visit, it was 

observed as under: 

1) The representative informed that first function was held here in Feb. 2020 and it was his 

daughter's marriage function. Thereafter, COVID-19 happened and the functions started in 2022 

only. He further informed that they have three lawns and they give these on rent fo1· one day and 

are not providing any catering/decoration services and clients are holding functions I m:,1rri;:lges 

in The Hermitage on their own. There _are about 50 functions happening in one year i.e. during 

winter season only as they have not provided any kind of shed/air conditioners for rainy I summer 

seasons. The clients themselves are required to obtain necessary permission from the concern 

Department for serving liquor. He further informed that they are paying GST for the functions I 

marriages being held here. 

2) The Hermitage is located outside the limits of Municipal Council, Naya Gaon. 

3} The Hermitage has not built any permanent structure and has constructed two rooms for office 

purpose, 2 no. toilets, 2 no. dressing rooms/changing rooms, 1 no. cabana, 2 no. kitchens and 3 

no. lawns. 
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4} On the day of visit no function was being held in the farm house. 

5} The Hermitage has also installed 2 no. DG sets of capacities 125 KVA and 25 KVA as backup of 

electricity in case of power failure. Hence, the possibility of organizing function(s} cannot be ruled 

out. 

6} The Department of Town and country Planning has not issued any change of land use to The 

Hermitage because no such activity like carrying out functions I marriages is allowed here. 

7} No permission for playing OJ I Loud Speakers is obtained by The Hermitage ever from SDM Office, 

Kharar. 

8} The Hermitage has never obtained for consent to establish (NOC) I consent to operate under 

Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act, 1981 as required from pollution angle from the Board. 

9} The Hermitage has installed one BoreweiL No permission has been obtained from The Punjab 

Water Regulation and Development Authority (PWRDA) under Punjab Water Resources 

(Management Regulation) Act, 2020 for abstraction of groundwater. 

10) The Hermitage has not provided any ETP/STP for the treatment of wastewater generated from 

kitchen and toilets. The representative informed that they have provided soakage pits. 

From the above, it is evident that the prop. is operating its unit without the valid consent 

to establish/ operate of the Board as required under the Water (Prevention & Control of Pollution} Act, 

1974 and the Air (Prevention & Control of Pollution) Act, 1981. 

The matter has been considered by the Competent Authority and it has been decided to 

issue notice u/s 33~A of the Water {Prevention & Control of Pollution) Act, 1974 for proposing closure of 

the project after affording an opportunity of personal hearing, due to aforesaid. Therefore, the project 

proponent was served notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 

alongwith an opportunity of personal hearing before the Chairman of the Board with the following 

directions: 

1) Environmental compensation shaH be imposed on the project proponent as damage to the 

Environment. 

2} The prop. shall stop aH the activities at the site with immediate effect and stop forthwith 

discharging any effluent/ wastewater into sewer/ inland surface water/ onto land or through any 

other rnode. 

3} The PSPCL authorities shall disconnect the electric connection for this project or any of its 

components, with immediate effect. 

But neither hearing was attended by project proponent nor submitted by reply. 

Accordingly, project proponent was afforded another opportunity of personal hearing to 19/7/2023 and 

same was informed to the project proponent vide Goard's :etter no. 4799~4810 dated .12/7/2023. 

The representative of the project proponent attended the hearing and submitted the 

written reply, which was taken on record. He informed during hearing that only lawns have been 

developed to organize functions and no kitchen has been provided !n the said premises. Further, two 

toilets have also been constructed and septic tank has been provided for the treatment of wastewater 

generated from said toilets. He a!so informed that it has applied for obtaining CLU of the said project. He 

assured that the movement CLU wil! be issued, CTE/ CTO under the Water {Prevention & Control of 

Pollution) Act, 1974 and the Air {Prevention & Control of Pollution) Act, 1981 will be applied to the Board 

310



157Proceedings (Autosaved- 2023) 

CJnd til! that no function will be organized in the said premises till 31/10/2023 so that no damage to the 

environment can be caused. 

After hearing the representative of the project proponent and officers of the Board, the 

Chai1·man of the Board decided that: 

1) The project proponent shall not carry out any function without obtaining consent to establish/ 

operate as required under the Water {Prevention & Control of Pollution) Act, 1974 and the Air 

{Prevention & Control of Pollution) Act, 1981 under any circumstances and will obtain consent to 

establish/ consent to operate of the Board under the Water {Prevention and Control of Pollution) 

Act, 1974 and the Air {Prevention and Control of Pollution) Act, 1981 of the Board. 

2) Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall visit the 

site and check the adequacy of septic tank installed by the project proponent for treatment 

wastewater and disposal arrangements of treated wastewater made by the project proponent. 

3) Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall identify 

other such projects and initiate action under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & Control of Poliution) Act, 1981. 

4) EE, RO, SAS Nagar shaH check the contentions of the owner of the lawns w.r.t. water po\!ution and 

solid waste disposal arrangement in Naya Gaon and report the same separately. 

You are, therefore, requested to comply with the aforesaid decisions of the personal 

hearing. 

'""'"~""".\) for & on behalf ~fthd 
Punjab Pollution Control Board 

Endst. no ....................... . Dated ...................... . 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office, SAS Nagar. It is requested to verify the compliance made by the industry/ project 
proponent and shall submit further report and recommendations. 

Envir.;,;:~-~ngineer 
for & on behalf of the 

Punjab Pollution Control Board 
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lo 

The Chairman, 
PunJab Pollution Control Board, 
Vatavaran Bhawan, Head Office, 

. Nabha Road, Patlala. 

Date: 10-07-2.02.3 

Sir, 

Please refer your letter number PPCB/RO/No 2891 dated 04/07/23 on the subject cite 

above. In this regard following humble submissions are made for your kind consideration;-

1. The Hermitage Farm was never conceptualised or developed as a Marriage palace. t 

is basically a Farm, which is on a very limited basis, being rented out for few days, 

generate some resources to sustain itself. 

2. The land in question was in our ownership since 1995 but due to very poor quality f 

soil, being sandy and lack of water source,, no plantation could be done & susta in~d. 
Not a blade of grass grew here till 2019. I 

3. Marriage of my daughter was fixed for 1st Feb. 2020. For the purpose of ho\d'1ng 

family function on our own piece of land, the process of developing the land as 

initiated in October 2018 after installing a borewell and levelling & soil filling. 

4. Only 25% work of soil development could be done till the time of marriage. 

5. No wash rooms were constructed till 2022. For our function, a mobile toilet unit as 

hired from Delhi. 

6. ~ue to Covid crisi$ in 2020 from March onwards, in the country & subsequent lock 

down, all development work was stopped . 

7. Due to Covid restrictions no functions could be held in 2020. 

8. In 2021 also, due to even more severe Covid wave, strict restrictions were imp sed 

on number of persons who could collect at one place. Hence, only low key marr ages 

were taking place & only 5/6 small functions of close family/ friends were h ld at 

farm. 

1 f\'tL CJ:=:l 
Asstt. Envlrol'lm~nt:ai Engln~ 
Punjab Pollution Control Bo 
RegiOnal Office, S.A.S. Na 
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10. 

11. 

No washrooms could be constructed till 2022 due to lack of funds & non availability 

of manpower due to Covid. 

In 2022 we applied to GAMADA vide no 364112 dated 05/07/2022 to grant us 

permission for Open Marriage Palace . We gave an undertaking to abide by all rules & 

regulations in this regard. 

However, the Deptt did not revert back to us as there was an inter departmental lack 

df clarity regarding implementation of Hon Punjab & Haryana High court orders in 

contempt petition CACP No 13,14,15 of 2016. 

Further, in CACP no 13 of 2016, following orders were passed on 04/05/2016:-

ln CACP No.13 of 2016, again on o4.os.2016, the following order was passed:-

{(Heard the submissions made by Sh. Ashok Aggarwal, Advocate General, 

Punjab for the appellants and Sh. Puneet Bali, Senior Counsel for the 
respondents. 

Sh. K.S. Sidhu, lAS, ACS (Revenue), Sh. Vishwajeet Khanna, lAS, F.C. 

(Forest), Government of Punjab, Sh. Vikas Pratap, lAS, Secretary to 

Government of Punjab, Department of local Government, Sh. D.S. Mangat, 

lAS, D.C., SAS Nagar and Sh. Paramjeet Singh, IFS were present in the Court. 

During the course of hearing, Sh. Vishwajeet Khanna, lAS, F.C. (Forest), 

Government of Punjab, Sh. Vikas Pratap, lAS, Secretary to Government of 

Punjab, Department of local Government and Sh. O.S. Mangat, lAS, Deputy 

Commissioner, SAS Nagar swore to their individual affidavits and the same 
have been placed on record, 

It Is found that out of 1092 acres of land identified and demarcated 

as non-forest area by the State of Punjab, approximately 588 acres of land 

which squarely fall within the Revenue Estate of village Karoran form part of 

Nagar Panchayat, Nayagaon. The remaining 504 acres of land are found to 
be non-forest area. 

Learned Advocate General, Punjab appearing for the appellants 

submitted that as there was no Master Plan to develop the above 504 acres 

of land which also do not fall under the forest area, the individuals concerned 

may develop their respective lands subject to the laws which are applicable 

for such development. In this context, it is noticed that the Bench, while 

disposing of the main writ petitior:, observed that the notifications issued by 

the State would in substance apply only in case the land in question has been 
classified as forest land in the Government records. 

2 
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ln the light of the above observations, we are of the considered view 
that the restrictions Imposed will not apply to 1092 acl'es of land identified as 

non-forest area, which, In fact, forms part of the notification issued on 
30.08.2010 by the Department of Forest and Wild Life Preservation, State of 

Punjab. 

13. The Hon'ble Punjab & Haryana High Court has now in a fresh Contempt Petition No. 

cocP-150Z & uos of 2023 {O&M) titled Gram Panchyat Bari Karoran versus Vikas 

Garg, lAS and O~hers has passed an order on 01.06.2023 followed by order on 

07.07.23 clarifying position in regards to approvals/ permissions in the area of Village 

Nayagaon. (Copy of orders Dt. 01.06.23 & 07;07.23 are enclosed herewith) 

14. In view of aforesaid directions of Hon High Court, we have once again submitted an 

application for grant of CLU for Hermitage farms on 05.06.2023 . 

. 15. GAMADA vide their letter no 967 dt 19.06.2023 has asked us to submit some 

16. 

17. 

18. 

19; 

20. 

documents which we are in the process of submission very soon. 

It is submitted that we started holding limited number of functions in 2022 fro 

November onwards till February 2023. No function has been held thereafter. 

It is clarified that we do not have even one permanent structure at our farm. 

~o hall has been constructed in our farm for the purpose of holding any function. 

No kitchens have been constructed/provided at our farm. 

We do not provide any catering I decoration/ sound I valet services at the farm. Ea h 

function has new set of people involved/hired/ engaged by the host . 

21. No food is allowed to be cooked at our premises as no provision for kitchen has be n 

· made. 

· 22. No washing of utensils is allowed at our premises as no provision has been made or 

the same. 

23. All food is cooked by the hired caterers in their cloud/base kitchens located in 

Chandigarh/ MohalL The cooked food Is brought in special vehicles meant _for he 

purpose and entire left over food & unwashed crockery is carried back to t eir 

respective base kitchens. 

24. . It is financially unviable for caterers to organise mobilisation of vast resou ces 

including gas cylinders/ coal/ burners& raw vegetables & condiments etc at our 

venue just for one function. All food is ' much more economically cooked In ase 

kitchens. 

3 
~t_ 

~ Ass~. Env!ronmental Eng neer 
Pun~ab Pollution Control ard 
Regtonal Office, S.A.S. Na ar 
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zs. we never converted our Farm into a marriage palace In practice, as we have allowed 

limited number of functions in 2022/2023 winter only, during 4 months of winters 

from November to February. Functions can not be held in remaining months due to 

lack of a hall/ permanent cover. Due to prolonged summer & monsoon seasons, 

functions cannot be held in the open area. 

26. The basic character of our place is only Farm which is not even a Farm House as 

nobody resides there. We, as a family live in Panchkula. 

Few temporary or pre-fabricated structures have been raised at the farm. There is 

one green house for developing seasonal plants & flower saplings as it is entirely 

done in house. 

28. Two rooms by way of a pre-fabricated structure has been put up for occasional use as 

our Farm has been approved under Punjab Tourism Department scheme of 'Farm 

Tourism' vide number PHTPB/FT/2021/34 Dated 04-10-2021. (Copy enclosed) 

29. Washrooms for both men & women alongwith a Septic Tank have been constructed 

in the year 2022. They have been used only during last season. 

30. We have never discharged any effluent or waste water into the soil or in the 

river/seasonal rivulet as we strongly believe in upholding Nature including trees & 

birds and animals . 

. 31. We, by way of sheer hard work & ou(commitment to preservation of environment, 

converted completely barren sandy soil into a lush green farm with hundreds of 

Trees/ Plants & shrubs. 

32. We have planted a large number of fruit trees all along the boundary along the choe 

side to attract birds & squirrels. We do not pluck any fruit from the trees & simply 

allow them to enjoy the fruits so that they come there in large numbers. In fact, the 

farm witnesses a huge number of migratory birds also due to large water bodies & 

tranquil atmosphere. 

33. Even the complainants before the NGT have not made any complaint regarding 

discharge of effluents & degrading natural environment. They only raised the issue of 

sound. 

34. We assure & give an undertaking that we are in the process of taking all approvals & 

shall abide by all rules & regulations as required by Punjab Pollution Control Board . 

........ 3,-s We undertake to install an STP as per the norms for which we have already hired a 

consultant . The same shall be installed as soon as we get the CLU, as at present NGT 

4 
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36. 

has passed an order restraining us from holding Marriage functions till furth r 

orders. 

ltis also submitted that the present notice is based on committee report, which w. Is 
constituted in furtherance of directions of NGT. NGT has already initiat d 

proceedings.& passed Interim orders. Any further action based on the present notite 

arising out of the same report shall lead to parallel & simultaneous proceedi g 

before two different forums. It is requested that action on notice under referen e 

may be stayed, till the finalisation of proceedings before NGT. Also, since we ha e 

initiated the process of obtaining CLU after Hon High Court has clarified the matt r 
1 

we may be granted time to obtain required approvals. Since NGT has already pass d 

an interim order & case is now listed for 23rd August, the matter may be clos d/ 

deferred till a date after the date in the NGT. 

With Regards~ 

5 

Saurabh Gupta 
Partner 
Orchid Space Designs LLP 

• 
For The Hermitage Farm 
Village Karoran, Tehsil Kharar, 
District SAS Nagar 
Mobile 9592911000, 9592700000 
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To 

The Na1b-Tehsildar 
Majri 

name 

Farm 

Orchid Space Designs llP 
Regd. Office S.C.O. 118-119-120. Sector 34·A. 

osdlindfa@gmail.com 

Date 

Government 
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To 

Sir 

name 

Date 

Orthid Space Designs U.P 
Office S.C.O. 111H19·120, Sector 34-A, Chandigam •. 

osdlincfmOgmaii.com 
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you. 

Date 

Orchid Spaee Designs LLP 
Regd. Office S.C.O. 118-119-120, Sector 34-A, Chandigarh, 

osdlindia@gmail.com 

Government in 
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To 

Naib~ Tehsildar 
Majri 

is 

name 

you. 

Farm in 

Government 

Partner 
Orchid Space ltP 

Orchid Space Designs llP 
Regd. Office S.C.0.118-119-120, Sector 34-A, Chandigarh, 

osdlindia@Jgmail.com 
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To 

The Naib-Tehsildar 
Majri 
Oist. SAS Nagar 

Date 

Subject:- ~ fot'settiftl~ wGfiiiAia Private family function. in our 
Farm Jand at .VIllage Karoran, Hadbast No. 352, SUb-TehsH Majrf. District 
SASNapr. 

Sir 

It is submitted that ot.~r company have farm land in Vtlfage Karoran, Hadbast No. 352, in the 

name of M/s nrddd Space ·oes1p5 lt.P. We want .to organize a private family function of 
our known person in our farm house land situated at Viftage Karoran, Hadbast No. 352 

on 30-81·2023. There· Witt be p~ of SOO persons approx. in the function. We witt 

follow aH the prevailing rules & regulations imposed by State Govt. & Centrat Government in . 
View of the COVt0-19 pandemic. Kindly grant us permission to organize this function. 

Thanking you. 

{5aurabh Gupta) 
Partner 

· Orchid Space OesiJns llP 

Otdild Space Oesi&nsllP 
Regd. Office S.C.0.118-119-120, Sector 34-A, Chandigarh, 

osdlindia@funait.com 
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To 

Nafb.. Tehsildar 
J\4ajn 

name 

Date 

Farm 

person in our 

State Govt. & 

Partner 

Orchid Spate Designs llP 
Regd. OffiCe S.C.O. 118-119-1:20, Sector 34-A, Chandigarh, 

osdlindia@gmaif.com 

We 

Government 
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To 

The Naib-Tehsikfar 
Majri 
Dist. SAS Napr 

Subject- AppliQatkm for letti"' pemU$tlcm to orpnlze Private family function in ottr 
Farm land at VIllage Karotan, Hadbast No. 352, SUb-Tehsil Majri, Oistrkt 
SASNagar. 

It is submitted that our company have Farm fand in Village Karoran, Nadbast No. 352. in the 

name of M/S Orchid Space DesignS UP. We want to organjze a private family function of 

our known person in our farm house tand situated at Viftage Karoran, Hadbast No. 352 

on 0$.-02-2023. There will be gathering of 500 persons approx. In the function. We wm 

follow aft the prevailing rules &i regulations imposed by State Govt. & Central Government in 

vH!w of tt1e COVI0-19 pandemic~ Kihdfy grant us pennission·to organize this function. 

Thanking you. 

(Saurabh Gupta) 
Partner 
Ordtid Space DesicftS l.lP 

Orchtd Space Oeslps UP 
Regd. Office S.C.0.118-119·120, Sector 34-A, Chandisarh, 

• osdlim:fla@Jgmait.com 
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To 

.TheNaib-T~ 

Majri 
Ofst. SAS Napr 

Date 

Subject:· Applicatiort fqr ~ ~n to organize Private family function in our 
Farm land at ~illage Karofan, Hadbast No. 352, Sub-Tehsfl Majri, District 
SASNapf". 

Sfr 

tt is submitted that our company have Farm tand in ViUage Karoran, Hadbast No. 3Si. in the 

name of M/s Ordtid Space Designs UP. We want to organize a private famity function of 

our known person in our farm house land sitUated at Village Karoran, t:tadbast No. 352 

on 06--02-2021 There will be gathering of 200 persons approx. in the function. We wiff 

foHow aU the prevaifing rules & regulations imp0$ed by State Govt. & Central Government in 

view of the COVIf>-.19 pandemic. Janc:Uy grant us permission to organize this function. 

Thanking you. 
farOrdlldSpll(e ~ 

(5aurabh Gupta) 
Partner 
Ordtid Space Designs UP 

Orchid Space Designs UP 
Read· Office s.c.o. 118--119-120, Sector 34-A, cnandigarh, 

O$dlindia@lmail.com 
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To 

The NaJb-Tebslldar 
Majri 
Oist. SAS Napr 

Date 

Subject:- Apptication for aettint permission to orpnize Private family function in our 
farm laftCI ~ YHiale Karoran, Hadbast No. 352, Sub-Tehstl Mairl, District 
SASNagar. 

Sir 

It is submitted that our tOMPflhY have Farm land in Viftage Karoran, Nadbast No. 352, in the 

name of M/s Orchid Space Desips UP. We want to orgc}nize a private family function of 

our known pers-on in our farm house land situated a~ Village Karoran, Hadbast No. 352 

on 07-02-2023. There witt be gathering of 150 persons approx. in the function. We wiU 

fottow aft the prevailing rules & regulatiOns imposed by State Govt. & Central Government in 

view of the COVJD-19 pandemic. Kindfv grant us permission to organize this function. 

Thanking you . . 
(Saurabh Gupta) 
Partner 
Orchid Space Oesfcns UP 

Orchid space Designs UP. 
Regd. Office S.C.O. 118-119-120, Sector 34-A, Chandlgarh, 

osdlindla@Jimaif.com 
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TO 

The Naib-Tehsifdar 
Majri 
Oist. SAS Nagar 

Date 

Application for~,.,...... to orpaize Private family functioain our 
Farm land at VHiage. Karonm~ Hadbast No. 352, .Sub-Tehsil Majri, District 
SASNapr. 

Sir 

ft is submitted that our comj)any have farm land in Vilage Karoran, Hadbast No. 352. In the 

name of M/s Orchid Space Desfln$ IJ.P. We~ to organize a private family function of 

our known person in our farm house land ~ted at Vtftage Karoran, Hadbast No. 352 

on 88-02•2023. There witt be gathering of 400 persons approx. in the function. We will 

foUow aft the prevai4ing rufes & regulations imposed by State Govt. & Central Government in 

view of the COVID-19 pandemic. Kindly grant us permission to organize this function. 

T.hanking you. 

(Saurabh (iupta) 
Partner 
ordrid Space Designs UP 

Orchid Space Designs LLP 
Regd. Office S.C.0.118-119-l20, Sector 34-A, Chandigarh, 

osdllnd~ail.com 
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To 

The Naib-Tehsildar 
Majri 
Dist. SAS Napr 

Date 

SUbject:· Application for setting permission to organize Private family function in ovr 
farm land at Village Kanmtn,. Hadbast No. is2, Sub-r-.sil Majri, District 
SASNapr. 

Sir 

tt is submitted that our company have farm tand in Village Karoran, Hadbast No. 352, in the 

name of M/s Otdtid Space Desips UP. We want to «pnize a private family function of 

our known person m our farm house· land situated at Village Karoran, Hadbast No. 352 

on 10-02-2023. There will be gathering of 400 pemms. approx. m the function. We witt 

follow aU the prevailing rutes & regulatiOns imposed by State Govt. & Central Government in 

view of the COVID-19 pandemk. tamUy grant us permi5SfoA to organize this function. 

Thanking you. 

(5aurabh Gupta) 
Parmer 
Orchid Space Oesilns UP 

·~mrCifi~· - . ti 

Orcbld Space Desifrn$ UP 
Regd. Office S.C.O. 118·119-120, Sector 34-A.; Chandigarh, 

05dliftdia@tlmail.com 
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To 

Sir 

name 

Date 

Partner 

orchid Space Destgns UP 
Regd. Office S.C.0.118-119-120, Sector 34-A, U'lcmarga~~n 

osdlindia@gmail.com 
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Naib-Tehsildar 
Majri 

SAS 

name 

Date 

Orchid Space Designs LLP 
Regd. Office S.C.O. 118-119-120, Sector 34-A, Chandigarh, 

osdlindia@lgmail.com 
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To 

Sir 

name 

Date 

farm 

(Saurabh Gupta) 

Orchid Space Desi!M U.P 
Regd. Office S.C.O. 118-119-120. Sector 34-A, Chandigarh. 

osdlifldia@tgmail.com 
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To 

Sir 

name 

you. 

farm 

Partner 

Orchid Space DeStgM llP 
Regd. Office S.C.0.111H19-120, Sector 34-A, Chandigarh, 

osdfindia@gmail.com 
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To 

The Naib-TehsUdar 
Majri 

name 

Date 

Partner 

Orchid Space Designs U.P 
Regd. Office S.C.O. 118-119-120, Sector 34-A, Chandigarh, 

osdtindia@lgmail.com 

the 
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name 

you. 

Date 

Farm 

Partner 

Orchid Space Designs U.P 
Regd. Office s.c.o. 118-119-120, Sector 34-A, Chandigarh, 

osd&india@lgmail.com 
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To 

Majri 

Sir 

name 

Date 

Partner 

On:hid Space Designs LLP 
Regd. Office S.C.0.11!H19-120, Sector 34-A, Chandigarh, 

osdtindfa~ait.com 

Government 
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To 

Majri 

It 

name 

view the 

you. 

nnmfl:i:;rll! Priv.;:d:ll! T::o.n!f:EV illn€:tiort In oor 

Farm 

Orchid Space Designs U.P 
Regd. Office S.C.0.111H19-120, Sector 34-A, Chandigarh, 

osdrmdfa@gmait.com 

District 
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To 

The Naib-TehsUdar 
Majri 

is 

name 

Date 

Partner 

Orchid Space Designs U.P 
Regd. Office S.C.O. 118-119-120, Sector 34-A, Chandigarh, 

osdfinma@lsmaif.wm 

in the 

We 

Government 
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Sir 

name 

Date 

Otchid Space Des:ips LlP 
Regd. Office S.C.O. 118-1l!H20, Sector 34-A, Chandigarh, 

osdlin<:lia@gmail.com 
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To 

The Naib-Tehsiklar 

Sir 

name 

you. 

our company Farm 

We want to 

persons approx. 

Partner 

Orchid Space Designs UP 
Regd. Office S.C.O. 118-119•120, Sector 34-A, Chandigarh, 

osdlindia@lgmaii.com 
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To 

The Naib-Tehsildar 
Majri 
Dist. SAS Nagar 

Date 

Subject:- Application for ceQJng pennl$$ipft to oapntze Private family function in ovr 
Farm land at ViiJap Karoran, Hadbast No. 352, Sub-Tehsil Majri, District 
SASNagar. 

Sir 

It is submitted that our company have Farm land in Viltage KarQran, Hadbast No. 352, in the 

name of M/s Orchid Space Desips UP. We want to organize a private family function of 

our known person· in our farm house tand situated at Vdfage Karoran. Hadbast No. 352 

on 24-02-2023. There Will be gathering of· 350 persons approx. in the function. We witi . 
foHow aiJ the prevailing rules & regulations imposed by State Govt. & Cent raJ Government m 

view of the COVI0-19 pandemic. Kindly grant us permission to organize this function. 

Thanking you. 

(Saurabh Gupta) 
Partner 
Ordtid Space Desips UP 

·iPJMk~ 
)-II~ 

Orchid Space Desi&ns UP 
Regd. Office S.C.O. 118-119·120, Sector 34-A, Chandigarh, 

osdll~dia@lgmaitcom 
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To 

The Naib-Tehsiidar 
Majri 

tt is 

name 

you. 

Date 

Partner 

Orchid Space Designs U.P 
Regd. Office S.C.O. 118-119·120, Sector 34-A. Chandigarh. 

osdlindia@lgmail.com 
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To 

The Naib-Tehsiklar 
Majri 
Oist. SAS Nagar 

Sir 

Application for gettlna permission to organize Private family~ in qyr 
Farm land at Village Karoran. Haclbast No. 352- ~Tehsil Majri,. District 
SASNapr. 

tt is submitted that ®f" company have farm tand in ViHage Karoran, Hadbast No. 352, in the 

name of M/s Orchid Space De5isns UP. We want to organize a private family funchon of 

our known person in our farm house land situated at Village Karoran. Hadbast No. 3S2 

on 26-02-2023. There wiJI be gathering of 500 persons approx. in the f~nction. We witt 

foHow aH the prevailing rules & regulations imposed bv State Govt. & Central Government in 

view of the COVID-19 pandemic. Kindly grant us permission to organile this function. 

. ""="" 

Thanking you. 
forOrdlld Space~ 

Par1:Mr . 

(Saurabh (;upta) 
Partner 
Orchid Space Designs ltP 

Otdrid 5pKe oesilns UP 

.·~mr~ 
w¢ 

Regd. Office S.C.O. 118~119-120. Sector 34-A. Chandigarh. 
~aif.c;om 
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Date 
To 

our company Farm 

name 

·iPWfk ... ' 

Orchid Space Designs U.P 
Regd. Office S.C.O. 111!-119-120, Sector 34-A, Chandigarh, 

· osdlindia@gmail.com 
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GOVERNMENT OF PUNJAB 

DEPARTME:NT Of HOUSING AND URBAN DEVELOPMENT 
{HOUSING II· BRANCH) 

f>lotiffeatkm 
The 

lll. 
II August 2017 

No.12/;6J2tl12 .. 5HgHJ4<1 fo In p.~~.rsuance of the deciSlion taken in the Meeting of 

the sWe Council of Ministers held on 4th August 2017 and in supersession· of the previous 

notification Nos, 12/8/2012-5 Hg 111-50{14, ciated 16.11.201.2, No. 12/8/2012~5 Hg 111·105 

dated 07.01.2013, No, 12/08112-5HGII/6261tt/1 dated 17.11.2015 and No. 12/8/2012-

Sl•lgH/820005/i elated 16.08.2016 issued in this tegarcl. the Governor of Punjab is pleased 

to nofi~y the following Policy Guidelines and Building Norms for Regularization of Existing 

Marriage Palaces and for setting up of New Marriage Palaces iri the State of Punjab. 

However, the approvals granted under the previous pplicies by the Competent Authority 

shaH be honoured, 

1. Background: 

Keeping in view the prders p¢lssed !Jy the HM'ble Punjab and Haryana High 

Court dated 17.08.2fJ12 in C.W.P. No. 21547; the policy dated 16.11.2012 for 

identifying the authorized/ unauthorized Marriage Palaces was framed with the 

approv:al of the Cabinet for the State of Punjab which is placed at 

Annexure 'A'. In continuation to this further, Polley GuideiinQs and Building 

Norms for Regularization ofExisting Marriage Palaces as weH as for setting up 

of New M.arriage Palaces in the State of Punjab were re-framed vide policy 

dated 16.,08.2016, T"'~ MaJ.'ri~ge Palaces tiU thll!l formulation of tt1ese. policies 

were cort$;ldet:ed (P.Wrely ·a: Ct)mmeFctal actiVity. With a change of social set up 

aoo owin.g to scar:~ty of cPf;Tln'l;on st?~es, the· Marriage Palaces have become 

a social .116\eessity, wherein di'fferenhstrat;;t oHhe soCietY hold· .soeiat g.8thertng;s/ 

fu~ons. Not ()nly the ml::lrrl?ges of aJm~t every stra'ta of society are 

so!emn.i~~ .. lrr thc$e M~rfiag~ P~1a~es . ht,tt aJso other_~o:c~·· fwl'ieti.ons are 

peliformed tn thase ~~~es. · Hef'\ce, the M~rri:<;{~El PalacE!lil wer$ classified as a 

special category of huil€lfng&. Keeping •1n view the nature and use of these 

buildings as Marriage Palaces. such buildings. Were properly defined G!nd 

properouildlng norms wete·.!aid.down for the estabti'shment of such buildings to 

ensure public safety, public cohveniehces aM provision of adequate parking ih 

these policies . 

. 1 ,2 Under these policies, 109J. applications were received from time to time out of 

which and 1()9 Marriage Palaces have been regularized and CLU for 401 

Marriage Palaces, have been issued. About sao Marriage Palaces remain 

unauthorized as.they did not meet the criteria. 

1.3. Now, therefore, in recognitio.n of the need t() provide affordable spaces to 

solemnize marriages and other functions of aU strata ofthe society, while at the 

same time ensuring pubHo health and safety, a new policy has been prepared 

as below: 

·--~·----
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2. Definitions: 

a) "Authorized Marriage .Palace" shall me~n t!}e Marriage Palace declared 

as authorized by the Ol$trict Level Gommitt~e as per Annexure 'A' 
constituted for the scrutiny and l1l:ppr<>val.of Marriage Palace, under this 

policy. 

b) "Compt;~tt;~nt Avtnority" s.hafl mean any person or authOrity appointed by 

the State G;.ovemment by Natificatfon to and perform all or 

the powers and fum;:tions ofthe Competent Authority under this policy. 

c) "EJd$ting Marriage Palaces" means a Marriage Palace Which Is 

existence on or before ·16.1 12012.. 

d) '1Matriage Palace" m~ns JiWemises built up or open or both or any part 

thereof, 

s<>cial gatherings, meetings etc. on regUlar or petiddical or occasional ba;sis 

ancl where number of person.s not less than SO can congr~ate or gather. 

e) '1$tq:te Government'' shall mean, in the case of Marriage Palaces situated 

· Within the limits of an urban IQcal bocly viz.; Municipa.l Corporation, 

Municipal Committee, NAC, the clePartrnent of Local Government, and in 

the case of all other Marriage Palaces, the Department of Hovsing and 

Urban ·Development 

f) ·~unautbqrized 11/l~rriage Palace"' shall mean the Marriage Palace either 

declared as un"authorized by the D1stric~ LeVel Committee constituted t,or 

the, scrutinyand approval of Marriage Palace. under this policy or has been 

constructed after 16.11.2012. till the date ofthls notification WithOut approval 

of the Competent Authority and has not been tegularised under Govt 

Policy. 

3. Applicability and Scope: 

Thfs policy Will !)e a.ppHcal;rle in the State of Punjab including municipal limits for:~ 

(l} Regl!Jar!zation of Existing and unauthorized Marriage Palaces 

(ii} Setting up otnew Marriage Pataqes, 

Receiptand disposal. of applications 

(i) The owners of unauthorized marriage palaces Who could not apply uncler 

the. previous policies of ff'le Government snail submittheir applications to the 

CompetentAutperiw <:~s below: 

• The last date for submission of app:fieati:ons for regularization of Exi$ting 

Marriage Pata~s shall be \Jptq:H~10"12017. 
• The Pt:nding atPPlications. received tot regularization of unautl1orized 

Marriage Palaces under the previous policies and the appf!cations 

received l:.lnderthis policy shall be disposed Qffby 31.12.2017. 

4. PennissJble. zones f<>r Marriage Palaces: 

Tf'le Marriage Pafa~s shalf be perr:nJssible as per the provisions of the 

respectiVe Master Plan or as allowed by Government orders/ notifications issued from time 
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'~'· to lime. However, in rural areas where no M(3ster Plan is nc~tified as yet, the Marriaf:!e 

Pala:ce$ shall be permissible as per provisions of this policy. 

G. 1\lfinimurn road width (Outsicfe Master Plans area): 

The following distances from Municipal Oorporationl Municipal. Council limits of Punjab 

stale sh~ll be adhered to allow the new/ ,existing Marriage Palace on a Unk road haVing 

minimum width outside Master P!.~an area provided thata minimum 5 metre set back 

Is left from the road area of marriage palace does 2 In 

no case the permission shall be granted if the existing width is less than (4 

karam)z-

A) Dist;:~nee from Murtieip;:~l C()rporatiori Limits: 

i) 

ii) 

1ii) 

lv) 

Municipal Corporation Ludhiana----.-. · 

Mun iclpal··Corr:>oratlort· Jalandhar-----

Municipal Corporation Amritsar and Pati;tla 

Re~t of Municipal Corporations (exeept.Municlpa! 

Corporation SAS Nagar)-------

Kms. 

10Kms, 

07 Kms. 

05 Kms. 

Y) Municipal Corporatio.n, SAS Nag~r as per the provisions of R~qgional Plan· GMAOA. 

BJ Distance from Municipal council Lhnitst 

i) A class Municipal coum:~ils-~---

ii) B class M:unicipal Councils·----

m) c class Mt.~nicipal G£Juncils-------- -

1. Re91.darizati.on of.Marria..g(;! Pah:1ces 

0:5 Kms. 

0:3 Kms. 

no miniml:)m distance 

A) The regul.arizati<m of exist.ing Marrlage Palaces will be dealt as per policy guidelines 

annexed at Annexure 'G'. However, OU}, EDC, PF, SlF etc shall be charged as per 

this policy. All the Marriage Palaces constructed after 16.11.2012 vyitnout approval 

shalt be considered under thts policy. The M<?lrria,ge Palace owners', who could not 

apply under previous policies, will nave to apply<for the reguta.rizaVon immediately 

under this policy and ·t(:!test by 31.10.201.7. 

The folloWing relax;:~tions shalt be applicable to the existing Marriage Pa.laces 

and also to those. Marriage Palaces which have been oom>tructed after 16.11.2012 

.till the d~te of notification of this p(')Jlcy WithOut approv;al of the Competent Authority 

'SO that the maxim urn number of unauthorized Marriage Palaces could be brougllt 

under the umbrella of planning framework to ensure publi~ safety, security and 

.public conveniences. 

i. Relaxations: 

(a) Setback: In case of the rnarrtage palace where no space is left for 

setback on any one §id~ (except front) of th.e.l:>uildi{1g, then the owner has to get 
a certificate from the fire authorities for gettin~;r this relaxation, which . shall be 

limited to one setback <>nly . 

. (b) if the site of the marriage palace abuts on more than one streets/ 

ro.ads and the bulldihg hall or site of the marriage palace has openings on the 

side street/ toad also,. then maximum one such streett foad may be consroered 
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as a setback of the building provided that the minimum width of such stre~t/ 
road 1!5 zo· and the applicant has to obtain fire saf~ty certificate from the Fire 

Off'icer in this regard. 
However, thls relaxation will not be granted for the front. setback. 

(c) A variance up:to 10% of the norms fixed for minimum plot site, 

setbacks around the marriage hall~ approach road to the marrl¢tge palace and 

parking< area shall be allowable. 

iL Every Marria.ge Palace musthave at least 30% area of the existing premises of 

the Matrtage Palace under parking and fur lhe remaining 20% area required to 

achieve minimum 50%! parking. the owner is permitted to make alternate 

arrangement of parking as per following parameters: 

a) site shall be loc;:1ted within a distant=e of 100 metres from the 

marriage palace site; 

b) The site of parking shall have minimum appi'Qach road of 22' ~o" in case of 

Mattiage Palace falling outside Me~ster Plan area and 40' .. 0" for Marriage 

Palace within Master Plan area; 

c) The ownership ofthe site either be in the name Of the applicant or 

on registered lease f9r a minimum pertod of:$ years; 

The alternate area under parking provided for meeting the shortfall of 

20% parking for Marriage Palaces established before 17.08.2007 shall not be 

chargeable whereas the alfemate .parking area provided to meet the shortfall of 

parking for the Marnage Palaces established after 17Jl8.2007 upto the date of 

the rrotitlcat1on of this policy shall be chargeable @ Rs.2.0() lac for a period of 

three years formeeting the shortfall of2()% parking. After three years, the same 

charges shan be pa~ai:He for exteflsitm for a period of next three years and so 

on. !n case, the shortfa!J of p.:trklog ts less than 20% then these charges shall 

be levied on prorata ba$is. 

d) The provisional/ final NOC Of NHAI or PWB (B~R}, or Forest Department 

or Development Authority, if.applicahle shall be .pre-rE:tquisite. 

e) In case the M¢'1rriage Palace owner has )provided sutflciE:tntparking which 

is not exactly SO% of the ptot area as required un~et poUC)l but) is <;lose to 

SO% mark, in such .cases a variance of up to iO% in the parking area 

Sh¢'11! be allowed, pr<~vkieq 'that the other norms of the marriage pafa~ 

are. fulfilled and the owner has. to pay a compounding fee for the shortf¢'111 

of parking area on pro•raJa basis of the above said altt1mate shortfall 
parking ch'a'frges. 

ilL The provision of W11ter Closets/ Urinals for Marriage Palace sh¢'111 be as per 
Annexure··ai ofthis Poficy. 

ht. There shan be no @ndition of mlnlmum. distance requited from fhe site of a 

School., College, Hospital, religious place and the red category industry in ce~se 
of existing Marriage Palace, 
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vi T~ Matriaga Pa1~e.$ which a$ fulty .nompilantas ~ f>fOVis~s elf tfils fl'Ot~ 

, bvt a.r:e taeing: ~losure !iue t~ OQA deotston. Qf a"' GQVt. Oe~f'fmentl Authority 

Will b.E1·alfowettt\'>f~an. 

8. ~laxati'Qn :of·~bftr..ges/ Fee M m~Uiarixatf®:tlf~arri• Pala:Cf!$: 

~· follOWing :tf§laxatio:os sba11 ie: WP:lfeabl& 011 ~nv~j~:m of Uind. ~.. Eixt~tr!'~! 

DJI~epij:letlt Cl:iargtas, 'Perrn'~o:. ~f~ ~t:O·";: ~oo. P:f=l eJ~ on ~tttgl ·uiumtharized 
mfmi~ pa~~ eon~ ift~ date pf ~i.Q<ition 0ftllt&4)0liey: 

U thi:h<!U .. U~ ttOP, ~F an4 $!F charges fa$\bla fQr :t\Aaf'fif.lge Pala0eS shall be a's per 
Mne~ura -·Fvvith~t'W·~~tie~ .. 
a. Th~e;.bil be 1100\14.~mp\i9n ofOUJ1 EiO:I:t PP E:itc on total. partdng area ofthe 

l\i!$tfiag,e Pafaees estall>fi$hi1lif: withOttt •mvaJ of the Corop~enl Autlio~~ 
rtDwever, the r~nit!Q; area of'~ Mardage IP$1aees snail·~ c.~reeaote a$ . 
. PQr pr:o~nS: ·Qtibts polilll~ 

t:t · In 0.$\1i!the• fqlf~ o:fcnarges: ts .111afd in Lump s4111 at·ttre time .ofpermlsi~n 

ot:CLU then fl~. ~bate~ totiittcttarges;tdmJlbe gfwn to~ ~~nt. 
cc. ~ikiL~ sotutiny fee 0 A§, ~l- - $<f• ft. ot~ ar~a of btlll~ along With 

firoiJfldat;ywalt fee~ Rs. 2,5.0 ~·runll):iflgi~sftafl~·_,Q~. 
The: owtlm' tJ~e lO::sttb.rM' a~~·~ fQl~g .1\f~mems. as ptod to a~tp t~ year of 
~-bl~~~ llff·tn~·~tlnfl ~a(Je p~~;;. 
• R~jlSter~ $~ f;t~"l:lf·Ma.rriage •PataQe; 

• ~-trf~w¢on~ton forMarrtage ~~ 

• ~x¢1$a permit fQrrunning a Marri~· ~ala'Ce 

• ~ ~~tster maintamed by :an own.er mr ~sterinc;r:marilage$ft'unothi\~ Mk!. in tn4i 

·"'~ge,'~aoo,, 
' . 

• 1\;nyc~ ~umentwnmb ts fouJ:t'd'sati~ bJ'U\e .lutiimitf to a&tat>ll$h ttr~ YE1cat 

of~rJJ¢tt~·efttle Matrlaga Pa~~~ 
N~: . 

• · th~·~mptlon on ~arking area:,$ffall ·~· petm!S$'ibteln. both eae.es t.~ .... for par~ o:n 

• 

t!W SJ:rQt;tnd flOor • w~: as p.arldt'lf'J t1n®r basement: ln' case, tlile park!~ ~ uruf~ 
baSfmlett~tlJe rett,lalf.lirtg a:tea ·Qf·~ :$~ ~ ie ~&dated after ded!itetirJQ; the area 
~er ·ba~~ent ,ptltkin~ tl'tlm the:'tomf ·ac~ .Qf .ttre stt& ifOt oot®latf~ of ~UJ, EOG 
tmdPF~to.. . . 

'jthese amerrd~· ohar,es Will ~ ~ptlaabte on :au ~~. alreali!Y' ~~:oo.voo under 
f;w~oos potiol:e$. al$0; The~ ··e~· •u•rtfM.fnt t~i.ved ffOm Qie· ~iMrtts of tne 

-~~a~.t'ilfgolEit~. Qa$$$ pri~ tQ1bh; pQ~Wift•be..adjusted inihe: ~ fnstahm!nts 

(ltlhe pr'tj~, if· any; ~er; in ~se ~ ll.JmfJ sum·~yment .~ ~rr rec~ived 
,ja11if malliE:tQ9 ·p~Ja~ mgulad~ ••. the e~ W'J)tiunt Of CLUJ. aDO. t.f\ $'tF so 

~af'$led will not f1e. reftmda<i'ttl•thE!· ·~ppliel!l!ft ~er thi$· polie¥. 
Pro:vi¢l~d¥ h~~er 111at me ~l$ton •tlf 'tillft,~rn.f l,)f CLU, ®C, l£:, Slf' $ball 

~aU'i a~li~bie ~·· ~ ~tlel pr~ns ot tw~· :t\C)tiff~(J vide ~a. 121S~<r12,.aHs" 
{("2000:511. ~lf~ 1:&~~ti.2G''ff. 
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.. Mode of payment of FeesJ charges: 

The upfront payment of charges at the time of CLU shall be 15% of the total 

charges; The balance 85% of the charges shall be payable in six equal six monthly 

irrstalme,nts. No rate of interest shall be charged on instalments if paid as per schedule. 

The rat~ of interti!'St on earlierinstatments deposited by the Marriage Palare Owners, if any, 

shall be adjusted ln next instalments. However, in qase of default of the instalment, the 

interest at the rate of 12% sfH;'lll be charge~ble on the, default amo1,.1nt for the default period. 

The balance instalments, tf .any shall be re~scheduled as per the provisions of 

this policy by the concemoo Development Authority. 

9. Penalty for operating Marriage Palace withoutregularizatiom 

The owner of the Marriage Palace who fails to get his Marriage Palace 

rE?gularized under this policy shall have to stop using her premises as Marriage 

Palace immediately failing which he/ she have to fa?O the following penalties: 

(i) The water supply, sewerage, electricity connection, if any, . will be 

disconnected; 

'(ii) The premises w111 be se~;~led; 

~iii) The unauthorized buJiding of the Marriage Palace may be demolished at hls/ 

her expense and legal proceeding$ againstthe owner Will be initiated. 

10. Approval Process for ~e:w Marriage Palaces 

1) The application .for approval of a marriage palace shall be processed as per the 

prevalent procedure of the Department 

4) Provisional! Final NOC/permission from the. National Highway Authority of India 

(NHAI), PWD (B&R), concerned Development Authority as well as Forest 

Department (whichever applicable) shall be required. 

3} · The approval of building plans of a marriage palace may be permitted subject to 

following conditions: 

The applicant must have obtained provisional NOC from NHAI; 

a) The applicant will undertake that he/ she will obtain the final NOC from NHAI and 

submit the same in the office of the building plan approval authority and he/ she 

will not make the marriage palace operational before obtaining the final 

permission from NHAI and will not claim .cornpensatiorl for any. loss in this 

resard; 

b) The occupancy/ completion certifiC?~ will only be issued after final approval from 

NHAI. ifany, 

4) Every building application of Marriage Palace submitted for approval to the 

Co.i;flpetent authority shall be verified tiy the conq'lrned fire officer for $3fety 

measures proposed in the building pfan.before approval of the same. 

5} Before occupying the building, the owrter shall be required to obtain occupation 

certificate from the Competent Authority. 

6) The building plan of the Marriage Palace shall be approved within the stipulated 

time frame given in the Hight to Service,Act. 
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7) No Department! Authority of the Govt shall conduct insJ?ection of any marriage 

palace without approval of the Govtl Chief Administrator of the Authority except 

inspections by Punjab Pollution Control Board, Fire Department etc. where 

periodic inspection is mandatory as per their law, 

8) Applicant shall comply all other re.!evant laws/ instructions which ever are 

applicable in the state of Punjab from time to time. 

11. Charges/ Fee for approval of new Marriage Palaces: 

i, CLU, PF and SlF Charges: For setting up of a new marriage palace the 

charges as fixed under policy No. 17/17/2001~5 HGII/ P.Ff748168117 dated 

06.05.2016 or as amended from time to time shalt be applicable. 

Fee for approval of bullding plan: Building scrutiny fee @ Rs. 5/- per sq 

ft of covered area of buildings along with boundary walt fee @ Rs. 2.50 per 

running feet shall be charged. 

ii. Mode of payment: CLU, EDC, LF and SIF charges will be payable ih two eqt.1al 

instalments. First instalment at the time of approval of CLU and second 

instalment will be payable at the time of approval of building plans 9r within one 

year whichever is earlier, after which 12% rate of interest shall be payable. 

In case of lump sum payment 5% concession on total charges Will be 

applfcable in the above cases. 

12. PROVISiON OF COMMERCiAL COMPONENT: 

In a Marriage Palace {e>:istingl new}, a commercial component upto10% of 

the FAR availed shall be permissible supject to the following conditions; 

(a) The total ground coverage of the Marriage Palace shall not exceed 35% 

including the commercia! component. 

(b) The owner has to pay CLU, EDC, LFI PF and S!F charges as applicable for 

commercial purpose on commercial component. 

(c) The commercial component may include shops namely Gift ShoJ?. Toy Shop, 

Restaurant and not general trade shops. 

(d) The parking for commercial component shall be provided @ 2 ECS/ 100 sq m of 

covered area. 

{e) The commercial component shall only be permissible within the zoned area of 

the Marriage Palace. 

(f) In casethe area under c:omrnerclal component exceeds 1000 sq metres and itis 

sub·divided into shops then the Marriage Palace owner has to abide by the 

provisions of the PAPRA, 1995. 

13. PROCEDURE FOR.REGULARIZATtON 

District Level Committee (outside Municipal limits): 

The fotlowing Committee shall scrutinize and approve the regularization of existing/ 

unauthorized Marriage Palaces in a time bound manner: 

1. 

2. 

3. 

ChiefAdrninistrator of the Concerned Authority 

Represef'jtative of Deputy Commissioner 

Senior Town Planner 

Chairman 

Member 

Member 
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4. 
5. 

Spp~rint~ndent Engineet(tlistribution} PSPCL of the area., 

S.E.!Executive E:ngine~r. PWP (B&R) 

(ln.;charge of Scheduled Roads) 

ErMronmentaiEngineE:~r PPCB 
District Forest Officer 

Member' 

Member 

Member 
Member 
Member Representative of Fire Department 

District Town Planner Convener Member 

Mt.n1icipal areas within Municipal 

8 

the Committee as constituted by the Local Government Departmen~ shall scrutinize 
and approve the regU!(;lrization of Existing Marriage Palaces in a time bound 

manner, 

Note: The CLU and building plans of these marriage pafav;es shall.he technically approved 

the !eve! of the designated Senior Town Planner of Dep!irtment of Town and 
CoJ,Jhtry Planning for . outside Munlcip<3J limits alitli within municipal !irnits StJPh 

. powers>shatl be with thE:~ d(:}signated officer of the Local Gov~rnmenV Local Body. 

iii) : Submission ofappliCa.tion: 

The unauthOrized Marriag~ Palac~ Owners can apply to the Chief 

Administrator the conc~rned A~;~thorlty/ Local Body as the case may be, ln a form 
as perAnn~xure. •o•, 

iv) List or Documents to··~ attached w!th appUeation (1 0 sets): 

a} • Proofof ownership: ~ Original fard Jamabandi .. nQtmore than two months o.ld, in case 

of lease mlnirnl;lm 15 yearsregistered lease document. 

b) Copy of Akas Shajta plan showing the site of marriage palac~ and duly signed. by 

· Halqa pafwart 
c) L.ocation Plan duly sign~d by the owner /Architect with rninimurn deg:nee of !lArch 

d) Building Plans ofthe existing building, prepared by a qualified Architect with 

minlmJ,Jm dagt~~ ofB,Archr showing:-

e) 

f) 

i. Detail of wvered area·; $ef~<*s. Parl(ing, 
It Sections and elevations offhe building. 
iiL Fke safeiy mea~uresteq'+ipments provided in the building. 
iv, Service plans showing sewer and drainage !ln~s. water supply lines and 

Ideation of sewerage Tre~tment Plant (If app!Icabl~). solid waste collection 

and disposal arran.gem~nts, 

Structural .safety c~rtiflcate from a Structural Engineer. 
Approval· of regularization of.e.xisflJig Marriage Palace shall b~ issued in the format as 

"·''"' 

Per Artnelillre 'E' ... ~.·./·····,·" · .. · ·.·.·.).• .•·.·.·····.···.· .· .... > ........ · ·.·· .... · .• 
P:iacfi; Ohandigarh Vini• MatJjan, lAS 

Dated: 11-08'-2017 Additional Chief Secretary to Government. of PunJab 
DepCJrtment of Housing and Urban Developme.nt 

En'dst. No. tZ/0.8/2012-5hg214Bil Oat~d: 11 }o&*}U>l'r 
. A copy with •a spare copy is forwarded to the Controller, Printing & $tation~ry. 

Pllhjab, SAS Nagar with a request to publish this notification in the Punfab Govt Gazette 
(()r(ifinaM· aM 50 copies thereofmay be supplied to this Oepartmentfor offictal use. 

$,peci~retacy 
~ 
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J:\.n:ne~ure 'A' 
P~fmy regarding ide:ntm•tton of :a-.ltb;ori~«< un~J.Jttt~.zed M~rrJ~ge 
Palaces h1 thfil. State of Punjab, 

lclooilf~ P««lab tan~ 1-:fa:tyaM High Coo;rt vida lit& order catiMf 17.0&.~012 
in ·eJNfl?. :~. 2'1547 ·ref !ID'~1..Jamrt Singh vs· State of ~unjab. and Others has i$sued 

~ ~ 

·llfhe• feSJl~denl,s -·~ p~~aes ID th{f;l qase ~· perrniit~ to SUt)i'n.ft ~e!r 
representwoll$1 o~l$ttons in Qt,4AOA or fhtiW~. D.e~fpprnant Al/dbpt:~ty or 

t\/tun1Cip,al· C~r~~®$1 'to~ee$1 ~u.ncl~. as the ea~ .m~ b~ and 
appear b"&fQre; llilE!I a!Jth~. ·con~med from 21.0&.2>012 ·It) 281®.2§112' il'J 

tfl~lr res~ gff•, 

'ih~ autl'iorltles· ®ncemet:J: Si'laflform.an ol)inion a:nd tentative; decision tatmn 

be t>fa~d oo.reOQfdtQf'thl$· CQqrt; 

Directtons are. also issued to tile· State of Pun)lb to ven~ ttte, numper of 

marna~ fiafa~ being run in eadl· dl$trict arrd ttl Jhf()t#l·fhS·· <l~ttr:t ·as to hnw 

many rna;~. pal~ out of ·the aoiidentit~d were opMed .~ ~~ aU 

~teeessaty petmi$Sians under the r~nt A<ct$ fnctul:tlns Chan,e of Land 
u~~cu"'~ etc .. 
Mr. J,,s, Puff, ~~~n~f Am~'W ~n~~t Pun!~~ i$ 4if~et~CI to eon~ .ttte, 

otd~r pa$$ad to all tb'e', Oep:ldy Otlmntl$$iQ~ ill~~~ Ptti'J.Iab~~ 

~eaping In' vieW ihe al1Jove ~r ·J:~~ by me Hon'ble Po~,lafJ an'd Haryana 
Hfgh c1mt~ it'Wtls ;,felt that .a policy ·nmst be ff~ ~~ id~ ttte, autnorlmdi uttauthOrlze:d 

-Ma~e ~* In t~$nlrre- Stat'e·Of~ab. The el'ltite area. in t~ state Of PUUjab ·Dan 
I 

·'·4M~ ifl··two ~~~as- ~F ~Jhe ~·M~$·~fe eo~rned t,e. W~tlinM~ C, 
·, ., . ··. . .· ~ ' 

Umlts ··~·· b •ott sitJt:f.:M.C. flm~~ On ill~ MQ~· l?:i~ t.attins witl'>in 1!1& 1.\4;0. limits .• 
b · fbrm.lifat'ied ~Y the Local ~ ~a:rtment is ~p:lioat>le. ~e:r. f()t ·me 
Mwtla . Pals~ :tal!tnp·. P.Uf side. the JYU;;,. ftmit, d!Tferent rufe~J/~uldal'ine$1 in.stru~tions ~re 
ap.J>:U. 'from fime to timet To .ide:ntilf :a matri~e palm:e .as autbomect it is ne~.Gar¥ 
that th~ mar:.f'i.aS'e palace strouid naMe all tbe re.quiate approvals/$anottoll$1N{)Cs reqUite.d: 

~ . . ... 

at file lime or. Hs 'COrnmencemant: llttU$ a detaitarl sfudy: blm b'een carried ··oat in the 

fl)~a~ootd Hous:rntf t:md tlrtran Devei~pment 't<i list out the .rutesAnSfit~Gtianst{iUitiellnes 
lil~Wab~ f:!:~·~t:<;rtfm,e; 

Aftet>s<ud'tiftl a'l the ttiLeslinstructiOOBI gufdeJiJie$ issued from d1.11e t() ih1le~ the t1me· Ji®' 
trQI:fl' 1SQ~Ha:filHiate :f&r ttpptOvaf.otMatc:iage Pat~ ~. ~ ~sgatmi rm· tmder ;'"' 

··''· .. 

t. · &.rare~ LVJa ·.·· 1:m:~r·. • - ....... · ., •. ~$ 

~~~ 1~ tbe a:ot, act tJmtlicc.Vfe •<>n ~ q!)p'§~tipns QtJfside ·the r:rtV:fl'iq~l 
hl$ :was; the, p,utijW, S:dtedu.tei ft<)alf.& aoo :CQntr¢j1led A.:r~as A.l!lstfi$bn. ot 
l.lnt~utated ;Gevetopmellt Ad, 119$$, As per the· ,prow&IQns. 'Of tbl$ Aet~ for the 
tldl'l&trUQffQn alOf!g Stm~ ~da· or WitWrt notmed CQ'fitrolted Ar~. 
p~l~ion from t'W~nt Auth~m, wacs t.a(f~tmd. So from t913· tiff :mtn Ma¥. 
~B98.,. ap~ra'ilal 'from .ttl$ no~fant .au~f'Jtv f~r ~~ell~m 'Pf M~rriap 
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~aam a_1Qn~ tb$ '$¢le~~ .faQ<MJ& ·¢11'\tt· in· •tl'm tl$'tlfled oontrolted .~{~a ·wa~ 
• re1W'~ un®'thi!tset 

111~ Pur!i~ aGflelilt~1«1 Rpad$ afid e.omr~Ji.ed: Areas Restrictfan of Uffl'!:ltJtrfatecl 

, Oev~JJ;mrmmt Apt} n·qas ~ retae&Jea 1n<tne Punfab, ~onat and TtJWrtl?tanniflg 
: and b'ev~lopm~ Act '1.69~~· H~r. the eoostM:rttooa an tbe Soh~tlt~ 
R~a.and ~ .. ~$.smrth~ :nav~~ q~ r>rJot•to corning 'inttvfJ>rce of tooa 
f\C't and• t'lm .&nes which ~ been put up b~ ~· "rl'S.tf aftmforOerrlef\t of 
1:~3 :A:tr;t•aht!.l mmi~ in!> fnrce of tlla Pu$b. R~imaJ anJI Towrr ~nntng antt 
~~~~l'lt .Act, 1~9$ are ejlempted vtde NJ:>~ton ~o.7 .. PU\~. ·Sf.$71'9 'Qa.let!.l 
~~.~ .. 1f'* whf9Q 'l&pJaeett atAnoe3Wte. ~N •. 

~~· ,From 26' Ma:y, 199Sto 27:Jtily, 119.ot 
Qn .<~ Ma~ 1•~5, tl!te P!,lnMb Rejiotml and l'awn Planning a:~ Oev~~;>pm~t A9t 

oame fntP f~ ... U~ tllia.J\et, ~t)r;ing ~ttle• above· ~Jille., itt~ t:o®t P:larrnJng 

Arpas nal'l'f¢tv;; MOJ\~i. ~~l,IT ~mt pem ~·were· Notified. ence tt:le L~J 
· · Pfarmtns: Areas aN n-~. tbe n;eae$$ef'Y ~~val' for setting up any: buifdin; 
· wtfuih PtartttiOQ A~ i~ regyir~ct 19' .~ ~ht fr-om the Competl:mt Autltori~, 

H~ rro BUlldir'lg f:l~law$ were f)t»V~;J~nfQ:gtfn§ taiS perihd. 

l• From: ltJ:uty. 'l'ISt\ .~ 17 f1!Jb~m. ~QPO~ 
Vi'd• Noo~imr No.~.$ii't 4~PA 11~.·1~19&, ated 27 Jt~!y, 'lt9a, 

:PUDA Btil'lding Rules wer:e -(tamed whf13h WQ~ ~ffe~l>ffa• to .u,e. areas •mantt<:ilied 

~lowr" 

1\. :·,1· Th~ ~~ 1:1f ~h~ U~tr ~s ~ up .t>y·lh'e auth"tl(y ln ~tm.$ ot 
p;rmti$1®; .Qf ft~ft()Jl ~" ~f fl:!~ A:fJf or QV the State <iovetnl'l'iEtnt under 

the Punjab Urbmr lS$tates (Oe:y~p~ ~,, FieglJtattonso}. Act. 1964. 

The ~Jannla.g •§!'as in 're,sptmt of WiltGn taw.n de:~topro~t ,S(,IDEIDl~ 
h '""' 1.;~- _,j._ 1:. • th uth"'*'i UJl\de the: ·act. w .. .....: .. );,. """"' """"·• b:"" .a ... Jfr ~n m.~ 1!1,"1. ;;.dt~ a·, UJ'"':t • r · · .·· .· · .. .vluJwr• -""' ~""··"' 

devf!¥~~e:~··~·tni;i ~~ofhonty'•tmderme.··act: 

Tfie Ot.l,nttotted ,Afss dec~ cQ such under SeQtt()!i 4 ·df 1he PunJab 

~h~Pled .Roads and ~t>ntroheCI .Area$ Resttict«:>o Qf Vn"'fi!Qufated 

D~lPQmel'rt A.~i 1~. 

' 
Such &lhet at~ wtlicn. ftte ~tate cG9'lf, f'l'laY P~' nt;)tfflsation spet:it)l 

from 'time ts'flimEh 

0Udl1f:l thl$ p§fjpp, any ~p~ctlon ,tfiat .k: pfele; if:l fhe a~ ~W ~teaS 

'Was'·.raqtilr~'to g~ttn~·~ikfing p;flilt't!3·l\PP£91ted from-'itie;C(1tf;ipetent A:\itthQFJ'lJ:; 

4, ~.m 11· Fe'b~.zaoo to za Jan., 2005~ 
Tha ~~~ a;fT~ afttJ~ftt'Fltanmng" Pu~lab''~wd in$J!:tt~l1$ t0 

w11• ~. ~:...l;.k · M · .· ·.. . . ·": · .ttf .h:g -~,.. ... • H .a ..... :Wh'ch tlire Mam e Pal~ , aA u~ ~ q 'Dul~ ®r:tve.Ytf'!9 ~ r--l!ln~WPJ$ ~r:r~ , ,, .... . .. . .. ~ 
' . .; 
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the Department of Town and Country Planning (District Town Planner} keeping 

in view these parameters. The copy of instructions issued by the Department in 

this regard has been placed at Annexure 'C. 

5. From 20 Jan., 2005 to 17 Augt,~st, 2007: 

The Govt. of Punjab Department of Housing and Urban Development vide 

Notification No. 1/149/96~4HG-1/550 dated 20 Jan., 2005, in pursuance to the 

provisions of rule 1 (3) (iv) of the Punjab Urban Planning and Development 

Authority (Building) Rules, 1996 enhanced the jurisdiction ofthese rules to all the 

areas in the State of Punjab, except those falling within the notified limits of any 

Munlcfpal Corporation, or Municipal Council or Nagar Panchayat and 

Cantonment Boards. Another Notification No. 11149/96-4HG-1/569 dated 21 

Jan., 2005 was issued in which the Officers Department of Town and Country 

Planning were declared as Cdmpetent Authority for approval of Building Plans in 

the above said areas. During this period viz., from 20 Jan., 2005 to 17 August, 

2007, any Marriage Palace could only be established after getting building plan 

approved by the Competent Authority and were liable to pay the requisite 

~crufiny fee. These Notifications are placed at Annexure 'D' and 'E' respectively. 

It is, howevet clC~r!fled that no CLU fees were made applicable by the State of 

Punjab except for the selected areas mentioned under the provisions at the end 

of this policy. 

6. From 17 August1 2007 onwards: 

The Govt. of Punjab vide notification's No.17/17/01-5HG-2/6666 dated 

17.08.2007 and 17(17101-5HG-216682 dated 17.08.2007 notified a poli0y for the 

entire State of Punjab vide which the Departm~nt of Housing and Urban 

Development was declared as the Nodal Agency for granting the Ctu;mge of 

land Us.e against the payment of prescribed charges. These notifications are 

placed at Annexure 'F' and 'G' respectively. So any MatTlag:e Palace which is 

established during this period was to get CLU from the Department of Town and 

Country Planning and was supposed to pay CLU, EDC and any other fee or 

charges as applicable. 

The building parameters which were fixed in the year 2000 vide circular No. 

195-CTP (Ph) SP-16 dated. 17-2-2000 are prevalent since then. 

In addition to the above, following proviSions were afso prescribed in some 

serected areas in the State .df Punjab, The details of which are placed below:-

i) The Plmji:tb New Capital (Periphery) ControlledArea Act, 1952: 

Under this Act, within the periphery area of 16 km from the boundary of 

Chl;tndigarh, no building could come up wfthout taking permission from the Competent 

Authority. 
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ii} Periphery f>oricy (20 Jan., ZOO~J; 

The Punjab Govt. vidt? notification No. 18185f2002:..1HG-2/499 dated 20 Ja11., 

ZOQ6 notified the Petiphety Policy for d~v~lopment within the periphery ar~a and also 

fixed the CLV. EOC and other Charges applicable Jn the Master Plan MQhali. These 

CU.!, EDC .and other charges were fUrther ml!:lde applicable to the entire areas of 

Chandigarh Periphery except Within the Municipal Lirn.it vide notification No. 

t813512000-1HG2/6390 date.d 12 July, 2006. These Notifications are placed at 

Annexure 'H' and 'I' respectively. 

iii) Declaration· of Local Planr\ing Are1:1s under Punjab Regional and Town 

Planning and Development Act, 1'995; 

A number PlanninQ were declated under the said Act during 

1995 to 1TAugust 2007 and Master Plans were also notified. Once the Local Planning 

ArealMasterPlan was notified under the. above mentione<l Act, the necessary approval 

for $etfing u.p a bwi!ding is required to be souglltfromthe Competent Authority. 

It is also clarified that constructi{)n existing before the coming into 

operation of the Master Pian Which f!illts in the Non Oonforrning land use of the Master 

Plan may be allowed to .continue for a p.eriod not e~ceedlng 10 years upon such terms 

and conditions as may be provided by regulatktns made ir:l this behalf by the Competent 

Authority for the purpose and to the extent, for and to which it was being used on the 

dat~ on which such a Master Plan came irito operation. 

In compliance with. the directions issued by the Hon'bl~ Punjab and Haryana 

High Court the ownws of Marriage f>alaces have already Sl..fbmitted their applications/ 

representations in the offices of GMADA and f>OA. Keeping in line With the process 

ln1tiate<l by tne Hon'gl~ Punjab and Haryana High Court, if is proposed that applications 

may be irwlt~(;':! frorn the owners of all the Marriage P~ataces fr<>m ail over the State of 

Puojab alongwith the documents pertaining to permissions granted by the 

Competent Authori~iE?s am;! ajso with the documents establishing the c:late of 

commencement of the Marriage Palaces •. These documents can be electricity biri 

shqwihg the adequate electricity load. required to run a marriage palace, registration 

under the Po General Sales Ta>< Act. PunJab Valt,Je A<l<lel!f Tax 2005, Punjab Luxury 

Ta>< Act 2008, f>e.tmits from th:e Exciso department or ~my other document which the 

J!:lpplicantthinks would he helpful 111 identifYing the date pfestabUshment ofthe Marriage 

Palace. 

A District Level. Committee as presvribed below shall be constituted 111 each 

Dejtelopment Authority with the following members:-

1. Chief Aclministrator ofthe Concerned Authority 

2. 'Representative ofDeputy Commissioner 

3, :svperintendent Engineer (Disttibution) P$PCL ()fthe ;ar~. 

4. S.E:JExecutive Engineer, PWD (B$.R) 

Chairman 

Member 

Member 

Member 
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(In-charge .of Scheduled Roads) 

5. Environmental Engineer PPCS 

a. District Forest Officer 

7. !. Representative of Fife Department 

8. District Town Planner 

Member 

Member 

Member· 

Convener Member 

• The ·Co-mmittee wHl InvitE!· applications from the owners within a period of 30 

days ant:/ the date, time and venue for submission of applieations shaU be pUblished in 

ne~I'</Strao;ers at~l:ea:st one 'ltefliacufar lai1(;Juage. Tile above C<>.mmittee wot,.lld 

the documents S!Jtlll'litleet .Q;y the applicants to ascertain the date of 

es~bflshment of Marriage Pala~ within 30 days. The Committee wm also enlist the 

rsquJrecf approvals, sancUPnsli\I~Cs etc that were required during that particulartime 

zone and accordingly place toe marriage palaces ln the authori.z:ed or ngn,.,authorized 

list: The Marriage Palac:es which have got petmissions/NQCs required in that particular 

time zone When the particular Marriage Palaee wa:~ ~~tat;lished wm b~ c:onsld~red as 

authoriz~d. All othe:t Marriage Palaees will t;,e considered as un-authorized and shafl 

have to submit ftesh app.lioation to (he comp.etent authO.rily for approval and w1ll be 

reqUired to get the permission as per the pr~valen.t rules/guidelineslinstructions after 

paying the pr~va.lentchatgeslfees. 

The identifieation of a marriage palace as authorized o:t fresh approvals under 

the prevalent policy with respect to the btlltding parameters and rllles and 

regulations related with the operations will hqwe to lYe strictly followed. 

Afl thf3 rvtii!rdage Palaces whiott will tall under this category shafl a.lso be op-en 

to scft.lfiny with respect to public convenience, pubfic: safety, parking, fire safety and 

conformity with approvC~Is. Shortfalls if any, have to be· ftdfitled. 

---·-
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Annexure 'B' 

EluUdJpg .NQrms for setting up of new Marri<:~;ge Pal~«es 

(1) 'The schedule Qf area and bulldlng norms for setting up a new Marrir;~ge Palace shall 

,be as p.er table-1, 

(ii) !Frontage of the si~ shall not be less than 20 meters. 

(iii) !Provision of Water Closets/ Urinals shall be . .as under: 

\M~n w~tet:CJQsets. 

Urinals 
·women Water Closets 

Handicapped 

1 Water Gfoseteach for Men and Women. 

3Ncs 

7 Nos. 

7Nos 

{bJ .for eve!)' additional acre area 111\tC e~ctl for men a.titf women and 2 urinals for men 
shafl·be provided 

• if the fraction is equal to an acre then it will be considered· for 

·provision of extra urinals/toilets. 

.. · if the traction is more than h.;31f an acre then it wm be considered equal to 1 acre 

and the applioant has to provide. the additional urinals/ to.ilet$ as per the ,norms 

• given abOve. 

(iv) 1lhe cooking space may have ,direct opening to the Marriage Hall provided that the 

doors opening in the Jl;llarrlage Hall shall be fire rated doors of minimum 1 hr fire 

rt;!sistance Qf self~losin~ type to stop spread of fire/smoke into the Marriage Hall. 

(\!) Every site should have mrnin:n.lm 2 gates having minimum Widtl1 of 5 meters. If thE? 

gates an;> qovered fhen the minimum height shall be 5 meters. No direct entry/ exit 

from the National HighWli!YI State Highway/ Scheduled Road shall .be permissible. 

(viJ In ~he covered area of Marriage Hall or the are,a which is covered by temporary 

ct;)iling, travel distance from any point Of bUilding/ temporary strl!ctutel panda! shaH 

be as per National Building Code (NBC} applicat;lle to Assembly Buildings ang 

t~mporary panda!~ shall adhere to Indian standards IS 8758: 1~9$ 

(fRecommenclations for fire precautionary measl.Jres in construction of Temporary 

structures and Pandah>) as amended from time to time. 

(Vii) The miniml!m width of doors/ exits shall not be less than 1.5 meters and sh"'lll oJ.)'en 

outward. 

{viii) Fire fighting equlpments and building materials throughc;u.,lt the bUilding shall be 
: ' ·, 

in~falled/ used to the satisfaofl9n Qf fire officer and the building shall .adhere to the 

fir,e norms . as referred in the National Bulldlng Code P$rt fVof 2005 as applicable to 

a~ernbly building. as. am¥1n¥1ed from tlrne to time and ·the t,H;tilding shall adhere to. the 

Pilinjab Safety Me~sures tor Prevention and Control of Fire Act. 2004 as amende¥! 

fr(\lm time to ttm~. 
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Temporary structllrf;l including large Pan:dats shall adhere to Indian standards lS 

8758 : 1993 (Recommendations for fire precautionary measures in construction of 

Temporary str1.1ctures and Panda!s) lils amended from time to time. 

(ix) The ~>lie of a new marriage palace should be at least 100 metres away from the site 

of a School, College, Hospital, relig1ous place am:iat least 100 metres away from the 

source of polluti6n of Red Category Industry, if any . 

. {x) !n case the s.ite of new marriage pataca falls ln lndu~trial zone of a Master Plan, a 

minimum distance of 100 metres Jrom the source of polltrtion of Red Category 

!pdustry ts~nd 250 metres from the source of pollu.tron of Maximum Hazard Accidental 

!hd~.:~stry as categorized by PPCS m1.1st have to l?e maintained. However, ho such 

distance shan be app!ieable in case of regull;lrizq:tkm of existing marriage palaces. 

case of a new marriag$ P:tlllace the pa~ing of vehicles wm be proVided within the 

marriage palace premis;es; and no Vehicle shall be allowed to be parked on the road/ 

ro$d l)ide berms/ road reservation. The parking may he provided on grqund, under 

stilts or in basement. 

(Xll) The parking of vehicles shall be ensQred within the specified parking space and no 

vehicle shan be allowed to be parked on the road side/ road reservation. 

(xHl) Provision regarding solid was~e garbage/ kitchf'.lrl disposal, prevention of air, water 

a;na noise J.lOlluticm shall be made according to the Punjab Pollut!(.)n Control Board 

(PPCB} norms. 

(xlv) The site of Marriage Palace shall be segrege~;ted by a Boundary wall. 

(Xv) The provisions contained in "The pars{{ns with Disability Equal Opportunities 

prote<:;tion Rights &. Full partlcipatio!'l Act 1996'', so far as this relates to planning, 

d$signing and construction of public buiiQings, guidelines and space standards for 

Barrier Free Envlronmentfor Otsab!e and Eldetly persons proposed under this Act by 

CPWO, time to tltne shall ai~>G be complied with. 

Tabla:~1 Sehadula of Are~ and other nortrls for approval ofnew Marriage Palace 

sr.,. Ar'ea ·1· Minlmvm width 
No. lEt:! ; ofapproach toad 

Within othei~ 
Master areas 
Plan 

Max--1 FAR HlerarcttY 

Of:Road 

age 

Minitltvm sf.lt back of 
the (irrmewra} 

-Front Sack Other 
.sides 

Minimum 
twigbtof 
celitng.of 

t.l'\!;l 

structure 
tr-am tne 
ground 
lev¢1 (in 
m\'lfers} 

Mlhfmum I 
parkll'lgon 

ground/ 1 

basement 

'3"5'""%,.........-~1 :.,..0,"""5-~--:N""'H ..... __....._+-=3"'"0 -·-·~-a-~·~,..e=-·. --4-.4c:-. _ .... ~ ....,s=o·"""~·~of,_p.,..lo.,..t1 2000 ta 12 
to ' meter& meters 
40()0 

'2-" 4001 25 
andi meter& 
a nove 

ofthe area 
plot SH 
area 

Other 
lloa!lls 

18 35% 1:0;5 NH 
meters nfthe 

plo\ SH 

26 

20 

1.8 

30 

25 

.6 

~ 

6 

6 

e 

6 

6 

6 

6 

6 

4 
.. _ .. _ 50% 0f 

plot area 
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1. · E11tr'Y/ t'lxit from the National Highwf:!y/ State HlrthwlO!YI ~duled Road shall be throt1gh service road 

where availal:>le and where ~!¥i¢e tane is. hilt laid .Qut .. a. mir1tmum set back of 15 meters from Right of 
Wf:IY (ROW) to the POtJtiQf:IJ'Y wall ofthe Marr\pg.e P<;~lace strall be mandatory; However, this shall be 

sl'!bj~ct to N®tPertniS~!on from thi!:! 1\latiQ.nl'!l Highway· Authority of India (NHAf) and concetned 

oevelopmentAvthQ.r!tY as well as Forest Department (if access is being soughtfrom the roreslland). 

2. No constructiotiZone a~ng $cneduted Reads shall be .applicable as per pn:Mslons of.Sec!lon 143 of 

the Punjab Regional and town Planning and. Development. Act 1995, however where the Master Plan 

ap~lr<J\re.g, No,.cpostrw;:tion Zone shalf be as provided in the Master Plan. No construction :tone and 

rront ~t baqk of th.e Marriage P;:~lace shall be lnc!usiva of each other and whichever is more sJ:lall 

prevaiL 

3. ConversiQil of plots in approved resldentiaV. industriar estates/ focal points shall not be. permissible far 

Marriage Pal~c;e.under .this· policy. 
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.. 

j 
l 

IIIHI1UmJfnt w .· df 
·~•.rr~ ·1'0~ . 

~ <t~mt!!l. 1~ 
lflf$. 

3 ~'$ ·1~ mt~, ~() 
~; .M~. 

'4 2flmls. . ~ .Vii Jn($; 

~tlfii· Mi~ .Uf.l:laert 
~ 
.~Jttt 

•t: 4 ~. 
~; :mt§>. mt$; 

'15 s 4 
40~ 'itltS nits. mts. 

n~ 4 
mt$. mt$. 
i$ 4 

·.·~.: h!t$, 

fft·ifdditm>:n to ~ve.nt>rnn:rthce tolf~~:~:owttetittes s~an &efOU~:· 

J. Fmnftige Of;~~ $f'Kiltif<f ~ be·les$1la!rt:® mho 

"Pllikkl:&i 
on 
Qto.U:ndl 
u.ndlih' 
baSement 

~· Pr{)\ti~}(,)n qfttli~ (Qf ~~-.tS~mt&. efD~ area-- 1 WJf:.~ & two. urinal$ are 

: ~~rsd. 

~~. t~.~tba~ cil$$)<:$af wiJ b'JJJ done·.to ·tnt :satitfaetj~trot·ttte I~ roqnieipaf 
.· .. a~~~. 
~- ~df.Jmwa$'t$,wa~sfta'U ·0e d~Qf# int~• pftQI'"'$ew~r nearby. 
5 ·6 . #!;.\'· ··· . ., · .•.• ~ .. b . c ii · · · ... ~l!.k:; .. j;,..,,u !..;(. · · ... .L... · ..;t..~-tL..·A :1..-t , ·~. !"l,lJHm ~tt" p(O~!Vrl 1Qf: ul'EJ Qalt=J" ·~ ~ ftl~~W\'8$ lil~~<~~ UJQ~()W:, 

, . $) the~kfttg] sp~·~hJtt .~ ~hm.~m buildtAQ'.to afiOtttflrs 

~<4. 

I;>JIEVEmFsi~~uJQ tlalle mlfltmum '2\gateJ dir•y~ing; r.mttte ~~·· 
T~"""A'1•t"'"'.J"" '~ mjwt .... ,,.,... , .. .:::..m.. .~ fll;;.-. nate :Sft""'l .,_ ..... c ...,,..a;"-<:<>· 
V~( , ~' Rtl\rl .l.H U~HM!':\(t ~J.U:Iof:~ ut \f.I.Q ~· · ~, ~ V H:·~~p;;~,.,.. 

~) L.U,ew't!i:!v~ tQ 'EU'\~ :e~ point shalf not-he mOt:& tfiart 1:0 oo~~f'l? fr<Im.any 

pQirtt:~f tfl~:t>ttlidJrm. 

til Th.~ minimuJnwidtfi of d<Xm shalt not b't!iles• ttan t .. S' fl1E)t~t'$ ~nd sha11 
:Q.,.P~tl O'OlWB!tdi. 

e) Own ~~utae;.~;,t~r .~pfy •IQnrJ ;with' waterrl!servoir propottiOI'IatEft<a 
the' 6-an.!;i ·if>~.-:..;,. ' '...:Z J;..._: b-<ii i. --:..L~ ..... ~~k ...... ci.,-, ~"'"' L. flh­. -.,....~.,. ~H"! ~~ ~•>Ptlf.!! •HJP'<.~v ;x:!;IA.I~I.iLivn w .mcT"Q!QV"~'~us:;t', Snf:l•• WTll 

J}f(,)~~-

:f! The ~~· w.in¢1'~. ~~~ ~litlg! ~Oiliib~tt li!JCtutes shaH be m• « fitre 
r~l!ilff)nt;J.ll~l'JaJ. 

1'i PUMd fire ~"'hti .· · ~M<> ~J.. . · ~''. fl. ~'k.;. k ·ft.o·· · · ., · · · · . · ·• . · ·~ · • .· '!tf < t:19 (1;)~,. •.• ,...;,._.,1fflfif9'tt'QU\ "''ci ,;u Nlli\Q r.e. a~t~ w;;,tt-e;r . 

st,lrir}~l~~. fire ¢efedors. fire/alarm ·~·:-werritrers. m~ h~~ iltc. ~:nau·~ 

~f:<lV~~~q·tQ,~:.ta.~fa.dimref'fire .o~r. 
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j 
j 

From 

Shri . 
Son ot · ... 
Housei no •. __ _ 
Vitta.!;!~/Town ___ _ 
District--~~..,.,..,.., 

To 

No. 

Dated , the,,. __ ._.._ 

18 

Annexure 'D' 

Subject:- Application forgnant qfpermissitm for tegulatizatroru setting up of new marriage 
palace: 

Sir, 

1/We hereby apply for the above S<::~id perm~slonto carry out development of the under 

mention land. 

l/we undertake to pay to the competent Authorify such charges as CLU, External development 

charg.es, LF,.SIF, urban c!eveiQpmentf.un!:fe~c.levi.edby the government from trme to time. 

If Is requested that the.permls:::;Jon appllec! for may be granted accordingly. II we shaH 

abi<:le by all rules and regulations an(! conditions fott.he purpose ofcanying oiJtdevelopment 

Your's faffhfuUy 

Signature .. of the applicant(s) 

Address 
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Annexure 'E' 
· . Format of Re.gufarizatron Certificate for unauthorized Marriage Palace 

From 

To 

No. 
Dated: 

Name of Authority 

Subject Regularization of unauthorized marriage palace situated at ...................... . 

Ref:-

under the provisions of policy for Regularization of Unauthorized Marriage 
Palaces in the State of Punjab. 

Your application dated ...................... .. 

Your application under reference for the regularization of your unauthorized· 
marriage palace namely ................. sitt.~ated at Road ...................... In Khataunl/ Khasra 
No......... area ........ "...... Village ............................. (H.B. No .....•. ), Tehsi! 
................. , District. ............ has been considered atthe level of District Level Committee 
constituted under the provisions of policy il~sued by the department of Housing and Urban 
Development Punjab vide No. • .................................... ,...... ......... ... for Regularization of 
extsting Marriage Palaces and for setting up of New Marriage Palaces in the State of 
Punjab" Your marriage palace is hereby regularized on the following terms. and conditions:-

1. This regularization is for running a marriage palace under the name and style as 
mentioned under ::;ubjeet for the purpose mentioned therein and not f~r any other 
purpose whatsoever. 

2. The owner of the marriage palace shall be bound to pay the instalments of CLU/ 
EDC;J license Fee etc. in time according to the ·schedule of payment. In case of 
default the regularization will be {}ancelled. 

3. ~urther additions/ alterations if any, in the site or in the building plans of the 
ri,1arriage palace shall he made after obtaining prior approval of the Competent 
Authority. 

4. The alternative parking if required, shall be provided as per th'e provisions of the 
p'Oticy No. , ............................................................... as amended from tlme to time 
andshelfl be maintained properly. 

5.. ~ny other condition (s) (to be specified) 
Apart from the above said col'!ditions, the owner of the r:narriage palacre shari also 

compty with the terms and conditiomi of NOCsl Clearances received froni tM following 
departments in this regard:-

1. Revenue Department------
2. Senior Town Planner----~ 
3. Punjab StatePowefCorporation Umtted------· 
4. Public Works Department (B&R)---------
5, Punjab Pollution Control Board------
6. Forest Departmenh----------
7. Fire Department--...------~ ...... 
8.. Any other department required ln a specific case (pl. specify). 
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•.<t ' In·~~' tll~ ·OW~ Of. tte .• flag& p~~ lltijt; ·~. f~tfill any ·.Qf ttl$ terl'mi Etrtfi! 
GOOtllbs -·~mt NO&~tllear~ ~a •by .. the ~mfitd :<tep~nmlltl thi$ regard.. the 

• m~ri:iiiJ~ ··pa1a• -~·· r~SWI}:~~ wilf be· ~~~~ ~rn;t ~~~m •n pf;l lnii~ at rier 
p~klns onhe1 poti.~ taw·~plnsuhe ~. · ~ . 

a~on-:· 
1. : ~ <>f bepu~Com~il!ln~ ................. , ... . 
~~-. ~rd~rT~ P'-t~r •w•.··•'"""'·''"'.., a.. SUF:rltitem:ttng•Eqtn~;. PSPOL. ··~ ....... . 
4.. flti! !:~"~a·E~JOee)fi :pwQ:o;(Q&'R~ 
5 .. ~ntat tfn!:jineer, ?P~lit ...... : .... ~··· 
6,: 'Pis~ F:~~t ~~"•·•·'~····'· 
1'.: Fttm depa~ent~ .. ~ ....... + ........ . 

$. • Atly~r dep.~rfroeijt~i~ ln ·~ &p~om~ ~· 
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Annexure 'F' 

Ch~rg~s of CL.U, EDC, PF & SIF for Regularization of Existing Marriage Palaces in 
the S~te of Punjab 

(Rs. in Lacs/gross acre) 

Sr. Clos.lficotiOri ol zo,. I Ell<) Cl>ange of L•nd Permission SIF · 
~~ 

Total 
No. Use Charges Fee 

~Sf::f/ Other NH/SHI J Other 
Scheduled Road Scheduled Road 

R()ad Road 
1 Master Plan areas Clf SAS 11.25. 35,00 25.00 1.50 2.25 50.00 40.00 

Nagar~ Zirakp~r &. New 
Chandigarh 

2 ludhiana within and C>utSide 10.25 36.00 2.6.00 1.00 2.25 50.00 40.00 
M.C.Ihnlts upto 15 K.Ms 

3 JatanCftiar, within and 9.00 26.00 16.00 1.2.0 1.80. 40.00-- 28.00 
oiJtslde M.C. limits upto 10 
KMs 

4 Ainritsar, Patla!a within and 3.15 15J:l0 
---

10.00 0.50 0.75 20.00 15.00 
oll.tslde MC limits upto 7 

1 KMs I a.athinda within and outside 
MC limits upto 5 KMs · 

5 A), Ra}pura, Simand, Mandi 3.00 I'WO 4.00 0.40 0.60 1.2.():0 8.00 
~obindgarh, Khanna, and 
Phagvr.:.~ra within and 
o'uts.ide MC limits upto 7 
KMs 

B). Moga, Batala,Pathankot, 
Barnala, Maletkotla, Morinqa 
and Hoshiparpur within and 

I outside MC limits up to 5 
~Ms 

I 
C) Master plan areas of 
Kharar, Oera Bassi ,Banur 
and remaining areas of 
GMAOA regional plan, other l 

than mast$r plan areas 
! I 

mentioned atsr. no.1 J - I 
6 Sangrur, Sun am, Nabha, 2.25 7.00 3.00 ():30 OA5 10.00 s.oo I 

Faridkot, Kotkapura, 
Ferozepur, Malqut, Abohar, 
Mukatsar, Kapurthala, 
Nawan Shahar, Ropar; Tam 

I 
Taran, Gurdaspur, Samana, 
Jagraon, Man sa, Lalru ~mel 
ktm:ili within M.C. limits and 
Outside M.C; lmits upto 8 

I KMs 

-·-~·· 

7 All other tPWns and areas 1.50 4.00 2~00 0.20 0.30 4;0\) I 6.00 
notcovered in any oHhe I 
above pot!')ntial zones. 

~--~ J 

Note::-
ln case the site falls within the overlapped area of two zones then the charges of highest 

potential zone will be c;~ppticable. 

364



211
365



212
366



213
367



214
368



215
369



216
370



217
371



218
372



219
• 373



220
374



221
375



222
376



223
Neutral Citation No:= 

119 
COCP-1502-2023 

GRAM PANCHAYAT BAR1 KARORAN VS VIKAS GARG, lAS 
AND ORS. 

**** 
Present:- Mr. Ashish Aggarwal, Sr. Advocate 

with Ms. Aashna Aggarwal, Advocate 
for the petitioner. 

**** 

The petitioner alleges non-compliance of the order dated 

28.05.2014 passed in CWP No.22756 of 2013 and further for non-

compliance of the orders dated 28.04.2016, 04.05.2016 and 06.05.2016 

passed in CACP No.l3 of 2016. 

Learned senior counsel for the petitioner has argued that 

the Gram Panchayat, Village Bari Karoran, District Mohali, filed the 

aforesaid C\\'P No.22756 of 2013, for the larger interest of the 

inhabitants living in the revenue estate of the said village as they were 

facing great difficulty due to lack of civic amenities affecting their 

rights and the petitioner also prayed for quashing the two notit1cations 

No.39/578/2005-Ft-HI/6087 and 39/578/2005-Ft-III-6085, both dated 

13.08.2010 (Annexures P-2 and P-3, respectively) to the extent that they 

impose unnecessary restrictions with regard to the use of the land so de-

notified under the Punjab Land Preservation Act, 1900. 

Learned senior counsel for the petitioner has submitted that 

vide aforesaid notification dated 13.08.2010, the land measuring 265.59 

hectares cultivated and habitated area of Village Nada were closed 

under Sections 4 and 5 of the Punjab Land Preservation Act, 1900, 

comprised in Khasra numbers as detailed in Annexure-1 of the land. 

Learned counsel for the petitioner has referred to the notification dated 

For Subsequent orders see CM·l2522·CU·2023 Decided by HON'B!..E MR. JUSTICE ARIIIND SiNGH 
SANG WAN 
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13"08"2010 (Annexure P-2). The operative part of the same, reads as 

under:-

"5. (a) Whereas in compliance of the orders of the 
Hon'ble Supreme Court of India dated 9.9.2005, 1¥1inistry 
of Environment and Forests, Government of India vide 
FNo.B-19/2006-FC dated J6'h March 2006 conveyed in­
principle approval to de-list 65,670.26 ha. Cultivated and 
habitation areas closed under Punjab Land Preservation 
Act, 1900 from the list qf forest areas for bonafide 
agricultural use and other livelihood needs subject to the 
following conditions: 

i) The State Government shall ensure that no 
commercial activity is permitted on such de-'listed land. 

ii) The de-listed land shall be usedonl)l for bona 
fide use for agriculture and for 5;ustaining the livelihood of 
the people/owner Q[the land 

iii) A detailed list of such lands showing the land 
use and status of such land before 25.10.1980 and after 
that, upto 12.12.1996, shall be furnished to this Ministry 
before final approval. " 

(b) A1inistry qf Environment and Forests, 
Government of India vide F.No.B-19/2006-FC dated J(Jh 

August, 2006 conveyed approval for de listing of 707.70 ha 
(265.59 ha. in Nada Village and 442.11 ha. in Kar01·an 
village) cultivated and habitation area closed under PLPA, 
1900 from the list of forest areas subject to the following 
conditions: 

i) The State Government shall ensure that no 
commercial activity is permitted on such de-listed land. 

ii) The de-listed land shall be used onl)l for bona 
fide use for agriculture and for sustaining the livelihood of 
the people/owner of the land. 

iii) No ji1rther part compliance will be entertained 
in respect of remaining area/villages/districts. 

6. Therefore, keeping in view the above, the 
Governor of Punjab is pleased to delist/denotify the land 
measuring 265.59 ha. cultivated and habitation area of 
Village Nada closed under PLPA, 1900 comprised in the 
Khasra numbers as detailed in Annexure-] and also from 
the list of forest areas as contained in Annexure-G enclosed 
with the affidavit dated 21.2.1997 of the State Government 
in Hon 'ble Supreme Court of India in ltht Petition (Civil) 
No.202 of 1995. Consequently, the restrictions, regulations 

For Subsequent orders see CM·12512~Cii·2023 Decided by HDN'BI..E MR. JUSTICE ARliiNI:i SINGH 
SANG WAN 
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and prohibitions imposed under Section 4 & 5 of PLPA, 
1900 shall cease to be applicable in the delisted areas. 

7. The above deletion is subject to final judgments in 
Civil Appeal no.4682-4683 of 2005 of B.S. Sandhu vs. 
Government of India and others, Civil Appeal No.4798 of 
2005 of Bhartiya Kisan Union TH Vzce President vs State 
of Punjab and others, Civil Appeal No.4799-4800 of 2005 
of Suresh Sharms and others vs B.S. Sandhu and others, 
Special Leave Petition (Criminal) No. 7647 of 2009 with 
Criminal Misc. No./7535 of2009 of Harsh Kumar Sharma 
vs Central Bureau of Investigation & others pending before 
Hon 'ble Supreme Court of India. 
8. This de-listed area will be administered in accordance 
with the decisions taken in the meeting held under 
Chairmanship of Worthy Chief Secretary, Punjab, on 
26.4.2010 as contained in the proceedings issued vide 
Punjab Government Memo No.391578/2005-Forest-3/2945 
dated 4.5.2010 (copy enclosed in the Annexure-11)." 

Learned senior counsel for the petitioner has submitted that 

thereafter when CWP No.22756 of 2013 was filed, this Court vide order 

dated 14.08.2014, disposed ofthe writ petition. The operative part of the 

said order, reads as under:-

"In a nutshell, the ratio of the judgment of the 

Hon 'ble Supreme Court is that whether a land is a forest 

land or not would depend on the land records and merely 

because the land is notified under Section 3 of the PLPA 

would not ipso facto make it forest land. The second limb is 

that the land has to be recorded as forest land as on 

25.10.1980 irrespective of its classification or ownership. 

If we may say, the complete ground reality has 

changed in vie111 thereof and learned Additional Advocate 

General cannot dispute the proposition that an exercise 

would have to be carried out by the State Government now 

to identify such land as is forest land as per the revenue 

record which he claims would take some time. He, however, 

states that insofar as the main notifications are concerned, 

which are predicated on the notijication(s) under the PLPA, 

For Subsequent orders see CM·l2522·Cil·2023 Decided by HON'BLE MR. JUSTICE ARVIND SINGH 
SANG WAN 
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there "Would have to be segregation of land between forest 

land and nonforest land" 

The aforesaid course of action is something which 

cannot be disputed even by learned senior counsel for the 

petitioner 'rVho submits that the impugned notifications 

would only apply to of the land which would be forest 

land. It is his case that the land in question, involved in the 

present proceedings, is not forest land, an aspect which 

would have to be verified by the State Government. 

l1k, thus, dispose of the writ petition in the following 

agreed terms: 

(i) It is for the State Government to proceed to 

identify the forest land in terms of the parameters laid 

down by the Hon 'ble Supreme Court Civil Appeal 

Nos.4682- 4683 of 2005 titled as B.S. Sandhu vs. 

Government of India and others, decided on 21.5.2014 

based on the revenue record and the test laid therein,· 

(ii) The notifications would in substance apply only 

in case the land in question is forest land in the revenue 

record; 

(iii) Insofar as land of the petitioner is concerned, 

the aforesaid exercise be carried out to take a call on 

whether what is alleged by the petitione1; i.e., it is not forest 

land is correct or not and a reasoned decision be 

communicated to the petitioner on or before 03.07.2014, as 

prayed by learned Additional Advocate General; 

(iv) If the land in question is not forest land, then 

appropriate development works as per the Final Master 

Plan and Notified Area Committee of Naya Gaon should be 

undertaken as the claim is that the ground reality is really 

pathetic on account of all development works having 

stopped; and 

(v) The directions already contained in the order 

dated 4.3.2014 for action qua construction unauthorisedly 

carried out on a proposed road and clearance of garbage 

For Subsequent orders see CM-l1522-Cil-:UX23 Decided by HON'BLE MR. JUSTICE AR\IIND SINGH 
SANG WAN 
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would be implemented on or before 03.07.2014 tvith visible 

photographs. 

The petition accordingly stands disposed of 

List for compliance on11.07.2014." 

Learned senior counsel for the petitioner has further argued 

that when no action was taken, the contempt petition was filed in which 

certain directions were issued and against three CACP No.l3, 14, 15 of 

2016, were filed, in which on 28.04.2016, the following order was 

passed:-

"Leamed Senior counsel Sh. Puneet Bali, appearing 
for the caveator in CACP-13-2016 in COCP-831-2015 
submits referring to certain affidavits filed by the officers 
concerned that they have demarcated 1092 acres of non­
forest land which are found to be cultivable and habitable. 
They have in fact undertaken to develop the above extent of 
land. It is his submission that without prejudice to their 
stand taken in the contempt as well as in the appeal, if the 
above extent of land is developed in terms of the master 
plan and other Rules regulating the development within the 
reasonable time line fixed by this Court, he is prepared to 
even withdraw the main contempt petition in COCP-831-
2015. That apart he will not have any objection for reading 
down the main observations made by the Hon'ble Single 
Bench in connection ·with the conduct of the officers 
concerned and the proposed contempt contemplated by the 
Single Bench in the order dated 01.04.2016. Learned 
Senior counsel Mr.A.K Chopra, appearing for the 
caveators in CACP-15-2016 in COL"'P-1808-2015 submits 
that if it is verified and reported that a draft notification 
has already been issued including the entire lands in 
village Karoran and Nada and the same is acted upon the 
caveators in the above proceedings are prepared to 
withdraw the main contempt petition in COCP-1808-2015 
itself. 

Learned Additional Advocate General Mr. Vinod 
Bhardwaj seeks some time to get instructions from the State 
as regards the above concessions made by the counsel 
appearingfor the respective caveators. 

Mr. Tejender Pal Singh, il1r. Vikas Partap, lAS and 
M1: KB.S.Sidhu shall be present on 29.04.2016 at 10:00 
AM to assist the Court. 

For Subsu:u:;uent orders see CM·12511·Cil·2D23 Decided by HON'BI..E MR. JUSTICE ARIIINI.'J SINGH 
SANG WAN 
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A1r. Vishavjeet Khanna, lAS who has been directed to 
be present in the Court to face the contempt by the Single 
Bench is exempted from appearing till the disposal of this 
appeal. 

Post the matter on 29.04.2016. 
Copy of the order be given to A. G. Pw?jab under 

signature of the Special Secretary. 
A photocopy of this order be placed in the jile of 

connected cases. 

In CACP No.13 of 2016, again on 04.05.2016, the 

foHowing order was passed:-

"Heard the submissions made by Sh. Aslwk 
Aggarwal, Advocate General, Punjab for the appellants 
and Sh. Puneet Bali, Senior Counselfor the respondents. 

Sh. KS. Sidhu, lAS, ACS (Revenue), Sh. Vishwajeet 
Khanna, lAS, R C. (Forest), Government of Punjab, Sh. 
Vikas Pratap, lAS, Secretary to Government of Punjab, 
Department of Local Government, Sh. D.S. }vfangat, lAS, 
D.C., SAS Nagar and Sh. Paramjeet Singh, IPS were 
present in the Court. During the course of hearing, Sh. 
Vishwajeet Khanna, LA.S, RC. (Forest), Government of 
Punjab, Sh. Vikas Pratap, !AS, Secreta1y to Government of 
Punjab, Department of Local Government and Sh. D.S. 
lvfangat, lAS, Deputy Commissioner, SAS Nagar swore to 
their individual affidavits and the same have been placed 
on record. 

It is found that out of 1092 acres of land identified 
and demarcated as non-forest area by the State of Punjab, 
approximately 588 acres of land which squarely fall 
within the Revenue Estate of village Karoranform part of 
Nagar Panchayat, Nayagaon. The remaining 504 acres of 
land are found to be non-forest area. 

Learned Advocate General, Punjab appearing for the 
appellants submitted that as there was no j\faster Plan to 
develop the above 504 acres of land which also do not fall 
under the forest area, the individuals concerned may 
develop their respective lands subject to the laws which are 
applicable for such development. In this context, it is 
noticed that the Bench, while disposing of the main writ 
petition, observed that the notifications issued by the State 
would in substance apply only in case the land in question 

For Subsequent orders see CM·l2522·Cil·2023 Decided by HON'iUE MR. JUSTICE ARVIND SINGH 
SANG WAN 
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has been classified as forest land in the Government 
records. 

In the light of the above observations, we are of the 
considered view that the restrictions imposed will not apply 
to 1092 acres of land identified as nonj"orest area. ·which, 
in fact, fonns pm1 of the notification issued on 30.08.2010 
by the Department of Forest and Tt'ild Life Preservation, 
State of Punjab. 

I* noticed that a direction has been issued in the 
order passed by the Bench on 28.05.2014 that the State 
shall, in terms of the order dated 04.03.2014, remove 
unauthorized construction put up on the proposed road and 
clear the garbage on or before 03.07.2014. 

Of course, the learned Advocate General for the 
State of Punjab submitted that affidavits of the officers 
concerned have already beenfiled bringing to the notice of 
the Court that the above direction has been complied with. 
But Sh. Puneet Bali, Senior Counsel for the respondents 
brought to our notice that unauthorized construction on the 
proposed road are still in existence as the same have not 
been cleared. That apart, it is his submission that road 
running over there has not been properly metalled. 

In the light ofthe ajfi.davitsfiled by Sh. Vzshwajeet 
Khanna, lAS, F.C. (Forest), Government of Punjab, Sh. 
Vzkas Pratap, lAS, Secretary to Government of Punjab, 
Department of Local Government and Sh. D.S. Manga~ 
lAS, Deputy Commissioner, SAS Nagar and the consent 
expressed by the appellants for scrupulously adhering to 
the directions issued by the Court on 28.05.2014, learned 
Senior Counsel for the respondents submitted that the 
main contempt petition COCP No.831 of 2015 be listed 
before this Court itself for final disposal in the light ofthe 
agreed terms. 

Sh. Vzkas Pratap, lAS, Secretary to Government of 
Punjab, Department of Local Government shall file an 
affidavit setting out reasonable timeframefor compliance 
ofthe directions issued by the Bench on 28.05.2014. We 
have proposed to disposed of the main COCP without 
pndudice to the rights of the parties and the appeal filed 
their against The appearance of other officers who were 
present in the Court except Sh. Vzkas Pratap, lAS, 
Secretary to Government of Punjab, Department of Local 
Government is dispensed with. 

In the light of above, the registry is directed to list 
the main COCP No.831 of 2015 with this appeal for final 
disposal in the light of the agreed terms of the parties after 

For Subsequent orders see CM·l2522·Cfl·2023 Decided by HON'BLE MR. jUSTICE ARVIND SINGH 
SANG WAN 
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obtaining necessmy permission from the Hon'ble the Acting 
Chief Justice on 06.05.2016." 

It is submitted that subsequently in terms of the 

undertaking given by the respondents, the petitions were disposed of on 

06.05.2016 vvith liberty to the. representations. 

Learned senior counsel for the petitioner has referred to the 

affidavit filed by the Deputy Commissioner, S.A.S. Nagar, Mohali, 

Financial Commissioner and the Secretary to Government of Punjab, 

Department of Local Government, wherein all the three respondents 

have categorically stated as under:-

"1. That 1092 acres of land situated in Village 
Karoran, which was delisted vide Notification 
No.39/578/2005-Ft-IJJ/6087 and 39/57812005-Ft-IIJ/6085 
dated 13.08.2010 has been identified and demarcated. The 
demarcation report has already been submitted before this 
Hon'ble Court by way of affidavit dated 30.09.2015 ofShri 
Tejinderpal Singh Sidhu, lAS, then Deputy Commissione1; 
Sahibzada Ajit Singh Nagar. " 

It is submitted that despite a lapse of long period, the 

respondents have not issued any fresh notification or corrigendum \Vith 

regard to 1092 acres ofland, which is declared to non-forest land. 

Notice of motion. 

Mr. Ayush Sarna, AAG, Punjab, who is present in the 

Court, accepts notice on behalf ofthe respondents/State. 

Notice be issued to the remaining respondents for 

24.05.2023. 

The respondents are directed to file a specific affidavit 

regarding the non-compliance and willful disobedience of the order 

passed by the Writ Court as well as the undertaking given before the 

For Subsequent orders see CM·12512·CH·2023 Decided by HDN'BLE MR. JUSTICE JUWIND SINGH 
SANG WAN 
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contempt bench, failing which they will remain present before this 

Court on the next date of hearing. 

Process dasti, as well. 

Liberty is also granted to the petitioner to serve the 

respondents through e-mail. 

18.05.2023 
yakub 

::: DownHi~ded 

(ARVIND SINGH SANGWAN) 
JUDGE 
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contempt bench, failing \Vhich they will remain present before this 

Court on the next date of hearing. 

Process dasti, as wetL 

Liberty is also granted to the petitioner to serve the 

respondents through e-maiL 

18.05.2023 
yakub 

(ARVIND SINGH SANGWAN) 
JUDGE 
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116 COCP-1502-2023 (O&M) 

Present: 

GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG, 
IASANDORS. 

Mr. Ashish Aggarwal, Sr. Advocate with 
Ms. Aashna Aggarwal, Advocate 
for the petitioner. 

Mr. Ayush Sarna, AAG, Punjab. 

******* 

On 18.05.2023, following order was passed: -

((The petitioner alleges non-compliance of the order dated 

28.05.2014 passed in CWP No.22756 of2013 andfiJrther for non­

compliance of the orders dated 28.04.2016, 04.05.2016 and 

06.05.2016 passed in CACP No.l3 of2016. 

Lt:?arned senior counsel for the petitioner has argued that 

the Gram Panchayat, Village Bari Karoran, District Mohali, filed 

the aforesaid CWP No.22756 of2013,for the larger interest of the 

inhabitants living in the revenue estate of the said village as they 

were facing great difficulty due to lack of civic amenities affecting 

their rights and the petitioner also prayed for quashing the two 

notifications No.39/578/2005-Ft-IIJ/6087 and 39157812005-Ft-I//-

6085, both dated 13.08.2010 (Annexures P-2 and P-3, 

respectively) to the extent that they impose unnecessary 

restrictions with regard to the use of the land so denotified under 

the Punjab Land Preservation Act, 1900. 

Learned senior counsel for the petitioner has submitted that 

vide aforesaid notification dated 13.08.2010, the land measuring 

265.59 hectares cultivated and habitated area of Village Nada 

were closed under Sections 4 and 5 of the Punjab Land 

Preservation Act, 1900, comprised in Khasra numbers as detailed 

in Annexure-] of the land. Learned counsel for the petitioner has 

referred to the notification dated 13.08.2010 (Annexure P-2). The 

1 of 14 

::: Downloaded on- 01-06-2023 15:37:45 ::: 

387



234
Neutral Citation No:= 

COCP-1502-2023 (O&M) -2-

operative part of the same, reads as under:-

"5. (a) Whereas in compliance of the orders of the Hon 'ble 

Supreme Court of India dated 9.9.2005, Ministry of Environment 

and Forests, Government of India vide F.No.8-19/2006-FC dated 

16th March 2006 conveyed in-principle approval to de-list 

65,670.26 ha. Cultivated and habitation areas closed under 

Punjab Land Preservation Act, 1900 from the list of forest areas 

for bonafide agricultural use and other livelihood needs subject to 

the following conditions: 

i) The State Government shall ensure that no commercial activity 

is permitted on such de-listed land. 

ii) The de-listed land shall be used only for bona fide use for 

agriculture and for sustaining the livelihood of the people/owner 

of the land. 

iii) A detailed list of such lands showing the land use and status of 

such land before 25.10.1980 and after that, upto 12.12.1996, shall 

be furnished to this Ministry before final approval. " 

(b) Ministry of Environment and Forests, Government of India 

vide F.No.8-19/2006-FC dated J(Jw August, 2006 conveyed 

approval for de listing of 707.70 ha (265.59 ha. in Nada Village 

and 442.11 ha. in Karoran village) cultivated and habitation area 

closed under PLPA, 1900 from the list of forest areas subject to 

the following conditions: 

i) The State Government shall ensure that no commercial activity 

is permitted on such de-listed land. 

ii) The de-listed land shall be used only for bona fide use for 

agriculture and for sustaining the livelihood of the people/owner 

of the land. 

iii) No further part compliance will be entertained in respect of 
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COCP-1502-2023 (O&M) -3-

remaining area/villages/districts. 

6. Therefore, keeping in view the above, the Governor of Punjab is 

pleased to delistldenotify the land measuring 265.59 ha. cultivated 

and habitation area of Village Nada closed under PLPA, 1900 

comprised in the Khasra numbers as detailed in Annexure-] and 

also from the list of forest areas as contained in Annexure-G 

enclosed with the affidavit dated 21.2.1997 of the State 

Government in Hon 'ble Supreme Court of India in Writ Petition 

(Civil) No.202 of 1995. Consequently, the restrictions, regulations 

and prohibitions imposed under Section 4 & 5 of PLPA, 1900 

cease to be applicable the delisted areas. 

7. The above deletion is subject to final judgments in Civil Appeal 

no.4682-4683 of2005 of B.S. Sandhu vs. Government of India and 

others, Civil Appeal No. 4798 of 2005 of Bhartiya Kisan Union TH 

Vice President vs State of Punjab and others, Civil Appeal 

No.4799-4800 of 2005 of Suresh Sharms and others vs B.S. 

Sandhu and others, Special Leave Petition (Criminal) No.7647 of 

2009 with Criminal Misc. No.17535 of 2009 of Harsh Kumar 

Sharma vs Central Bureau of Investigation & others pending 

before Hon 'ble Supreme Court of India. 

8. This de-listed area will be administered in accordance with the 

decisions taken in the meeting held under Chairmanship of 

Worthy Chief Secretary, Punjab, on 26.4.2010 as contained in the 

proceedings issued vide Punjab Government Memo 

No.39!57812005-Forest-3/2945 dated 4.5.2010 (copy enclosed in 

the Annexure-!!). " 

Learned senior counsel for the petitioner has submitted that 

thereafter when CWP No.22756 of2013 was filed, this Court vide 

order dated 14.08.2014, disposed of the writ petition. The 

3 of 14 
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COCP-1502-2023 (O&M) -4-

operative part of the said order, reads as under:-

"In a nuts he it the ratio of the judgment of the Hon 'ble Supreme 

Court is that whether a land is a forest land or not would depend 

on the land records and merely because the land is notified under 

Section 3 of the PLPA would not ipso facto make it forest land. 

The second limb is that the land has to be recorded as forest land 

as on 25.10.1980 irrespective of its classification or ownership. 

lf we may say, the complete ground reality has changed in 

view thereof and learned Additional Advocate General cannot 

dispute the proposition that an exercise would have to be carried 

out by the State Government now to identify such land as is forest 

land as per the revenue record which he claims would take some 

time. He, however, states that insofar as the main notifications are 

concerned, which are predicated on the notification(s) under the 

PLPA there would have to be segregation of land between forest 

land and non forest land. 

The aforesaid course of action is something which cannot 

be disputed even by learned senior counsel for the petitioner who 

submits that the impugned notifications would only apply to such 

of the land which would be forest land. It is his case that the land 

in question, involved in the present proceedings, is not forest land, 

an aspect which would have to be verified by the State 

Government. 

We, thus, dispose of the writ petition in the following agreed 

terms: 

(l) It is for the State Government to proceed to identify the forest 

land in terms of the parameters laid down by the Hon 'ble 

Supreme Court in Civil Appeal Nos.4682- 4683 of 2005 titled as 

B.S. Sandhu vs. Government of India and others, decided on 

4 of 14 

::: Downloaded on- 01-06-2023 15:37:45 ::: 

390



237
____________________ _;:_;Neutral Citation No:= 

COCP-1502-2023 (O&M) -5-

21.5.2014 based on the revenue record and the test laid therein; 

(ii) The notifications would in substance apply only in case the 

land in question is forest land in the revenue record; 

(iii) Insofar as land of the petitioner is concerned, the aforesaid 

exercise be carried out to take a call on whether what is alleged 

by the petitioner; i.e., it is not forest land is correct or not and a 

reasoned decision be communicated to the petitioner on or before 

03.07.2014, as prayed by learned Additional Advocate General; 

(iv) If the land in question is not forest land, then appropriate 

development works as per the Final Master Plan and Notified 

Area Committee of Naya Gaon should be undertaken as the claim 

is that the ground reality is really pathetic on account of all 

development works having stopped; and 

(v) The directions already contained in the order dated 4.3.2014 

for action qua construction unauthorisedly carried out on a 

proposed road and clearance of garbage would be implemented 

on or before 03.07.2014 with visible photographs. 

The petition accordingly stands disposed of 

Listfor compliance on 11.07.2014." 

Learned senior counsel for the petitioner has further 

argued that when no action was taken, the contempt petition was 

filed in which certain directions were issued and against three 

CACP No.l3, 14, 15 of2016, werefiled, in which on 28.04.2016, 

the following order was passed:-

"Learned Senior counsel Sh. Puneet Bali, appearing for the 

caveator in CACP-13-2016 in COCP-831-2015 submits referring 

to certain affidavits filed by the officers concerned that they have 

demarcated 1092 acres of nonforest land which are found to be 

cultivable and habitable. They have infact undertaken to develop 
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the above extent of land. It is his submission that without 

prejudice to their stand taken in the contempt as well as in the 

appeal, if the above extent of land is developed in terms of the 

master plan and other Rules regulating the development within 

the reasonable time line fvced by this Court, he is prepared to even 

withdraw the main contempt petition in COCP-831-2015. That 

apart he will not have any objection for reading down the main 

observations made by the Hon'ble Single Bench in connection 

with the conduct of the officers concerned and the proposed 

contempt contemplated by the Single Bench in the order dated 

01.04.2016. Learned Senior counsel Mr.A.K.Chopra, appearing 

for the caveators in CACP-15-2016 in COCP-1808-2015 submits 

that if it is verified and reported that a draft notification has 

already been issued including the entire lands in village Karoran 

and Nada and the same is acted upon the caveators in the above 

proceedings are prepared to withdraw the main contempt petition 

in COCP-1808-2015 itself 

Learned Additional Advocate General Mr. Vinod Bhardwaj 

seeks some time to get instructions from the State as regards the 

above concessions made by the counsel appearing for the 

respective caveators. 

Mr. Tejender Pal Singh, Mr. Vikas Partap, /AS and Mr. 

KB.S.Sidhu shall be present on 29.04.2016 at 10:00 AM to assist 

the Court. 

Mr. Vishavjeet Khanna, /AS who has been directed to be 

present in the Court to face the contempt by the Single Bench is 

exempted from appearing till the disposal of this appeal. 

Post the matter on 29.04.2016. 

Copy of the order be given to A. G. Punjab under signature 
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of the Special Secretary. 

A photocopy of this order be placed in the file of connected 

cases." 

In CACP No.l3 of2016, again on 04.05.2016, the following 

order was passed:-

"Heard the submissions made by Sh. Ashok Aggarwal, Advocate 

General, Punjab for the appellants and Sh. Puneet Bali, Senior 

Counsel for the respondents. 

Sh. KS. Sidhu, lAS, ACS (Revenue), Sh. Vishwajeet 

Khanna, lAS, F. C. (Forest), Government of Punjab, Sh. Vikas 

Pratap, lAS, Secretary to Government of Punjab, Department of 

Local Government, Sh. D.S. Mangat, lAS~ D.C., SAS Nagar and 

Sh. Paramjeet Singh, IPS were present in the Court. During the 

course of hearing, Sh. Vishwajeet Khanna, lAS, F.C. (Forest), 

Government of Punjab, Sh. Vikas Pratap, lAS, Secretary to 

Government of Punjab, Department of Local Government and Sh. 

D.S. Mangat, lAS, Deputy Commissioner, SAS Nagar swore to 

their individual affidavits and the same have been placed on 

record. 

It is found that out of 1092 acres of land identified and 

demarcated as non-forest area by the State of Punjab, 

approximately 588 acres of land which squarely fall within the 

Revenue Estate of vi.Uage Karoran form part of Nagar 

Panchayat, Nayagaon. The remaining 504 acres of land are 

found to be non-forest area. 

Learned Advocate General, Punjab appearing for the 

appellants submitted that as there was no Master Plan to develop 

the above 504 acres of land which also do not fall under the forest 

area, the individuals concerned may develop their respective 
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lands subject to the laws which are applicable for such 

development. In this context, it is noticed that the Bench, while 

disposing of the main writ petition, observed that the notifications 

issued by the State would in substance apply only in case the land 

in question has been classified as forest land in the Government 

records. 

In the light of the above observations, we are of the 

considered view that the restrictions imposed will not apply to 

1092 acres of land identified as non-forest area, which, in fact, 

forms part of the notification issued on 30.08.2010 by the 

Department of Forest and Wild Life Preservation, State of Punjab. 

1# noticed that a direction has been issued in the order 

passed by the Bench on 28.05.2014 that the State shall, in terms of 

the order dated 04.03.2014, remove unauthorized construction put 

up on the proposed road and clear the garbage on or before 

03.07.2014. 

Of course, the learned Advocate General for the State of 

Punjab submitted that affidavits of the officers concerned have 

already been filed bringing to the notice of the Court that the 

above direction has been complied with. 

But Sh. Puneet Bali, Senior Counsel for the respondents 

brought to our notice that unauthorized construction on the 

proposed road are still in existence as the same have not been 

cleared. That apart, it is his submission that road running over 

there has not been properly metalled. 

In the light of the qffidavits filed by Sh. Vishwqjeet 

Khanna, lAS, F.C (Forest), Government of Punjab, Sh. likas 

Pratop, lAS, Secretary to Government of Punjab, Departnumt of 

Local Government and Sh. D.S. Mangat, lAS, Deputy 
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Commissioner, SAS Nagar and the consent expressed by the 

appeUants for scrupulously adhering to the directions issued by 

the Court on 28.05.2014, learned Senior Counsel for the 

respondents submitted that the main contempt petition COCP 

No.831 of2015 be listed btifore this Court itself for final disposal 

in the light of the agreed terms. 

Sh. Vzkas Pratap, lAS, Secretary to Government of 

Punjab, Department of Local Government shaU.file an qJJidavit 

setting out reasonable time frame for compliance of the 

directions issued by the Bench on 28.05.2014. We have proposed 

to disposed of the main COCP without prqudice to the rights of 

the parties and the appeal filed their against. The appearance of 

other officers who were present in the Court except Sh. Vikas 

Pratap, lAS, Secretary to Government of Punjab, Departirumt of 

Local Government is dispensed with. 

In the light of above, the registry is directed to list the main 

COCP No.831 of 2015 with this appeal for final disposal in the 

light of the agreed terms of the parties after obtaining necessary 

permission from the Hon'ble the Acting Chief Justice on 

06.05.2016., 

It is submitted that subsequently in terms of the undertaking 

given by the respondents, the petitions were disposed of on 

06.05.2016 with liberty to submit the representations. 

Learned senior counsel for the petitioner has referred to the 

affidavit filed by the Deputy Commissioner; S.A.S. Nagar; Mohali, 

Financial Commissioner and the Secretary to Government of 

Punjab, Department of Local Government, wherein all the three 

respondents have categorically stated as under:-

"1. That 1092 acres of land situated in Village Karoran, which 
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was delisted vide Notification No.391578/2005-Ft-IIII6087 and 

39/57812005-Ft-III/6085 dated 13.08.2010 has been identified and 

demarcated. The demarcation report has already been submitted 

before this Hon'ble Court by way of affidavit dated 30.09.2015 of 

Shri Tejinderpal Singh Sidhu, lAS, then Deputy Commissioner, 

Sahibzada Ajit Singh Nagar. " 

It is submitted that despite a lapse of long period, the 

respondents have not issued any fresh notification or corrigendum 

with regard to 1092 acres of land, which is declared to non-forest 

land. 

Notice of motion. 

Mr. Ayush Sarna, AAG, Punjab, who is present in the Court, 

accepts notice on behalf of the respondents/State. 

Notice be issued to the remaining respondents for 

24.05.2023. 

The respondents are directed to file a specific affidavit 

regarding the non-compliance and willful disobedience of the 

order passed by the Writ Court as well as the undertaking given 

before the contempt bench, failing which they will remain present 

before this Court on the next date of hearing. 

Process dasti, as well. 

Liberty is also granted to the petitioner to serve the 

respondents through e-mail. " 

Again on 24.05.2023, following order was passed: -

"On request of learned senior counsel, respondent No. 6 is 

deleted from the array of parties of this petition. 

In compliance with the previous order, separate affidavits of 

the Principal Secretary to Govt. of Punjab, Local Government as 

well as Divisional Forest Officer, SAS Nagar are filed today in 
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Court. 

As per affidavit of the Divisional Forest Officer; SAS Nagar, 

a reference is made to the notification dated 02.02.2018 to submit 

that in the schedule, it is stated that the area, which is closed 

under Section 4 of the Punjab Land Preservation Act, 1900, is 

defined by giving the area as well as details/khasra numbers. 

In the affidavit, filed by the Principal Secretary to Govt. of 

Punjab, Local Government, it is stated that as per information 

supplied by the Executive Officer; Municipal Council, Naya Gaon 

(Annexure R/1-1), the Forest Department has provided the details 

bifurcating the forest and non-forest area and some development 

works are being carried out in the non-forest areas, however, both 

the affidavits are silent about the notification dated 02.02.2018 

giving details of khasra numbers, which are declared as non­

forest area under the said Act and are measuring about I 092 

acres, as per affidavit of the Divisional Forest Officer, SAS Nagar. 

Learned senior counsel for the petitioner further submits 

that since the residents of the village are facing continuous 

problems due to the fact that as and when any application is 

moved for undertaking development work or getting water 

connection or electricity connection etc., all the departments 

concerned refer to the notifications dated 13.08.2010 (Annexures 

P-2 and P-3) to submit that in both the notifications, the 

description of I 092 acres of land, which is excluded from forest 

area, is not given and that can be done only by issuing a 

corrigendum by the authorities concerned. 

Let a fresh compliance affidavit limited to the extent of 

issuance of a corrigendum regarding 1092 acres of non-forest 

area be filed by respondent No.1-Additional Chief Secretary-cum-
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Financial Commissioner, Forest Department, Punjab on or before 

next of hearing, failing which, he shall remain present 

person before this Court on the next date of hearing. 

Since a sufficient time has already passed and the petitioner 

has to file repeated litigation, let this case be again listed on 

01.06.2023. 

To be shown in the Urgent List. " 

Today, affidavit of Financial Commissioner, Department of Forest 

and Wildlife Preservation, Punjab along with corrigendum/draft notification 

has been filed. The draft corrigendum reads as under: -

"Whereas the area mentioned in the Schedule of the notification 

of Village Nada (JJB No.350) oand Karoran (HB No.352) were 

delistedlde-notified from the list of forest area as contained in 

Annexure-G enclosed with the affidavit dated 21.02.1997 of the 

State Government in Hon 'ble Supreme Court of India in Writ 

Petition (Civil) No.202 of 1995 vide Notification No.39/578/2005-

Ft-111/6085 dated 13.08.2010 and No.39/578/2005-Ft-111/6087 

dated 13.08.2010 respectively. 

2. Whereas in the Para 6 of the said notification mentioned 

that the restriction, regulation and prohibition imposed under 

Section 4 & 5 of Punjab Land Preservation Act 1900 shall cease 

to be applicable in the delisted area. 

3. Whereas the Hon 'ble High Court in COCP 1502 of 2023 

directed to issue a corrigendum regarding 1092 acres. 

4. Now, therefore in compliance to the above said 

directions and in continuation of the Notification 

No.39/112018/FT-11111157844 dated 02.02.2018 it is clarified 

that the restriction, regulation and prohibition imposed under 
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Section 4 & 5 of PLPA shall not be applicable in the delisted 

area comprised in the Khasra numbers as detailed in the 

Annexure-I of the Notification issued vide No.39/57812005-Ft-

11U6085 dated 13.08.2010 and No.39/57812005-Ft-11116087 

dated 13.08.2010. '' 

Learned senior counsel for the petitioner submits that again in para 

No.4 of the corrigendum, it is only stated that restriction, regulation and 

prohibition imposed under Sections 4 & 5 of PLPA shall not be applicable in 

the de listed area comprised in khasra numbers qua 1092 acres, however, 

nothing is stated that the Urban Local Department is also issuing similar 

corrigendum. 

draft notification will apply to the entire area of 1092' acres in terms of the 

~-tim~& given by this Court vide order dated 28.04.2016, 04.05.2016 and 

06,05.2016 passed in CACP-13, 14, 15 & 16-2016, which were passed in 

compliance. of the previous order dated 28.05.2014 passed in CWP-22756-

2013, as upbeldhytheHon'ble Supreme Court. 

hl view of the undertaking given on behalf of the State, it is clear 

that draft notifica&ion will apply not only witll :regard· to exemptioo regarding 

restriction, regulation and prohibition impQsed under Sections 4 & 5 ofPLPA, 

but will also:· apply to the .FtX"e&t DepartltteAt for grant of No Objeetiott 

Certificate. 

Smce the three conditions imposed in 2&10 notification, as 
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reproduced above, already stands quashed in terms of the previous order 

passed by the writ Court as well as undertaking given before the contempt 

appellate Court, all the respondents including Local Govt. Department will be 

bound by the corrigendum and any act done by the said department in defiance 

of the corrigendum/draft notification will be termed as a willful disobedience 

of· the orders of this Court, to be issued by both the departments in strict 

compliance of the order passed by this Court. 

In view of the above, all the respondent departments will not raise 

any objection regarding providing civil amenities to the land owners like 

sanctioning of site plans, releasing of water connections/electricity connections 

and development of basic amenities. 

01.06.2023 
vishnu 

List again on 07.07.2023. 
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Present: 

GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG, 
IASANDORS. 

Mr. Ashish Aggarwal, Sr. Advocate with 
Ms. Aashna Aggarwal, Advocate, 
Mr. Vishal Pundir, Advocate, 
Mr. Karan Singla, Advocate 
for the petitioner (in both cases). 

Mr. Ayush Sarna, AAG, Punjab. 

Mr. Anil Mehta, Sr. Standing Counsel and 
Mr. Himanshu Arora, Jr. Panel Counsel 
for U.T. Chandigarh (in COCP-1105-2023). 

Mr. Sandeep Khunger, Advocate and 
Mr. Saksham Khunger, Advocate 
for respondent No.3 (in COCP-1105-2023). 

******* 

Short reply by way of affidavit of Principal Secretary, Department 

of Local Govt., Punjab as well as status report by way of affidavit of Deputy 

Commissioner, U.T. Chandigarh, filed in the Court today, are taken on record. 

Copies supplied. 

Despite the orders dated 18.05.2023 and 24.05.2023, similar stand 

is taken that a notification is issued by the Department of Forest and Wildlife 

Preservation, Punjab that the restriction, regulation and prohibition imposed 

under Sections 4 & 5 of PLPA shall not be applicable. 

Learned senior counsel for the petitioner submits that no 

notification in this regard has been issued by the Department of Local Govt. 

despite issuance of specific directions. It is further submitted that three 

conditions as mentioned in the aforesaid two orders read as under: -
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"5. (a) Whereas in compliance of the orders of the Hon 'ble 

Supreme Court of India dated 9.9.2005, Ministry of Environment 

and Forests, Government of India vide F.No.8-19/2006-FC dated 

16th March 2006 conveyed in-principle approval to de-list 

65,670.26 ha. Cultivated and habitation areas closed under 

Punjab Land Preservation Act, 1900 from the list of forest areas 

for bonafide agricultural use and other livelihood needs subject to 

the following conditions: 

i) The State Government shall ensure that no commercial 

activity ispermitted on such de-listed land. 

ii) The de-listed land shall be used only for bona fide use 

for agriculture and for sustaining the livelihood of the 

people/owner of the land. 

iii) A detailed list of such lands showing the land use and 

status of such land before 25.10.1980 and after that, upto 

12.12.1996, shall be furnished to this Ministry before final 

approval. " 

(b) Ministry of Environment and Forests, Government of 

India vide F.No.B-19/2006-FC dated 10" August, 2006 conveyed 

approval for de listing of 707.70 ha (265.59 ha. in Nada Village 

and 442.11 ha. in Karoran village) cultivated and habitation area 

closed under PLPA, 1900 from the list of forest areas subject to 

the following conditions: 

i) The State Government shall ensure that no commercial 

activity is permitted on such de-listed land. 

ii) The de-listed land shall be used only for bona fide use 

for agriculture and for sustaining the livelihood of the 

people/owner of the land. 

iii) No further part compliance will be entertained in 
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respect of remaining area/villages/districts. " 

On the face of it, the respondents are taking the directions in a 

very casual manner and not adhering to the majesty of law. 

List again on 11.08.2023. 

Principal Secretary, Department of Local Govt., Punjab is directed 

to remain present before this Court on the date fixed. 

07.07.2023 
vishnu 

To be shown in the urgent list. 

A photocopy of this order be placed on the file of connected case. 

(ARvmiDSINGHSANGWAN] 
JUDGE 

Neutral Citation No:• 
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Present: 

GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG, 
IASAND ORS. 

Mr. Ashish Aggarwal, Sr. Advocate with 
Aashna Aggarwal, Advocate 

t()r the petitioner. 

Mr. Ayush Sarna, AAG, Punjab. 

Mr. Anil Mehta, Sr. Standing Counsel and 
Mr. Himanshu Panel Counsel 
for U.T. Chandigarh (in COCP-1105-2023). 

Mr. Sandeep Khunger, Advocate 
for respondent No.3 (in COCP-1105-2023). 

Mr. Bham1 Kathpalia, Aavoc:ate 
for respondent No.9. 

******* 
COCP-11 05-2023 

The repmi has been submitted by the Local Commissioner 

regarding factual position at the spot. In response to point No.(i) regarding 

factual position regarding demarcation/fixation of pern1anent pillars on both 

sides of catchment area of Patiala Ki Rao, it is stated that no steps have been 

taken by the officials of both Punjab and U.T. Chandigarh and the proposed 30 

meter wide road which is to be constructed is in fact at present is 15-16 feet 

wide, as there is encroachment on both sides. Photographs of the existing 

position are attached. With regard to point No.ii factual position regarding 

demarcation of the aforesaid catchment area of200 feet wide road ofPatiala Ki 

Rao Nadi!Choe, as per notification issued by the Northern India Canal and 

Drainage Act, 1873 and demolition of illegal construction, it is stated that there 

are illegal constructions at the spot, as per photographs, which are attached. 
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to No.(iii) 

Nada NAC Naya Gaon, in order to make them functional, it is stated that 

existing roads are in dilapidated condition with open holes and potholes on the 

roads of ViHage Nada 

photographs are attached shmving the existing position at the spot 

Learned senior counsel for the petitioner submits that in the 

successive affidavits filed Chandigarh, it is stated all the 

encroachments have been removed, which is factually incorrect as per report 

the Local Commissioner. 

Fresh affidavits by DC, Chandigarh and DC, SAS Nagar (Mohali) 

regarding the action taken for acquiring of land to provide 30 meter wide road 

to the general public, be filed. 

COCP-1502-2023 

In response to previous order, Principal Secretary to Govt. of 

Punjab, Local Govi. Department filed his affidavit with regard to compliance 

of the order regarding three conditions, operative part of which reads as under:-

"In view of the decision dated 28.05.2014 in Civil Writ Petition 

No.22756 of 2013 regarding notification 

No.39157812005-Ft-III/6087 dated 13.08.2010 and 39/57812005-

Ft-IJL/6085 dated 13.08.2010 issued by the Department of Forest 

and Wildlife Protection, Punjab, ajjidavitfiled by Financial 
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Commissioner, Forest in CACP No./3 of2013 in COCP No.831 of 

2015, List of Khasra numbers and li1ap regarding forest and non-

forest area sent to you b~y Divisional Forest Officet; SAS Nagar 

vide letter No.2348 dated }.3.06.2017 and Notification 

No.39/0 1/2023-FT-6/4800 dated 03JJ7.2023 issued b_v the 

Depatment of Forest and H1fldlife Protection Punjab, action may 

be taken for approval of Building Plans for the area of village 

Nada and village Karoran which has been de-listed/de-notified 

under PLPa 1900 and is non:forest area. 

Apart from this. the reference received from Chief ~t'ildlife 

Warden Pw~iab vide No.3771 dated 21.07.2023 is sent to you for 

information and necessmy action 'rVith a clarification that lvfaster 

Plan Naya Gaon, Ji1unicipal Building Byelaws, eco-sensitive 

zone/catchment area and the ongoing litigation regarding 

shamalat area may be kept in view while taking necessary 

action." 

Learned senior counsel for the petitioner has referred to the letter 

dated 21.07.2023 attached with the reply, vide which the Govt. of Punjab, 

Department of Forest and ·wildlife has directed the Director, Local Govt. 

Department, Punjab as under: -

"Apart from the above you are also bifonned that as per the 
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guidelines of the Government of India unless an Eco-Sensitive 

is a resort, only an area 

kilometer.''; from the boundary of the Sanctuary is to be considered 

as Eco-Sensitive Zone. 

This is for your il{/ormation. " 

It is submitted that the observation made above that an area of 10 

kilometers from the boundary of Sanctuary is to be considered as Eco-

Sensitive Zone, is against the mandate of the judgment of the Hon'ble Supreme 

Court T.N. Godavarman Thirumulpad Vs. Union of India and others, 

2023 (6) Scale 760, wherein it is observed as under:-

"58. It is further to be noted that on the date of filing of the 

present application, final notifications have been issued in respect 

of 474 Protected Areas •vhereas draft not{fications have been 

issued in respect (if 102 Protected Areas. 73 proposals are 

pending. A.s already discussed hereinabove, this Court has already 

found the said Guidelines to be reasonable and has accepted the 

same. The Court has also accepted the view of the .Standing 

Committee of the NBWL that uniform guidelines may not be 

possible in respect of each Sanctuary or National Park for 

maintaining ESZs·. Though the Court has observed that a 

minimum >vidth of one kilometre in ESZ ought to be maintained, in 

paragraph 56.6 of the order dated 3 rd June 2022 (supra) itself, it 

has observed that minimum 1vidth of the ESZ ma}' be diluted in 

overlvhelming public interest but for that purpose the State or 

Union Territory concerned is required to approach Central 

Empowered Committee (CEC) and MoEF & CC. It has fitrther 
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observed that both these bodies shall give their respective 

recommendations before this Court and on that basis, the Court 

should pass appropriate order. 

XXX LD'X XX\:\: 

60. Insofar as the restriction on mining is concerned, tve 

are qf the considered vimv that it has been the consistent vieH' qf 

this Court that the mining actil·'ities within an area of one 

kilometre of the boundary of the Protected Areas 1vil! he 

hazardousjiJr the lVildlife. Though in the case of Goa Foundation 

('>upra), the said directions were issued in re,'>pect of State of Goa. 

1-ve need to be on 

basis." 

Learned senior counsel thus submits that the letter dated 

14.07.2023 refers to an area of one kilometer. whereas in the letter dated 

21.07.2023, it is from the boundary of Sanctuary, to be considered as Eco-

Sensitive Zone, which is contrary to the observations made by the Hon'ble 

Supreme Court in T.N. Godavarman Thirumulpad's case (supra). 

Learned State counsel, on instructions from the Principal Secretary 

to Govt. of Punjab, Local Govt. Department, who is present in the Court, 

submits that office of Director, Local Govt. Department, Punjab has issued 

strict direction to the Executive Officer, Municipal Council, Naya Gaon and 

GMADA to implement the said directions for sanctioning of plans taking one 

kilometer from Eco-Sensitive Zone and in case, same are not followed, 

necessary action will be taken against the erring officials. 

On the face of it, affidavits filed by the DC, Chandigarh, 
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Executive Officer, Municipal Council, Naya Gaon, Chief Engineer Drainage, 

Water Resources Department, Punjab and DC SAS Nagar (Mohali) are 

tactually incorrect, therefore, notice of show cause is issued to them, as to why 

they have not complied with the directions. 

List again on 15.09.2023. 

In the meantime, fresh compliance affidavit of Financial 

Commissioner, Gov't. of Punjab, Department of Forest & \Vildlife Preservation, 

Punjab as well as GMADA be filed, stating therein that a fresh 

corrigendum/notification is issued that three conditions wiH not be applicable. 

Local Commissioner will also submit the periodical report, after 

every two months, on the fee payable by the petitioner. 

Personal appearance of Principal Secretary to Go\'1:. of Punjab, 

Local Govt. Department is exempted. 

11.08.2023 
vishnu 

A photocopy of this order be placed on the file of connected case. 

[ ARVIND SINGH SANGWAN] 
JUDGE 

Neutral Citation No:= 
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262Government of Punjab 
Department of Housing and Urban Development 

' (Housing ·2 ~ranch) 
Notification 

Dated: The24March 2023 

No. 18/02/2023-Sfig2/ S l.L.f To promote ease of ·doing 
business in the State of Punjab and to reduce the time .. line for 
issuance of permission of CLU, approval of Building Plans/Layout 
Plans/License to colonies., the Governor of Punjab is pleased to 
notify that Change of Land use permission for all activities is 
hereby·· merged with Layout Plan approval/ Build~~ Plan 
approval/ License to Colonies subject to the following conditions:"" 

1. That applicant shall submit all the requisite documents 
as per Annexure j31 at the time of submission of application of 
layout plans/ Building Plan/ Ucenses to the Competent authority 
and the Competent Authority shall scrutinized all the mandatory 
requirements w .. r~t. provisions of Master Plan, Regional Plan, siting 
guidelines, rules/regulation~ of the concerned 'Department etc. 
which are required for conversion of land before granting approval 
of.building plans I layout-plans and licenses to the colonies. 

2* Th~ conversion cbarges $hall be collected in lump sum 
by th_e. concerned Competent Authority before approval of' building. 
plans I layout · · · £Uld licenses to the colonies. ~ong with the 

s_~ The conver~~on charge_s shall-.be .deposited ·- · 
~er!J~~~ttlJtr.~~l$'\:Q:Y · IJ 

Annexure R/8/12416
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Annexure .. 'H' 

: J·_9.-Prior.J~QC/Cic&:ratlce fron1 Airport Authot'ily of f~1dia or fndinn Air Force is required in 

'case the height of the building is 15m or.morc- or site 1alls in the red colour ofhnmc 

:grLd of Colour Coded ·zo11ing l\1ap isst1ed by Airports /\lillwrity of India or.lndiai1 Air 

.Force. 

ere, on pr~scribe,(!>c~de as ~-cr BuildingJ<.ules, 2021 or as amended Ji·om time to time 

imd as per-the Punjnb Municipnl Building Bye~Luws. 

22. No permission sbitJl be granted \Viihin the radius of900' meter fi·on1 the AmmuniUon 

Depot/du~np or as per the notit1cution of Ministry of Defence, Governrnent of India. 

Note:~ Auy otlter tloatotwnl(s) as required as per.tlze guidelines of Departnuut of Local , 

. ~-<;ove':unt~llt/HUD-Jnay also be S(Jugltt. 

--;i,\()dUional rcq uiren.l en ts for License/Colonie's 

418



265
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI AT NEW DELHI 

ORIGINAL APPLICATION NO. I b I OF 20~ '1 

R~ tt~ ~~ -:!~ 0( Vvt. 
VERSUS 

1 

Applicant~ 

~~ ~ f~~ -< ~. Respondent - t! 
~\! 0,..-~·~ ..Cfl:--U. ~~ LLf,. ~ 

KNOW AIJ .. to wh~ these present shall come that ~t ' -S/o. Sh. Q ~~'i;t~~ "1....o 
about ~War~Rro~ 11 ~ .. "~--IU>,kc..G/v ~'J.'-' .. A,CJ,..?"~t~ II:..~~ .. in tlie . ~r/ 
aboveOriginalA~nld~e~~;MiF~·8 . t"~~~~AJw' 

Shri Dinesh C. Pandey, Advocate Sh. Dushyant Dahiya, Advocate ~"u..S:. M·&J-r" 
[D/713/97(R)] [D/10254/2021] l.-1~ lfwB--0 
9810124707 9560431100 ~~ ~«'Wi..·"" 

Advdcpandey@gmail.com Adv.dushyantdahiya@gmail.com ~~~·~ 

OFFICE AT: 407, Vishal Bhawan, C~.S~~ 
G,v-pCi 95, Nehru Place, 

New Delhi-110019 

(herein after called the advocate/ s) to be my/ our Advocate in the above noted case authorise him:-

To act, appear and plead in the above-noted case in this Tribunal/ Court or in any other Tribunal/Court in 

which the same may be tried or heard and also in the appellate Court including High Court subject to 

payment of fees separately for each Tribunal/Court by me/us. 

To sign, ftle, verify and present pleadings, appeals, cross-objections or petitions for executions; review 

revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed 

necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each 

stage. 

our behalf. 

to a ')pposite party. 

saici :ferences or disputes that may arise 

.gto 

nthly cheques, cash and gra~eceipts thereof and to do all other acts and 

. be c-- se of the prosecution of the said 

~r Lc 

· ~10 
NCT OF DELHI COURT FEE 

OLCT0602390023380 
06-APR-2023 

II 1\ll\lll\\\11111\ll\11111 
<crcisc the power and authority 

to sign the power of attorney on 

And 1/We the undersigned do hereby a~;;u::c Lu ranry and conftnn all acts done by the Advocate or his 

substimte in the matter as my/our own acts, as if done by me/us to all intents and proposes. 

And 1/We the undersigned do hereby agree not to hold the advocate or his substimte responsible for the 

result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which 

he shall receive and retain for himself. 

IN WITNESS WHEREOF 1/ We do hereunto set my/our hand to these presents the contents of which have 

~by m~~~v: Me-r 2023
. ro;-Orchid Space Oesitp LLP \A -

Dinesh C. Pandey £usi;'an~ Dahiy~ ~\....../' 
(Advocate) (Advocate) (Client) 

_Q""'-'~ ~ ,_ Partner 
I id<ncify Shri ~ 1: "'\"'; ~who.f" >ignod itt my P""'"" 

~~ ·r<Wa '* 
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Authority Letter

Copy of resolution passed at the meeting of Partners held at its office at 
Panchkula on 27.05.2023.

Resolved that approval of the Partners be and is hereby accorded to file Civil 
Petition/ Revision/Appeal/Caveat/any other Case/Application/Evidence in the 
District Courts/Hon’ble High Court for the States of Punjab & Haryana at 
Chandigarh or in the Hon’ble Supreme Court of India in respect of the Lands 
of Orchid Space Designs LLP, H.B. No. 352, District SAS Nagar.

FURTHER RESOLVED THAT Shri Saurabh Gupta, Partner of “Orchid Space 
Designs LLP” be and is hereby authorized to accorded to file Civil Petition/ 
Revision/Appeal/Caveat/any other Case/Application/Evidence in the District 
Courts/Hon’ble High Court for the States of Punjab & Haryana at Chandigarh 
or in the Hon’ble Supreme Court of India in respect of the Lands of Orchid 
Space Designs LLP, H.B. No. 352, Khasra No. 83/26, 83/27, 83/28, 83/29, 
83/30, 83/31, 83/32, 83/33/1, 83/34, 83/35/1, 83/36, 83/37, 83/39/1, 97/26/2, 
97/26/1, District SAS Nagar and also authorized to sign, verify, present, 
pursue the Petition / suit / appeal / proceedings, make statements, 
compromise, give evidence, file documents etc., appoint/engage advocates, 
sign vakalatnama in favour of advocates and do all incidental things, acts and 
deeds with regards thereto for and on behalf of “Orchid Space Designs LLP” 
for filing and pursuing the above case/proceedings before the Competent 
Court of Law.

For Orchid Space Designs LLP For Orchid Space Designs LLP

for Orchid Space Designs LLP

Orchid Space Designs LLP '
Regd. Office S .C .0 .118-119-120, Sector 34-A, Chandigarh, 

osdlindia@gmail.com

Partner
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8/21/23, 10:46 AM Gmail - Advance Service- Reply on behalf of Respondent No.8 / The Hermitage in OA No. 161 of 2023 titled as Rana Iqbal …

https://mail.google.com/mail/u/1/?ik=e613b87b0b&view=pt&search=all&permthid=thread-a:r-3295958993827718313&simpl=msg-a:r1887883137… 1/1

Dushyant Dahiya <adv.dushyantdahiya@gmail.com>

Advance Service- Reply on behalf of Respondent No.8 / The Hermitage in OA No.
161 of 2023 titled as Rana Iqbal Singh Jolly & Ors. Vs. State of Punjab & Ors.
1 message

Dushyant Dahiya <adv.dushyantdahiya@gmail.com> Mon, Aug 21, 2023 at 10:46 AM
To: "adv.vasubhushan@gmail.com" <adv.vasubhushan@gmail.com>, sunieta.ojha@gmail.com
Cc: "Dinesh C Pandey, Advocate" <advdcpandey@gmail.com>

Dear Sir / Ma'am
Please find attached herewith the Reply on behalf of Respondent No. 8 / The Hermitage in the above-captioned
matter.  This is for your information and necessary action.  Kindly acknowledge the receipt of the same and oblige.

 Reply on behalf of Respondent No.8 in OA No. 16...

Thanks & Regards

Dinesh C. Pandey & Dushyant Dahiya, Advs.
Counsels for the Respondent No.8 / The Hermitage
407, Vishal Bhawan,
95, Nehru Place,
New Delhi-110019
Contact;- 9810124707 / 9560431100 
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